Tuesday, 18th April, 1939

53 (1)
THE o1 b

COUNCIL OF STATE DEBATES

VoLuMmE |, 1930

(237rd January to 18th April, 1939)

FIFTH SESSION

OF THE

FOURTH COUNCIL OF STATE, 1039

Uikt St )-,M..EZ.'.‘:..?.}.-.

,' DM
(5 -388;)
[ Fumigateq |
; ve 0n3 “"' (-’/ ,
e CE
”Qt &.\\

PunLisHED BY THE MANAGER oF PusLicarions, Derm
PriNtEp BY THE MANAGER, GOVERNMENT or INDIA Puss, Nxw Dxuwpy

1630.



YRS T SN NS ETRE £ 3O

CONTENTS,
Picrs
Monday, 83rd January, 1080— Bt ot v st
Members Sworn . . . . . . . . . . 1
-Questions and Answers . . 1—9
Motion for Adjournment re Railway dlustar near Hmnbagh ‘E. 1. R 8—10
Amendments to Ottawa Trade Agreement Rules, 1982, laid on.the table 10—11
Message from His Excellency the Governor General . . . . 11
Committee on Petitions . . . . . . . . 11—12
Congratulations to recipients of Honoura . . . . . . 12—13
Governor General’s Assent to Bills . . il ! 18.
Bills passed by the Legislative Assembly laid on the table .. . 13
Messages from the Legislative Assembly - . P : ’ 13—14
Death of Nawab Sir Muhammad Muzamlml Ullah Khan and Kban
Bahadur Hafiz Muhammad Halim . .. 14
Motur Vehicles Bill—Motion to consider, ndopwd . . . 15—387
Statement of Business . . . . . . . 37—38
Thursday, 26th January, 1930—
Questions and Answers . ' ; 3946
Motion for Adjournment re Constltutlon of the Indmn &ndhm!st Comi. ... i
mittee—Disallowed . . 46-—48
Statement laid on the table re Dmft Conventlons and Recommendl,twns
adopted by the 21st (Mmtnme) Session of the Intematlonal Labom
Oénference . 48—80
Governing Body of the Indmn Research Fund Assocmtlou a PP Q. . -
Indian Tariff (Amendment) Bill—Considered and passed . . . 50—85
Indian Income- tax (Amendment) Bill—Motion to consider—not con-
cluded . . .. . . . 55—90
Friday, 27th hnury. 1030—
Indian Income-tax (Amendment) Bxll——Mouon to eonsxder adopted
consideration of clauses—not concluded . 91—129
Motion for Ad;oumment re lewa.y disaster near Hmnbagh E I R.— ‘ ) :
Withdrawn ' . . 120139
Saturday, 28th January, 1938— .
Member S8worn . . . . . . . . . 141
Indmar;n eIxildc:‘;ne -tax (Am;qndm.ent) .Bnll—.Oonsx.demd. md. pus?d, u <1189
Statement of Busxness . . . . . R .. . .1890—190:.
Monday, 30th Jmull'!. 1989—
Member Sworn- . . . 191
_“Questnons and Answers .- T . ' . . 191—194
Messages from His Excellency the Govemor Geneml . . . . 194
Governing Body of the Indian Research Fund Assocmt:on . . . l§5
. Ajmgafre:éwm pl;(;::fnp.ahtxes Regulatxon (A.mendment) B;ll——Con- 105—10
Indian Cotton Cess (Ainendment) Bm——Consnderod and’ pmed. as

' ‘amended . 196—197

TSR

L]

al . . s



Monday, 80th January, 1888—contd.
Destructive Insects and Pests (Amex:.dment) Bl.ll—Conendemd and

Motor Vehxcles B:l]o—Conmdered and paased as amendod
Statement of Business .

Monday, 13th February, 1930—
Members Sworn
Questicns and Answers
Meesage from His Excellency the Govemor Genenl
Bill passed by the Legislative Assembly laid on the table
Messages from the Legislative Assembly
Presentation of the Railway Budget for 1939-40
Statement of Business

Wednesday, 16th February, mo—
Information promised in reply to questions laid on the table
Mesnsages from His Excellency the Governor General .
Indian Naval Reserve Forces (Disocipline) Bill laid on the table
Bills passed by the Legislative Assembly laid on the table .
Message from the Legislative Assembly

Indian Income-tax (Amendment) Blll——Consndera.tnon and adoptlon of
amendments made by the Legislative Assembly . .

Indian Merchant Shipping (Amendment) Bill—Considered and passed
Saturday, 18th February, 1930

"Member Sworn
Questions and Answers . . . R
General Discussion of the Railway Budget for 1939 40

Monday, 80th February, 1839
Questions and Answers

Ruling—That the question whether a Blll is ultra vires of the Constltu-
tion should be decided by the House . .

Resolution re Excluded and partially excluded amas_Negaﬁvad
Hindu Polygamous Marriage Restraint Bill—Withdrawn . .
Indian Buccession (Amendment) Bill—Introduced .

Resolution re Inland water communwotlon, mgatxon and preventlon
of floods—Negatived . .

Statement of Business

Thursday, 23rd Pebruary, 1830—
Death of His Excellency Lord Brabourne, Governor of Bengal

Monday, 87th February, 1930—
Questions and Answers . . ALt e
Resolution re Purchase of smtwnerv, etc., of Indmn mke——Adopted

Resolution re Appointment of & Committee for undemkmg lagul&txon
in regard to indu marriages—Negatived .

Civil Procedure Amendment Bill—Motion to cxrculnte negatlved.
Parsi Marriage and Di\roree (Amendment) Bill—Introduced
Shebaity Bill—Withdrawn

Indian Buccesqxon (Amendment) Bﬂl——uptpon to ufer to Seloct Coxn-
mittee, adopted . . . . . .

.

~ Statement of Business . . . . . .

[} P . ‘-

Pacms.

197—1968
198—236
236

Ty N

237
237—246
246
247
247
247263
253

255
256
256—257

2567
267

257258
250—260-

261
261—268
268—320

321—328

328—333.
$33—360
360—364
364—365

3656—367
367

369

371378
3786988

388—409

409—411
411

411——413

413
413



Pacxs.

Tuesday, 28th February, 1038—
Bills passed by the Legislative Assembly laid on the table . ‘ . 415

Presentation of the General Budget for 1839-40 . . . . 415—421
Tueeday, 7th March, 1930—

Questions and Answers . . . . 423435
Information promised in reply to queatlons lud on the tnble I . 485—d75
Standing Committee for the Labour Department . . . . 478°
Standing Committee for the Department of Commerce . . . 47:

47

Standing Committee on Emigration .. . .
Indian Naval Reserve Forces (Discipline) Blll—Cons:dered nnd passed 476—510

Employment of Chxldren (Amendment) Bxll-—Consxdercd,end pesaed

as amended 510—514

Thursday, 9th March, 1938—
Bills passed by the Legislative Assesnbly laid on the table . . . 515
General Discussion of the General Budget for 1988-40. . . . 515866

Monday, 13th March, 1839 —

Questions and Answers . 567—576
Indian Succession (Amendment) BI"—- Presentation of the Report of

the Select Committee . 576
Resolution re Prohibition of the sale of alcohohc hquors in rmlway

refreshment rooms—Negatived . . . 576—580

Resolution re Submission by employers of protected mdust,nqaof umul i,

wage bills—Withdrawn . 590—b594
Dissolution of Muslim Marriages Blll—Conmdered and psssed . . 594—613
Delhi Masajid Bill—Introduced . 613—614
Parsi Marriage and Divorce (Amendment) Bxll-——Motxon !:o cmuhte,

adopted . . 614—615
Dividends and Interest Retums B)ll—Motxon to cm:ulate, negptwed . 615—619
Members Sworn . . . . . . . . . 621
Questions and Answers . . . . . . . 621—e27
Standing Committce for Roads, 1939-40 . . . . .- 627
Standing Committee for the Labour Department . . . 627—628
Standing Committee for the Department of Commerce . . . 628
Standing Committee on Emigration . . . . 628
Resrolution re Kenya (Highlands) Order-m-Councxl—Adopted . . 628—644
Resolution re Revision of pay of Indian commussxoned officers—With-

drawn . . . . . 6440685
Delhi Masajid Bxll-——M.otxon to cu'culate adopted . f . 655—656
Resolution re Constitution of the Legislatures in India on & u}u ,camenl

and entirely elected basis—Withdrawn . 656—662
Statement of Business . . . . . . . . 662

.ionday, 80th March, 1839—

Questions and Answers . . . . . 663—668
Standing Committee for the Labour Depa.rtment . . . 669

Resolution re Contribution of railways to general tevenuu—Negctived 069—-684

Resolution re Replacement of the Royel Air Force by an Indiln Air
Force—DNegatived . . 004-—'107

Standing Committee on higmﬁon . . . . . . . 693

ol 5



iv

R Pacrs.
Weinesday, 29nd March, 1988 — TR B (1 U I T
Central Advisory Council for Railways . . '. v 700
l..;B‘:amhng Coxmittee for Roads 1939-40 L. . . . -n09:

Standards of Weight Bill—Considered and passed Ly E09=T10.
Indian Merchant Shlppmg (Second Amendment) Bnll—Conexdered and h
.passed 710711
Insunnce (Amendment) Bxll—Consxdered and passed . 712
Indian Patents and Designs (Amendment) Bill—Considered and pa,ssed F 712718
Workmen's Compensation (Amendment) Bill—Considered and pgesed . Y4
Cotton Ginning and Pmumg Factories (Amendment) Bi]l-—Ccnsidered t
and passed . 714—715
Thursday, 83rd March, 1938
" Question and Answer . . . e T1T—T18.. .
Resolution re Increase in recruitment of Indians of pure déscent to A
senior subordinate services on railways—Negatived . . . T19—735
Central Advisory Council for Railways . . 735—736
Resolution re Expanslon and protect:on of the Indian Mercanhle Ma.rmo Sl
—Adopted .. 136—764
Resolution re Censoring or st. lopping of falegrsms—Wlthdrawn . 754—108
Indian BSuccession (Amendment) Bill—Considercd ard pusod a8’
' amended . 7568—762
Stetement of Business . . . . - . . . . 762768
Saturday, 25th March, 1939—
Messages from His Excellency the Governor General . 765
" Indian Finance Bill, 1939, laid on the table . . 765—1766
Tuesday, 28th Maroh, 1939—
Member Sworn . . . . . . . . . 767
Queéstions and Answers . 767—1770
Death of Khan Bahadur Syed Abdul Ha.feez and Sir Emm Mxﬂer 770—711"
Standing Committee for the Department of Communicaticns . 771712
Indian Finance Bill, 1930—Considered and passed . 772—T97
Standing Committee for Roads, 1939-40 . . 797
Thursday, 30th March, 1839—
Member Sworn . . . . . . . . . 799
Questions and Answers . . . . . . 799—800
Central Advmory Council for lewnya . . . 800
Resolution re Indo-British Trade Agxeement—-Adopted . . . -800—86 2
Statement of Business . . . . . . . . . 882
Satarday, 1st April, 1989—
Central Advisory Council for Railways . . 863
Standing Committee for the Department of Communxcatlonﬁ . 863
Bill passed by the Legislative Assembly laid on the table . 8683
Message from the Legislative Assembly . . . . 864
_ smment of Business . . . . . 864

et 8 b; the H bl o
Premtatxon of a Maoe to the Council of tate by 'onourable -
. Maharajadhiraje 8ir Kameshwar 8ingh of Derbhsngs . 866—. 1. _865-—871

Y]



hw’; 4th Anﬂl-

Questions and Answers . . .

Registration of Foreigners Bxll-—Oonmdered and pcssed . . .

Statement of Business . . . . . . . .
Thursday, 6th April, 1930—

Information prcenised in reply to questions laid on the table . .

1ills passed by the Legislative Azsembly laid on the table .
Tuesday, 11th April, 1930—

Members Sworn . . . .
Questions and Answers .

Indian Tariff (Second Amendment) Bﬂl—-Consldercd and passed as
amended . .

Statement of Business
Priday, 14th April, 1889—
Member Sworn
Messuge from the Legmlatwe Assembly
Questions and Answers
Information promised in reply to quostlons hud on the ta.ble

Statement laid on the table re Draft Convention concerning statistics
of wages and hours of work, etc., etc., adopted by the Twenty-
fourth Session of the Intematxonal Labour Conference .

Coal Mines Safety (Stowing) Bill—Considered and passed
Statement of Business

Saturday, 15th April, 1938—
Messages from His Excellency the Governor General .
Indian Tariff (Third Amendment) Bill laid on the table
Bills passed by the Legislative Assembly laid on the table .
Message from the Legislative Assembly
Statement of Business

Monday, 17th April, 1939—
Questions and Answers
Stataments laid on the table
Sugar Industry (Protection) Bxll-—Consldercd and pa.ssed
Chittagong Port (Amendment) Bill—Considered and passed
Criminal Law Amendment Bill—Considered and passed .
Indian Soft Coke Cess Committee (Reeonstnunon and Incorporanon)
Bill—Considered and passed
Tuesday, 18th April, 1039—

Indian Tariff (Third Amendment) Bill—Considered and passed .

Pacse.

873—888
8689—898
894

895
895

897
897—910

910—934¢
934

935

935
035—042
‘942—048

943—049
949—969
969

971
971
971—972
972
972

973—977
977—990
990—1015
1015
1015—1016

1016—1017

101¢—1048



COUNCIL OF STATE.
Tuesday, 18th April, 1939.

The Council met in the Council Chamber of the Council House at Eleven:
of the Clock, the Honourable the President in the Chair.

INDIAN TARIFF (THIRD AMENDMENT) BILL.
TeE HoNouraBLE M. H. DOW (Commerce Secretary): Sir, I move =

‘“ That the Bill further to amend the Indian Tariff Act, 1934, for certain purposes
(Third Amendment), in the form recommended by the Governor General, be taken into-
consideration, ”’

8ir, I do not think that any considerable speech will be expected from me
in making this Motion. This Bill, which comes to us in a recommended form,
is dosigned to give effect to the Motion which was carried by this: Honourable
House on the 30th of March last, approving the terms of the Indo-British Trade
Agreement. On that occasion, the terms of the Agreement were explained and.
defended in sufficient fulness of detail in speeches made by the Honourable
Commerce Member and by mysolf, and there is nothing which, in view of subse-
quent events in another place, I wish either to add to, or to subtract from, what.
was then said on behalf of Government.

Sir, I move.

Tue HoNoURABLE PanpiTr HIRDAY NATH KUNZRU (United Provinces:
Northern : Non-Muhammadan): Mr. President, my Honourable friend
Mr. Dow was very wise in making & phenomenally brief speech on such an.
important matter today. I am sure that he was conscious of the fact that his.
position in the matter of this Bill is even weaker than it was in connection with
tho Agrecment which he defended hero the other day. 8ir, we discussed. the
details of the Agreement the other day but today I should like to address
myself to another question, namely, how far it is consistent with the pledges:
given by Government in the past for them to have gone against the decision of
the electod representatives of the people and forced their own view on the.
Legislature. Sir, it is true that this Bill comas to us as a8 recommended measure..
Woe cannot question the propriety of the action taken by the Governor General
but it is obvious that the Governor General in such a matter would not act on
his own initiative. It is naturally to be expected that he would consult with
the Government of India and that the principal advisers of the Government of
India in this matter would be the Commerce Department. We should, there-
fore, examine what aro the grounds on which the Commerco Dops.!:tment has:
recommended the certification of the Bill before us. When 1 say, Sir, that we
should examine the grounds on which the recommendation of the Commerce
Department was based, I am acting without knowledge of what transpired in
the inner councils of the Government of India. I do not know whether the.
Government of India came to the conclusion that this Bill was essential to the
.safety, tranquillity or interests of British India on the recommendation of the.

( 1019 ) A
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[Pandit Hirday Nath Kunzru.]

Commerce Department or after setting it aside or under the directions of the
Secretary of Stato for India. In any case, 8ir, what we are concerned with
today is the inconsistency of the policy of the Government of India in view of
the pledges given by them in the past to abide by the decision of the Legisla-
ture in respect of Trade Agreements.

This matter, Sir, has been discussed several times both in this House and
in the other but Honourable Members will bear with me if I point out to them
the salient facts bearing on the pesition as I see it. 8ir George Rainy, who
was Commerce Member of the Government of India in 1932, referring to the
conclusion of a Trade Agreement at Ottawa, said in the Legislative Assembly :

‘‘ If the conclusion of a Trade Agreement is recommended as a result of the Conference,
any changes in the tariff which it may involve will be duly placed before the Legislature for
its approval. The Government of Indis " (I should like the House to note these words),
« the Government of India have no wish to put any such changes into effect unless the
Legislature is satisfied that they are in the interests of India *.

By this pronouncement made by Government through Sir George Rainy,
they gave up the right which they enjoy by law, to give effect to their own
views when they are contrary to the views of the Legislature. Again, at
Ottawa, Sir, Mr. Baldwin, the Leader of the British Delegation and the Prime
Minister of -England, said :

* We believe that the future welfare bf the secattered and diversified countries which
make up the British Commonwealth of Nations no less than the welfare of the Common.
wealth as a whole depends to a large extent on the adoption of a policy of economic co-
operation, using that term in its widest sense. The actual develop t of this co-opera-
tion rests with the citizens of our countries more than with Governments, but Governments
can do much to promote it by the method of tariff preference, etc. .

This pronouncement, Sir, coming as it did from the head of the British
Government, was it seems to me, even more valuable than that made by Sir
George Rainy. For if you examine it, it shows to my mind that the British
Government were prepared, while leaving the initiative to the Government
of India, to abide ultimately by the judgment of the representatives of the
people. Perhaps I read too much into this pronouncement but this is certainly
the sense in which India has understood it since it was made public.

In pursuance of the undertaking given by 8ir George Rainy the agreement
arrived at Ottawa was placed before the Legislature. The Legislative Assembly
appointed a Committee on the 10th November, 1932 to report on the Agreemont.
Subsequently it passed a Resolution approving the Report of the Committee
set up by it on the 10th November and recommending—

‘“ to the Governor General in Council that he do introduce in the Indian Legislature
at the earliest possible moment such legislative measures as may be necessary to give
effect to the Agreement in question, and further that he do give effect to the recommenda-
tions of the said Committee .

These words are important, for one of the recommendations of the said
Committoe ran as follows :

“ We further recommend that on the expiry of three years from the date on which the
preference given by the Agreement becomes operative, the Government should place before
the Legislative Assembly a detailed report on the course of the import and export trade in
the commodities covered by the preferential rates of duty and that they should under-
take to give the notice of denunciation required by Article 4 of the Agreement if the
Legislative Assembly after considering the Report is satisfied that the continuance of the
Agreement i not in the interests of India "
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Accordingly, 8ir, when the degirability of continuing the Ottawa Agreement
in its existing or in a modified form was discussed in March, 1936 in the
Legislative Assembly, Sir Muhammad Zafrullah Khan, the present Commerce
Member, made the following statement in the course of his speech : '
‘ With regard to several matters ", he said, * the complaint has been made or expres-
sion has been given to the feeling that however seriously the House migbt consider a prob-
lem, there was always a sense of unreality relating to the proceedings of this House inasmuch
a8 with regard to most matters of importance, the final decision rests with the executive
-‘which is not responsible to the House and which is not removable by the House when it
fails to carry out any decision of the House......... With regard to this particular matter
I may observe that, as the House is already aware, having regard to the proceedings that
have taken place previously in connection with the Ottawa Trado Agreement and having
regard to the undertakings given by Government that the House is responsible as far as
the question of this trade agreement is concerned and that Government is responsible to
the House with regard to this trade agreement in the sense that Government have under-
taken that in case the House comes to a decision after reviewing the working of this Agree-
ment for the first three years that the Agreement is not in the interests of India and it calls
upon the Government to give notice of termination under Article 14, the Government

would be bound to give such notice .

Honourable Members will realise from this that Government have burnt
their boats on this question. They have stated in no equivocal terms that in
.connection with such a matter they are bound by the vote of the Legislative
Assembly. It may be said that the pronouncements that were made were of
a limited character and referred only to the Agreement entered into at Ottawa
and the modification of that Agreement three years later. I hope, Sir, that no-
such petty-fogging interpretation will be placed on the announcements that I
have quoted. Ifthe Government of India arrive at decisions on important ques-
tions or: certain principles and not merely with a desire to buy off the Opposi-
tion on a particular occasion, then we are bound to assume that in matters of
this kind, .., in the matter of the conclusioa of trade agreements, the Govern--
ment of India agreed to respect the decision of the Assembly and to hold
themselves responsible to it for carrying out its wishes.

In view, Sir, of the statemeat referred to above when the House passed
the following amendment moved by Mr. Jinnah, Government, although they
did not denounce the Trade Agreement as Mr. Jinnah’s amendment asked,
entered into negotiations with His Majesty’s Government which were concluded
only a few weeks ago. The amendment that was passed at the instance of
Mr. Jinnah ran as follows :

* This Assembly recommends to the Governor General in Council that the Ottawa
Agreement, dated the 20th August, 1932, be terminated without delay and a notice of
termination be given in terms of Article 14 thereof. The Assembly further recommends
that the Government of India should immediatély examine the trend of trade of India
with various other important countries and the United Kingdom and investigate the
possibility of entering into such bilateral treaties with them whenever and wherever
possible to bring about the expansion of the export tr_a.de of India in those markets and
submit such treaty or treaties for the approval of this Assembly .

Sir, this was the position till my Honourable friend Mr. Hossain Imam
moved a Resolution on the subject of the conclusion of a trade agreement in
March last year. My Honourable friend was not then as wise as he is now and
the Resolution that he moved ran as follows :

“ This Council recommends to the Governor General in Council to give notice of
termination of the present Trade Agreement with Britain if His Majesty’s Government
do not accept the terms offered by India on the advice of non-official Adyvisers ”,

Tar HoNouraBLE MR. HOSSAIN IMAM: Was it about the original
‘Ottawa Agreement or the interim Agreement? I believe it was about the
interim Agreement that I moved that Resolution.

A2
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Trr HoNouraBLE PanprT HIRDAY NATH KUNZRU: The Honour-
able Member will no doubt try to wriggle out of the implications of his own
Resolution when he speaks. He should not however expect any support from
me. Such a position, if he takes it up—

Tae HoNourasrLE Mr. HOSSAIN IMAM: I only wanted to know
whether he refers to my Resolution to be against the Ottawa Agreement or
against the interim Agreement ?

Trr HoNFoUuraBLE THE PRESIDENT: You ocan refer to it when you
speak, -

Tre HoxouRABLE Panpit HIRDAY NATH KUNZRU: The Resolu-
tion was moved by my Honourable friend. He knows very well what it was
about. He does not want to know from me what the meaniag of the Resolu-
tion was.

TaE HoNouraBLE MR. HOSSAIN IMAM : What do you take it to mean ?
Tee HoNOURABLE THE PRESIDENT : Order, order.

Tae HoNOURABLE Panorr HIRDAY NATH KUNZRU: The reply
given by the Honourable Sir Muhammad Yakub, who was then acting as
Commerce Member in the absence of Sir Zafrullah Khan in England, showed us
for the first time that there was a possibility of Government resiling from the
pledges they have given to us more than once in the past. He said :

* There was another point on which great strees was laid by the Honourable Members
on the other side, namely, that no effect should be given to the result of the negotiations
until the verdict of the Central Legislature had been obtained. The constitutional posi-
tion on this point is quite clear. The responsibility of giving effect to the trade pact lies
upon the Government of India, and although no guarantee can be given at present that
the Central Legislature’s verdict will be followed to the letter, I am sure that so far as
possible due consideration will be given to the views of the Central Legislature as has been
the case up to this time .

Now, Sir, my Honourable friend created a feeling of great anxiety here
but the last few words on which I have laid stress, namely, “ due consideration
will be given to the views of the Central Legislature, as has been the case up to
this time *’ gave us the hope that although he stressed the theoretical constitu-
tional position too much the Government of India did not seriously contem-
plate any departure from their past policy. Nevertheless we find that, although
the same person who in 1936 made the pronouncement that I quoted a little
while ago, still presides over the Commerce Department he, as a member of the
Government of India, bears the responsibility for the decision of the Govern-
ment of India to force this Bill on us contrary to the views of the -elected
representatives of the people.

We have become acgcustomed, Sir, to certified and recommended Bills,
but this Bill is of a far more objectionable character than any that have come
before us. We have a right to ask Government whether they want us to attach
the slightest importance to their pledges or whether we should come to the
conclusion that nothing will make them respect their promises except over-
whelming pressure. If that is the policy of the Government of India, if their
pledges do not count with them for anything, I think they ought to
wind up the Legislature and announce to the country that they mean to
impose their will on it with the aid of the force which they can command to an
unlimited extent.
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Sir, I have so far discussed the position as it is at the present stage when
Part II of the Government of India Act has not been brought into force. But
it would be pertinent to consider for a moment what are the principles accepted
by Government in an even more categorical form than hitherto regarding the
future regulation of trade relations, or rather of economic relations between
England and India. These principles are embodied in various sections of the
Government of India Act, 1935. Sir, the Joint Select Committee considered
the fiscal convention which dates from 1919. Discussing this matter the
Committee said :

* But with the ing of & new Constitution Act on the lines of the recommendations
which we make in this Report the convention in its present form at all events will necessari-
ly Japse, and unless the Constitution Act otherwise provides, the Federal Legislature will
-enjoy complete fiscal freedom with little in the nature of settled tradition to guide its
relationship in fiscal matters to this.country. The difficulties which would be likely to

arise from this uncertainty would moreover find a fruitful source of increase in that atmos-
phere of misunderstanding to which we have alluded ”,

and which the Government of India seem bent upon adding to. The Committe
went on to say:

‘ It is suggested in India that in seeking to clarify the fiscal relations between India
and themselves His Majesty’s Government are seeking to impose unreasonable fetters
upon the future Indian Legislature for the purpose of securing exceptional advantages for
British at the expense of Indian trade. The suggestion is without foundation but can be
countored only by clear proposals which will show how false it is ™.

Two things are clear, Sir, from this quotation. One is that the Joint
Belect Committee realised that in the new order of things the Federal Legisla-
ture must legally enjoy a greater degree of fiscal freedom than the Central
Legislature had done till then. Secondly, after laying down certain principles
defining the limitations to be placed on the power of the Legislature, they
wanted to Jeave it unfettered discretion in regard to the settlement of economic
relations between India and England. As in the view of the Committee it
was important to clarify the principles on which future economic relations
between the two countries should rest, they recommended that one of the
special responsibilities of the Governor General should be to prevent measures,
legislative or administrative, which would subject British goods imported into
India from the United Kingdom to diseriminatory or penal treatment, and
they observed :

“ But, as it is important that the scope which we intend to be attached to the special
responsibility so defined should be explained more exactly than could conveniently be
expressed in statutory language, we further recommend that the Governor General’s
Instrument of Instructions should give him full and clear guidance. It should be made
clear that the imposition of this special responsibility upon the Governor General is not
intended to affect the competence of his Government and of the Indian Legislature to
develop their own fiscal and economic policy ; that they will possess complete freedom to
negotiate agreements with the United Kingdom or other countries for the securing of mutual
tariff concessions ; and that it will be his duty to intervene in tariff policy or in the negotia-
tion or variation of tariff agreements only if in his opinion the intention of the policy
contemplated is to subject trade between the United Kingdom and India to restrictions
conceived, not in the economic interests of India but with the object of injuring the
interests of the United Kingdom...... ",

This shows, Sir, what was the view that the Select Committee took of the
relations that ought to prevail in future between the Government of India and
the Legislature. 1 doubt whether even my Honourable friend Mr. Dow would
claim that the Assembly in rejecting the Indo-British Trade Agrcement was
seeking to subject British trade to penal or discriminatory treatment or to
"restrictions conceived with the object of injuring the interests of the United
Kingdom. We might be mistaken in our view of the Agreement. When two

®
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different opinions are expressed on & question nobody can be certain which
view is right. But whether the view of the elected representatives of the
people was right or wrong, I think in view both of the pledges given by Govern-
ment inthe past and the principles regulatiag future economic relations between
India and England which His Majesty’s Government have agreed to, Govern-
ment have been guilty of a wholly unjustified and high-handed proceeding
in going on with this Bill.

Sir, apart from the pledges given by Government in the past or the prin-
ciples which they accepted when the Government of India Act, 1935, was on the
anvil, they seem to have learnt nothing from the course of public events during
the last 20 years. One would bave thought that they had had ample time to
realise that their best interests and the interests of Lancashire itself depended
not on legislation or the conclusion of pacts, but on the goodwill of the people
of India. If the people are determined to set the present Agreement at naught
they will be able to do so as they destroved the efforts made by Government
in the past to improve the position of Lancashire in this country. I cannot
understand how with a kaowledge of these facts before them they could be so
unwise as to bring this measure before us in the teeth of the opposition of the
representatives of the people. Again, Sir, Government hardly seem to be
conscious of the present world situation. They seem to be thinking ia terms
of the position as it was years ago, and yet if the peace of Europe, and conse-
quently of the whole world, is disturbed in the near future they will need the
goodwill that I have just referred to in a far greater measure than they required
it during the crisis of 1914—1918. Why are they then acting with such criminal
shortsightedness and deliberately antagonising the people of this country ¢
Can it be that they themselves, however convinced of the merits of the Agree-
ment, were prepared to bow to the decision of the Assemhly but were compelled
by a superior authority to set aside their own view and to flout the wishes of
the representatives of the people ? I do not know whether my Honourable
friend Mr. Dow would be prepared to say anything on the subject, but I think
that in view of the facts that I have drawn the attention of the House to, the
Government of India owe it to themselves to make their position clear.
Whether, however, they do so or not, whether they disclaim responsibility for
the present measure or by their silence are prepared to be held equally res-
ponsible with His Majesty’s Government for forcing an unwelcome decision
down our throats, our positioa is absolutely clear. We must oppose this Bill
with all the strength that we can command and make it clear to the country
that the Government of India is a faithless Government whom only the com-
pelling force of events can keep to its promises.

TaE HoNOURABLE Ral BauHADUR Lara RAM SARAN DAS (Punjab:
Non-Muhammadan) : 8ir, I endorse what my Honourable friend Mr. Kunzru
has said on this subject. 8ir, I expected that the Honourable Mr. Dow will
in his opening speech tell us the reasons which led tho Commerce Depart-
ment to advise His Excellency the Governor General to cortify this Bill. It
is a pity, 8ir, and to me it serms that as there were no cogent reasons to put
forward he thought it better to keep silence. But, Sir, I speak with feelings
of regret as well as disappointment, disappointment at the callous indifforence
with which the Government of India have treated public opinion in general
and commercial opinion in particular about the merits or otherwise of this Bill
and regret at the thought that the Central Government in this country should
be driven to such a desperate state as to necessitate the certifying of even a
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Tariff Bill. I feel, Sir, that the procedure followed by the Government of
India in implementing the terms of the new Trade Pact betwoen India and the
United Kingdom raises certain fundamental issues which I want the Honour-
able Members of this House to realise when they vote one way or the other for
or against on the proposition before this House.

Ever since the terms of the new Trade Pact wero announced, public opinion
and tho elocted part of both these Houses have unanimously made it clear that
the sacrifices demanded from India were far too heavy a price to pay for the
so-called benefits which would accrue from the ratification of this Trade Pact.
It is & matter of deep regret, Sir, that the Government should have thought
it wise to ratify the new Agreement in the teeth of the opposition and the clear
and unequivocal verdict of the whole country against the ratification of the
new Trade Pact. Apart from this aspect of the matter, however, I feel that
this question of supporting this certified Bill raises the question of the legi-
timate rights of this House. In my opinion, the action of the Government
in overriding the decision of the Legislative Assembly in this case marks a
departure from the well-established convention that in the matter of conclud-
ing trade agreements with other countries, the Government should follow
the decision of the Legislative Assembly and that in order to be binding on
India trade agreements should be ratified by the Legislature. I hope, Sir,
that the House would bear with me if I remind them of the various stages in
which this principle has become an established convention so far as the nego-
tiation of the trade agreements with other countries is concerned. As the
Honourable Mr. Kunzru has already pointed out, Sir George Rainy, while
announcing the decision of the Government of India to send an Indian delega-
tion to Ottawa in 1932, declared that Government had no intention of putting
any changes into effect unless the Logislature was satisfied that they were in the
best interests of India. This convention was also reiterated when the Govern-
ment subsequently brought a Resolution before the Assembly to seek its ap-

roval of the Ottawa Agreement. I wish in this connection to remind the
glonourable House that it was in the very pursuance of this established
practice that, following the rejection of the Ottawa Agreement by the Legis-
lature in 1936, the Government of India gave notice of termination of the
Ottawa Agreement.

In my judgment, Sir, the action of the Government in the present case
in introducing the certified Bill against the wishes of all sections of the public
concerned is not merely the negation of the so-called fiscal autonomy
principle but the very evasion of the legitimate rights of the Legislature in
this country which have been ostablishod in the convention which I have
roferred to & moment ago. I have to appeal, bir, to both the elested and the
nominated Members of this House that in supporting this measure they are
supporting something which is depriving the Legislature of this country of
its hard-earned rights and privileges.

Another aspect of the matter which I would like to impress upon this
House is the fact that Government have taken the unusual step of certifying
for tho first time a Tariff Bill which does not augur well for the future rights
and privileges of this House. 8ir, what credit does this action reflect upon
the achievements of the Governmont ? I want the Honourable House to
consider the achievements of the Government during the past few years.
Time after time, the Government had to havo recourse to special powers of
veto and certification to force upon the country measurea which the country
had unanimously refused to accept.
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The history of the passing of the Finance Bill during the last five years
‘makes an inglorious record of glorious failures of the irresponsible and irres-
‘ponsive Government in this country. I feel that it is a limit of the irrespon-
sible attitude of the executive that they should have been compelled to certify
not mercly the Finance Bill to which they are accustomed during the past
five years but even the Tariff Bill which in my opinion encroaches upon the
liberty in fiscal matters of the Legislature of this country. I appeal to the -
‘Honourable Members to bear in mind not merely the rights or the demerits
-of the terms of the actual trade agreoment but also the constitutional issues
-of first rate importance while they support or op this Bill. I must say
‘that His Excellency the Governor General has not been well advised to certify
-this Bill.

The other day, Sir, while we were discussing the trade pact, one of our
‘Honourable colleagues observed that by flouting the opinion of the elected
"Members of the Central Legislature, Government will be committing a great
‘mistake. 8ir, the Congress, as far as my information goes, is likely to launch a
Videshi-boycott campaign which will certainly add to the difficulties of Govern-
ment and will place them in a very awkward position in case the war breaks
-out, which war seems now to be in sight and coming. As one of those who
value the British connection, I must warn the Government that at this period
‘when there is a very intricate international complication, the Government
-ought not to force measures upon the public in tho manner in which they have
‘now started doing. They want the goodwill and the co-operation of the
‘public, and flouting their opinion in such a manner stirs thoir feelings and I
‘must say it is not wiso for the Government to do so at a time when the inter-
‘national situation is so critical. In cuse the boycott of foreign goods doos
-start, the Government must realise what the effect will be on recruitment
and co-operation. I must, Bir, again repeat, as one who values the British
<connection, that it is not wise for the Government to flout public opinion
and go on continually wounding the feelings of the people.

With these words, Sir, I oppose the Bill.

THE HoNOoURABLE MR. RAMADAS PANTULU (Madras : Non-Muham-
madan): Sir, I think it is a very wise departure from the parliamentary
procedure hitherto in vogue in this House that Mr. Dow has started today.
It is wise not to dwell on the merits of a certified Bill. But we on this side of
the House have decided to adopt different tactics and while the Government
is silent we want to discuss the matter. When they wax eloquent over
certified Bills, we content ourselves with making a statement that we would
not touch it with the longest pole.

8ir, it is, I think, a unique spectacle among the parliaments of the world
that a Government which is in a perpetual minority, as the Government of
India is in the Assembly, should carry on government undeterred by the
verdicts of the popular Assembly. Its trade agreements are turned down, its
‘Bills are vetoed, and almost all important measures verdicts on which amount
to votes of confidence go against the Government. S8till the Government
carries on a8 a standing minority in an elected Legislative Assembly. There-
fore it is no wonder that even Tariff Bills come to us in a certified form. I
think this is the first Tariff Bill in the history of the Central Legislature that
comes to us in a certified form, if I remember aright. Therefore, Sir, we enter
an emphatic protest against the manner in which this Bill has been brought
before us. The Motion made today for the consideration of this Bill and the

e
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Motion that will presently be made for the passing of it in the form certified
-will complete the whole cycle of the farce of this ill-fated Agreement. It
‘was entered into without the concurrence of the non-official Advisers ap-
pointed by the Government to help the official spokesman. It was signed
on the 20th March, 1939, without the knowledge of the people of this country.
It was merely submitted for discussion by both Houses and the Government
would not take the verdict of the Assembly or of the elected Members of this
House. So, I think this Motion completes the cycle of that farce and there-
fore the less we say on that aspect of the question the better. But we must
f].gecifrd our emphatic protest against the procedure adopted in regard to this
ill,

Sir, with regard to the merits of the Agreement, I shall not cover much
-ground because the issues involved have already beea discussed, both in the
Legislature and elsewhere. I shall deal first with the cotton clause and next
with the other preferences. So far as the cotton clause is concerned, I must
say that I am against any agreement with any couatry for the import of
foreign cloth into. this cfuntry. I am not a believer in the system of barter
of cotton for cloth. If the cultivation and production of cotton in this couatry
has to be regulated, it must be on principles other than barter of cotton for
cloth. I am one of those who believe that every yard of foreign cloth on the
backs of the people of this country is a badge of slavery. I am for excluding
all foreign cloth, be it Japanese or British, from entry into this country. We
have built up the textile industry at considerable sacrifice. Today there are
370 mills working in this country on which a paid-up capital of Rs. 40 crores
has been sunk. There are, I think, about two lakhs of looms working today,
employing more than four lakhs of workers in these mills. These mills produce
about 4,000 million yards of cloth. It is such an industry that is sought to
sbe burdened with further handicaps by this Indo-British Trade Agreement.
Therefore, I am wholly against the principle: of this Agreement and I do not
favour the import of any Japanese or British cloth into this country by any
trade agreement. Sir, besides the factory industry in this country, there is
also a very important textile industry, namely, the handloom industry, whose
interests have not received sufficient attention in the making of this Agree-
ment or in the course of debates over the Agreement and the Bill. Sir, the
-entire quantity of cloth produced by the factories is about 4,000 million yards,
as I find from the Memorandum of Government. 1t is said that the handloom
industry in this country prcduces about 1,800 million yards, or nearly 2,000
million yards, which is 50 per cent. of the production of the factories. Tt is
a very growing and important industry. It is only next in importance to agri-
culture. 1In the province of Madras we derive a very large quantity of our
supplies from handlooms, and Provincial Governments, especially the Con-
gress Provincial Governments, are now pledged to a definite policy of encoura-
ging the handloom industry by all possible means. So, Sir, if I had a say
in the matter of a trade agreement like this or in the future development of
‘the textile industry in India, what I would suggest is this. You should im-
pose an excise duty on all Indian mill-made cloth and subsidise the handloom
weaving industry in order to improve it and at the same time impose an addi-
tional countervailing import duty on all foreign cloth corresponding to the
«excise duty imposed on Indian mill-made cloth. By that way you will prevent
effectively the importation of foreign cloth into India and also encourage
the handloom industry by subsidising it by a levy of excise duty on the Iadian
‘mills. That is the line of development which I would suggest if I had any say
in the matter of these agreements. The whole basis of this Agreement seems
1o be vicious and India should not be a party at any time to enter into a trade
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agreement which provides for the import of foreign cloth into this country
even in exchange for a certain amount of cotton taken by these countries.
These countries which want cotton will take it in any case. If theydonot
take it, we will find other means of regulating the production of cottoh and
absorbing the surplus cotton in this country.

Coming to the merits of the Agreement apart from this broad ‘principle,-
we have already discussed the undue advantages which it gives to Britain
in raising the present minimum of 260 or 250 million yards to a minimum of
350 millions, a medium of 425 millions and a maximum of 500 millions. With
that aspect I shall not deal now. Reading the Agreement as & lawyer, and apply-
ing the same tests which are usually applied to all agreements, I find that.
the Agreement is one-sided even from a legal standpoint. Sir, I refer to para-
graph 4 of Article 10 which deals with cotton. It says that if in any cotton piece-
goods year the import into India of British cloth does not exceed 350 million
yards and until such time as the import exceeds 428 million yards, the duties-
on imports shall not exceed the basic rates reduced by 2} per cent. ad valorem
and a proportiona te reduction shall apply to the alternative specific duty on
United Kingdom grey cotton piecegoods. The words are :

* If in any cotton piecegoods year, the quantity imported is lees than so-and-so, then
the duty shall not exceed the basic rates reduced by 2} per cent. ad valorem *.

May I ask if it implies that it will be automatically increased if 426 million

yards are imported into India ? Applying the ordinary legal standards, it
does not. When the import is less than 350 million yards, until it reaches

425 million yards, the Article says that the duty shall not exceed the basio-
rate reduced by 2} per cent. ad valorem. But the Article does not say that.
whea the import of British cloth into India exceeds 425 million yards, the duty
will be automatically increased. In the absence of any such legal provision
in the clause it is not permissible to increase unless the Goverament of India

choose to do so, of course, of its own will. Read paragraph 5. It says:

* If in any cotton piecegoods year the total quantity of United Kingdom cotton piece-
goods imported into India exeoed‘; 500 million yards, the duties charged on imports of -
such goods into India in the following cotton piecegoods year may be increased above the

basic rates ”,

mark the word “ may . The word “ may " does not stand isolated. Some-

thing follows :

‘“ may be increased...... for the purpose of restricting imports of such goods during-
the year to the ‘ maximum yardage figure ’ for the preceding cotton piecogoods year, but
shall be reduced to the basic rates (or, where the provisions of paragraph 4 are applicable,
in accordance with those provisions) after the end of any cotton piecegoods year in which
the total quantity of such imports into India has not exceeded 425 million yards .

80, when the import of foreign cloth exceeds 500 million yards, the duty may
be increased, but if it goes below 425 million yards, the duty shall be reduced.
When it is a question of increasing, it is “ may ”’ and when it is a question of”
reducing it is “ shall ”. A document like this, which is solemnly entered into
between two Governments, after evidently taking legal advice, must be read,
as all other contracts are read. The legal implications are clear. The clauses
which favour India are all optional anc% those that favour England are obliga-
tory. It is clearly a partial and one-sided Agreemeat, which is not fair even
from the legal standpoint, apart from the economic standpoint. Therefore-
I think that there is very little reason for us to acoept this Agreement.
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Much has been said about the advantages that this Agreement gives to
12 Noox. the cultivator of this country. Fairly and honestly if I
were satisfied that this elaim is well-founded I would stretch
a point in favour of the Agreement and would vote for it, even if it involves
some sacrifice on the Fm of the textile industry. But I do not think the
claim is justified. In fact the clauses relating to the taking of cotton by the
United Kingdom are so elusive and elastic as not to commit England to any-
thing definite, except that in their own interests they may be expected to
take more and more cotton so as to increase their exports to India. I hate
both these propositions. Of course the Bill itself does not contain any obli-
gation on the part of England to take any amount of cotton from India. It
cannot be put in a Tariff Bill.

Further, 8ir, viewed from any standpoint the cotton clause is not one that
should be accepted by the people of this country. I will say just a few words
about the other preferences. The points that are urged by Mr. Dow on the
former oceasion and by the Commerce Member are that the Agreement con-
tains many good foatures. In the first place it is said that 82 per cent. of the
exports of India to tho Unitod Kingdom enjoy a preference or free admission.
Then they say that 16 por cent. of the English exports only are subject to
preference. Then they say the value of the imports falling under preference
categories, excluding cotton, is reduced from Rs. 18-75 ‘crores in 1935-36
to an annual average of Rs. 7-68 crores, and again they say in 1937-38 Rs. 50
crores of Indian exports to the United Kingdom enjoyed preference. And
they also say that preference trade heads of imports into India have been
reduced from 163 to 43, the number of preference tariff items from 106 to 20.
Some of these features are good, I do not deny that. When we refuse to
accept an Agreement it does not mean that we condemn every item of it or
that there is nothing good in it. But what we have to consider is the balance
of advantage to this country taking the Agreement as a whole. In this con-
nection I would merely content myself with referring to the four or five broad
principles by which the non-official Advisers wanted this country to test the
soundness of this Agreement. They say :

‘“ While we favour a trade between the United Kingdom and India, we feel that the
special limitations peculiar to India should be clearly recognised by the United Kingdom.
In order that there may be no misunderstanding on this point we enumerate some of the
considerations which in our opinion should guide the conclusion of such a trade pact.
(1) The balance of gains and sacrifices of each country. This should be based not merely
on arithmetical estimate of value but also of the character of the trade of each country.
The position of India as a debtor country requires a continually favourable balance of
trade. Then the necessity of avoiding any agreement which might hinder the expansion
of India’s trade with other countries or provoke retaliation. Fourthly, the importance of
avoiding any agreement which might impair the existence or development of Indian indus-
tries, and the effect of such a pact on the revenues of India .

Each of these considerations has bren examined in detail, and aftor care-
ful roading of that part of the non-official Advisers’ interim Report I am con-
vinced that the balance of advantage is not in favour of India. It is said
that in 1937-38 Indian exports to the United Kingdom enjoyed proeference to
the extent of Rs. 50 crores. Tho non-official Advisers at that time, 1937,
dealt with the mattcr on the basis of the fizures of 1935-36 and said that of
the Rs. 33} crores of Indian exports only Rs. 8 crores énjoyed effoctive pre-
ferenco and the other Rs. 27} crores did not enjoy protection but mcrely an
insurance value. Taking even 1937-38 out of the Rs. 50 croros montioned
in the Memorandum a little loss thdh Rs. 10 crores of Indian oxports only
enjoyod effective preference, the other exports to tho United Kingdom did
not enjoy effactivo preference but had only an insurance value. I do mnot.
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deny the benefit of securing an insurance value of these exports. It is an
advantage. But when we consider the Agreement on both sides we must
have a quid pro quo mainly on the basis of our effective protection and not on
‘the value of exports to the United Kingdom which merely enjoy an insurance
value. To secure effective preferences for only Rs. 10 crores we give away &
great deal too much to England in return,

8ir, the details of these exports have been dealt with by the non-official
Advisers and therefore I do not wish to go into details, but to my mind it is
doubtful whether some of these Indian exports to England are at all in the
interests of India. Speaking on behalf of the agriculturist, I frankly dislike
any idea of getting preference in England to exports of bone for manure pur-
poses or of oilseed-cake and meal. I have for long advooated total prohibi-
tion of the export of such articles from India in the interests of the agricul-
‘turists of India. When I was a member of the Agricultural Research Council
I brought forward some resolutions before the Governing Body asking the
‘Council to-take action in regard to prohibiting the export of bones, oilseed-
cake, meal and such things, because we want them for our own manure pur-
‘poses as well as for feeding our cattle. Again, if we examine this list eamfpully
we find that it is not India alone that gains by the export of these articles.
England wants them as raw material and is bound to buy them. Therefore,
I do not think the claim that India gets effective preference for Rs. 50 crores

of her oxports to the United Kingdom can be substantiated by an examina-
‘tion of the details of this Agreement.

Sir, coming to the preforences given to England we find that most of the
articles to which preference is given are those which compete with Indian
manufactured articles. That is against the national interests of India trying
to become self-sufficient in regard to manufactures. To mention a few of
these in Schedule IV at page 49 of the Memorandum, there are coment, chemical
-drugs, medicines, paints, colours, electrical instruments and apparatus and
-appliances, motor oars, instruments, apparatus and appliances other than
electrical. A number of these articles are boing manufactured in India now
and any preferonce given to the imports of British articles is sure to tell against
the interests of the Indian manufacturer. 8o, Bir, even from that. point of
view the Agreement is not beneficial to India.

Sir, before I concluded I would refer to one strong argument adduced by
the Indian Chambers of Commerce against the recent imposition of a higher
duty on raw cotton imported into this country. I might have mentioned it
in connection with the cotton clauses but I have reserved it for the end for
the reason that this is a high-handed act of the Government of India which
spoiled all chance of the Agreement being examined on merits. 8ir Cowasji
Jehangir said in the other House that what little chance the Government had
of their Agreemont boing examined on merits has been spoilt by their own
ill-considered action in doubling the duty on raw cotton. It is said that'it
will help the agriculturist. Again, I have examined that very carefully and
I am inclined to agree with Mr. Jinnah in this matter that it is not going to
help the agriculturist. As to the effect of this duty one conclusion seems to
be irresistible, namely, that so far as the manufacture of the finer counts of
-cloth in this country is concerned it enjoys today practically no protoction
.after this Agreement. The doubling of the duty on raw cotton imposes an
.additional burden of 8 per cent. on th> manufacture of finer counts of cloth.
‘The offective duty under the Agreement and this Bill will be 15 per ocent.
aminus 2§ per cent., because in the second year the basic duty will be reduced

]
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by 24 por cent. because the import of British cloth in this country will not
exceed 425 million yards. 8o the effective duty is 12} per cent. of which 8
per cent. is consumed by the doubling of the duty on raw cotton and the other-
4} per cent. is more than covered by the cost of dyes, other materials and
machinery used in the process of manufacture of finer counts of cloth. So.
the effect of this Agreemont so far as the finer counts of cloth are concerned,
the entire protection has been wiped out. The textile industry of India will
not enjoy any protection at all in regard to the finer counts of cloth with the
doubling of the duty on raw cotton, the reduction of 2} per cent. in the basic
duty on inability of England to import 425 million yards of cloth in this coun-
try and also taking 10 per cent. duty on the materials used in the manufacture,
of finer counts of cloth. Therefore the Indian textile industry is certainly-
hit by this Agreement. The preferences which India enjoys in the United
Kingdom are not substantially such as to counterbalanco the advantages.
given to England by this Agreement and the preferences given to England
have got a distinct tendency to interfere with the development of Indian
manufactures. Both on merits as well as on the ground that the Government,
of India have adopted a very particularly obnoxious procedure in regard to.
the forcing of this Agreement down the throats of the representatives of the.

people and certifying this Bill, I oppose this Motion with all the emphasis.
can command.

Tae HoNoURABLE Mr. P. N. SAPRU (United Provinces Southern :-
Non-Muhammadan) : 8ir, the Honourable Mr. Dow was very short this.

morning. He was probably very short because he knew that he had a weak
case and wisdom consisted in being short.

Sir, there was an air of unroality about the debate that we had on the.
Indo-British Trade Agre:ment in this House the other day. I say unreality
bocause Govornmont had come to us with their minds made up, with grim deter-
mination to carry through the proposals, whatever was said or left unsaid
in this House and in the other place. Whon asked in the other place whether.
Government would abide by the verdict of the House, Sir Zafrullah Khan—
1 have not his exact words, but I think he said somcthing to this effect—8ir
Zafrullah Khan said that he would give the views of the House his earnest,
consideration. 8ir, it was clear from that answer that Government were
determined to put the Agreement through and that in consulting tho Legisla-
ture they wero merely enacting a farco; we were partios to that farce. We
have now come to the last stage of this farce and in the Bill bofore us we are
asked to give our approval—and constituted as this Houso is it will give it—
wo are asked to give our approval to the executive fiat which docrees that the
Agreoment is essontial for tho interests of India and that our trustecs, our lords
and our masters, have willed that willy nilly we must submit to it with good
grace and gratefulness for tho deep concern of our trustees for their now love,
tho Incian agriculturist. The Inaian agriculturist has shown his appreciation
of their love for him by voting in the provinces for those for whom his trustees
have got no particular love. When we pleaded the other day that the Agree-
ment should not be imposed on India and that the procedure adopted in the
case of Ottawa should be adopted in this case also, that Sir Goorge Rainy’s
pledge given at the time on the 14th April, 1933, when the Ottawa preforences .
were under discussion should be respected, we knew that our voice would be
a voice in the wilderness, that Government in their superior wisdom would
not listen to our earnest advice and that the policy which we had been asked .
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to discuss and approve had already been decided upon. . We were for our
part quite prepared to recognise that certain parts of the Agresment repre-
sented an improvement over the old Agreement, that it had reduced the
volumo of preferences for British goods, that it gave us greater freedom to
negotiate with other countries—and Government aro unwilling to negotiate
with other ccuntrics, they have taken hardly any stops to negotiate trade pacts
with other countries—that it gave us greater froedom to negotiate with other
countries and that it would secure for certain commodities a secure market
in tho United Kingdom and for other commodities an insurance value which
we appreciate. But while recognising all this, we also felt that it had ccrtain
featurcs which mado it unacceptablo, that the cotton proposals would confer
no substantial benefit upon the agriculturist, that the reductions of duty on
cotton piecegoods would hit the cotton industry, that the doubling of the duty
onraw cotton was a circumstance that wo could not ignore and that the circum-
stances in which we in this House found ourselves left us no alternative but
to oppose tho Agreement as a wholo. The eriticisms uttered against the Agree-
ment in thisHouse and the other place have had no effect and now the Agreement
is going to be given effect to.  'Woe are apectators today of our entire helplessness
and the ovents of tho last few days have made us realise, as we have never
realised before, that the so-called fiscal sutonomy convention is entirely
worthless, is not worth the papor on which it is written, and that in fiscal
mattors we continue to be dominated, we continue to be ruled, we continue
to be governed, by Whitohall ; for just let us analyse the position a little
carofully. Accordingly to tho Select Committee of 1919 India was to cnjoy
fiscal autonomy in tho sensc that thcre was to be no interfercnce by the Secre-
tary of State in matters where the Government of India and the Legislature
were in agreement, excopt where some imperial interests were involved. The
Government of India and the Legislature are not in agreement in this matter
and the Government of India, therefore, are having their way. ~ But what is
this Govornment of India ¢! It is a Government which is rosponsible to the
people and electorate of another country. The Agreement that we are asked
to ratify in this Bill is bctween His Majesty’s Government and a Government
responsible to it. Therefore, the conclusion is irresistibls that His Majesty’s
Government—and the Secretary of State for India is a part of His Majosty’s
Government—therefore also the conclusion is irresistible that His Majesty’s
Governmont have imposed an Agreement upon a Government which takes its
orders from it. It may be said, Sir, that the responsibility in this mattor is
that of the Government of India, and that the Government of India has in
this matter acted on its own responsibility and initiative, that the Govurn-
ment of India has in this matter acted independently of His Majesty’s Govern-
ment, that the Government of India has in this matter acted independently
of the Secretary of State. Well, 8ir, that argument leaves us with this posi-
tion, that the seven autocrats of the Government of India—I am leaving out
the eighth autocrat—that the soven autocrats of the Governmeont of India are
in trade agreements responsible to no one. No Indian State could be worse
than the Government of India constituted as it is. 8ir, the Government of
India is acting on its own initiative and responsibility. It is not responsible
so the Bacretary of State for what it is doing today. Therefore, it is doing
v ap & pure autocrat. It has not the Legislature behind it. Therefore, I
repeat again, no Indian State autocrat could be worse than the Government of
India constituted as at present. S8ir, the Government of India cannot say
that it had the Legislature with it. If the position of the Government of
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TIndia is that it has done what it has done in the discharge of its responsi-
bility to the Secretary of State, then we are faced with the position that His
Majesty’s Government have imposed an Agreement upon India and all this
‘talk of trade relations between India and the United Kingdom being based
upon goodwill and all that is pure moonshine and nonsense. Al the quota-
tions which my friend read from Mr. Baldwin’s speech have no meaning, Sir.
Bir, how can a transaction of this character be called an Agreement ? It is,
T suggest in all seriousness, a misuse of the English language to call a transac-
tion of this character an Agreement. The broad fact that stares us in the
face is that it is the will and power of Britain that have prevailed over the
will of the Indian people. 'Wo have hero a supreme exhibition of tho autocratic
character of the Indian Governmont. Lord Chelmsford in inaugurating the
Constitution which wo are working said :  The principle of autocracy has bsen
abandoned .  Abandoned indeod! We see how living that principle isin
the actual practice of the Government of India today. The principle of
autocracy has not been abandoned, and in this transaction we see democratic
Imperialism in its ugliest form. That an Indian Member who has laboured
for a better bargain should be responsible: for this exhibition of Imperialism
in its ugliest form is a matter of deep sorrow to us all. But, Sir, how was it
necessary to certify the measure ? How is the Agreement essential in the
interests of India ? We had no trade agreement before Ottawa with Britain
and yet we used to have trade relations with Britain and other countries.
I know, Sir, the answer the Honourable Mr. Dow will give to moe. He will
say: ¢ Well, Britain is following a different policy now after Ottawa.
They have a system of preference there .

TeE HonoUurRABLE Mr. H. DOW : I assure the Honourable Member
I shall say no such thing.

Tue HoNOURABLE Mr. P. N. SAPRU: Well, Sir, I cannot read Mr.
Dow’s mind very accurately. He is a man of great wisdom and therefore it is
difficult to read his mind.

THE HoNourABLE MR. H. DOW : You have set it up yourself in order
to make it easier to knock it down.

THE HoNoURABLE MR. P. N. SAPRU : Assuming that that is the posi-
tion, is it imaginable that Britain would allow us, a debtor country with visible
and invisible payments to make, to default by hampering or restricting our
export trade ?  Sir, the Honourable Mr. Kunzru invited the attention of the
House to a remark of Dr. Meek on this question and I will take leave to invite
the attention of the House to it again :

‘*“ The question of retaliation crops up every now and then. In my opinion it is an
entire bogey. The countries which buy our raw materials buy those raw materials because
they are cheap. They would not buy from India if they could get them cheaper elsewhere.
They cannot put & very high tariff or a very high import duty on the raw materials because
their importers would complain that their industries were being crippled .

The fact is, Sir, that the whip hand is ours. A national Government would
have used this whip hand. But who can call this Government of India » national
Government 7 The primary objective of this Government is the protection of
Lancashire—Lancashire which has never been fair to the Indian cottown textile
industry, and that the Government of India has acted as an alien Government
“would have acted in similar circumstances may pain us but should cause us no
surprise. The moral, Sir, to be drawn from this arbitrary use of puwer ia a
fiscal measure—this is the first occasion on which a trade agreement has been
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certified—is that the machinery of the present Government of India is too ante-
diluvian for the requiremente of an India pulsating with new life, yearning for:
economic and political freedom. No Indian Member, no elected majority ia the
Legislature, no wide electorate can protect our interests effectively without an
executive responsible to a preponderatingly democratic Legislature. Our inte-
rests have gone to the wall in the past. Our interests will continue to go to the.
wall in the future. Friction between the Legislature and the Executive will
continue to increase until we get what is essential for the protection of our vitak¥
interests, for the protection of our political and economic interests—an Execu-
tive drawn from legislative sources and responsible to the elected representatives
of the peoples of India. The merits or demerits of the Trade Agreement are
a minor matter. The issue that transcends all other issues is the constitutiona}
issue, which has been raised by the procedure adopted by the Government and'
1 may say that in my humble judgment Government are mistaken if they think-
that by imposing this Agreement, they will be able to improve trade relations-
between India and Britaio. What will improve the trade relations between
Britain and India is goodwill, and this Agreement—you may like that fact or
you may not like that fact, but it is a fact that this Agresment—whatever its.
merits or demerits—and I have recognised that it has certain meritorious-
features also—this Agreement lacks the goodwill of the people of India. You
can take a horse to water, but you cannot make it drink. You can reduce.
duties, you can give preferences, but you cannot make people buy British.
goods if they are so minded not to do so. Bir, it is open to the Government to

act in the spirit of Sir Samuel Hoare’s observation in another connection, « Let

the dogs bark and the caravan passes by ”’. But, knowing as I d¢ the temper-
of my people, I doubt if the dogs will allow the caravan to pass by. I am not

uttering a threat, Sir, for we all realise the value of goodwill and would gladly

co-operate at this supreme juncture when we all need to stand together. I am
saying this as one who earnestly desires co-operation in trade between Britain

and India, but who belleves that this is not the way to ensure that co-opera-

tion. We have never been opposed to a trade pact between Britain and India.

The Assembly Resolution on Ottawa definitely accepted the principle of such a.
trade pact——

Tee HonoUurABLE THE PRESIDENT : When are you going to bring this.
essay to a close ? There are other speakers. i

TrE HoNOURABLE P. N. SAPRU : Sir, I seldom read essays, and I can.
speak for hours on this Bill if I choose to and I claim the right to speak as long
as I like.

THE HoNouraBLE THE PRESIDENT : You can, certainly. I am not.
objecting. I was only saying there are other speakers.

THE HoNOURABLE MR. P. N. SAPRU : There is a whole day and there is
tomorrow, and if it is question of not speaking at all, I will resume my seat..
It may look nonseunse to you, Sir, or to the other Members of the House, but-
1 am entitled as a Member to have my say, and 1 propose to have that say.

The non-official Advisers did not take the line that there should be ne
trade pact. What has alienated people is the attitude which the Goverament-
have adopted in enforcing the Agreement. 8ir, the Commerce Member started"
well by associating with him trusted representatives of commercial interests..
But he has, if I may say so, plainly alienated sympathy by the procedure that he-
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has adopted. Sir, it may be said that the Assembly’s vote left no alternative
to the Government. It may be said that the Legislature were not prepared
even to have a committee to consider the question of this trade pact. The
answer to this line of argument is this. Firstly, the Government never threw
the responsibility for acoeptance or rejection of this measure on the Assembly
or the Legislature. Why should the Legislature share the responsibility with
Government when Government does not trust the Legislature ? Sir George
Rainy trusted the old Legislature and the old I.egislature voted for Ottawa.
You do not trust the present Legislature and therefore why should you expect
any responsibility from that Legislature ? You never made a declaration that
you would abide by the verdict of the Assembly. You did not throw the
responsibility on to the Assembly. You waated to stick to your own respon-
sibility. Why should the Legislature then share any respoasibility with you ?
Secondly, Sir, the position was complicated by the late Finance Memler,
by the action of a colleagne of Sir Zafrullah Khaa who doubled the duty on
raw cotton. Thirdly, Sir, assuming that Government felt that the Assembly
had gone wrong, they could have, hefore taking any final decision, referred
the Agreement to an expert and independent committee of economists, not
identified with any political parties, and fortified by their opinion, they could
have again come to the House for reconsideraticn of the vote of the House.
A committee of the House ¢f the Legislature had been ruled out by the Legis-
lature. 1t was open, however, for the Government before certifying the measure
in indecent haste to take stock of the position that had been created by the
vote of the Assembly, to appcint a committee of experts to go into the whole
question raised by this Agreement and then, fortified with the opinion of that
committee, they could have come again to the Legislature and asked the Legis-
lature to reconsider their attitude. Of ccurse, the answer will be, Ottawa is to
terminate now, but nothicg would have happened. The trade of India would
not have collapsed in eight or six ¢r sevea or three or four months. You could
have had, if necessary, a special session to consider the findings of that com-
mittee. Fourthly, Sir, Governmert could have tried, in the light of criticisms
made in the other place, for an Agreement more acceptable to India, and
if they had succeeded in getting an Agreement more acceptable to India,
then they could have come again without threat of imposing this or that duty,
before the other House for a reconsideration of its verdict. Neither of these
courses has been adopted. We are asked to endorse an executive fiat and we
should bLe failing ia our duty as legislators, and I think this House will fail in
this duty, if we do aot register our protest against the procedure that has
been adopted.

Sir, I do not, in view of the line that I have taken, propose to consider the
merits of the Trade Agreement. There is one obdgervation however, that I might
perhaps be permitted to make. The Honourable Mr. Dow with that superior
wisdom which he has of lato cultivated said the other day that I was rather too
late in questioning the principle of including & protected industry in preferen-
tial arrangements and that the principle had been accepted in the Indo-
Japanoso Trade Agreement. §ir, the analogy between the Japanese Trade
Agroemont and this Indo-British Trade Agreement is not quite accurate. In
the Indo-Japancse Irade Agrecment there is a definite guarantee on the part
of Japan to purchase a certain amount of cotton from us, a million bales a year.

Tz HoNouraBrE M. H. DOW : The Honourable Member is mistaken.
There is no such guarantee in the Agreement. Japan is not bound to buy a
single bale of cotton under the Agreement.
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Tue HoNouraBLE MR. P. N. SAPRU: What I mean is—my Honour-
able friend is quibbling aboiut words. T am not in the habit of putting down

everything into writing.
TaR HoNoUraBLE MR. H. DOW : I protest, Sir, that I was not quibbling.

THE HoNoURABLE MR. P.N. SAPRU : If he will have just a little patience
1 will explain what I mean. If Japan buys a million bales a year then we shall
give a maximum yardage of 325 million yards. I think I am stating the position
correctly. Therefore, the answer so far as I have boen able to find it—here
again I speak subject to correction—Mr. Dow knows very much more than I do
and I confess I am supremcly ignorant of economics, though I am not quite so

ignorant as Mr. Dow imagines.
THE HoNourABLE MR. H. DOW : I am waiting for your explanation.

Tae HoNouraBLE MR. P. N. SAPRU: 8o far as I have been able to
find out the duty in the case of Japanese goods has not been reduced below the
protective level. The real criticism against the trade part is that we appre-
hend that the duty here is going to be reduced below the protective level.
The point that I made was that when the protective principle has been accepted
the duty ought not to be reduced below the protective level. The duty was
fixed by the Tariff Board after a careful inquiry and after opportunity had been
given to Lancashire to represent its case and the point is that thero is an
approhension that it is boing reduced below the protective lovel. The rates of
duty proposed are not the same as those proposed by the non-official Advisers.
Therefore, tho Honourable Mr. Dow cannot say that he has the support of the
non-official Advisers in this matter, and before making up our mind whether
those rates of duty will or will not hit the Indian industry we want to havs an
unbiassed, scientific, expert opinion. That is the point I made and I think
that there was nothing faulty in what I said.

Sir, I will now oblige you by closing my remarks and you need have no
worry that I shall take more time of the House. Today we have realised how
utterly illusory the so-called fiscal convention is. Today more than any other
day we have realised that certification can be used not only for passing a
Finance Bill, for passing measures for the safety or tranquillity of India,
measures like the Army Recruitment Bill or the Criminal Law Amendment Bill
or other measures for the maintenance of law and order, but for the protection
of what are—disguise it a8 much as you like—essential British interests. There
is a lesson to be drawn from all this, and that lesson is that henceforward we,
Hindus and Muslims, sinking our differences, should together work with greater
determination than hitherto for that effective self-government without which
we can never hope to build up a stable economic structure in India.

With these words, 8ir, I oppose this Bill.

THE HONOUBABLE Ra1l Bamapur SRI NARAIN MAHTHA (Bihar:
Non-Muhammadan) : Sir, whatever criticisms I may have to offer to the Indo-
British Trade Agreement in consequence of which the presont Bill has been
framed, I would like to pay a well-deserved tribute to our Commerce Member
Sir Muhammad Zafrullah Khan, prrsonally, for his advocacy of the cause of
India. I am free to express the apprehension that the Agreement may have
been much worse, circumstanced as we are politically, but for the fight our
Commerco Member did surely put up and the advice he received from the non-
official Advisers,

.

A
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I am sorry to say, however, that whatever merits the Agreement may
have, these have been mutilated and the general atmosphere for their consi-
doration vitiated by the import duty on foreign cotton recently imposed by the
Government of India, evidently on the advice of the ex-Finance Member with
whose economic philosophy very few of us agreed on these Benches.

This Bill has come to us as a certified measure and consequently carries
with it the intolerable odium of autocracy. It is wrong in principle to select
fiscal measures or teriff Bills for certification. No special obligation to the
British Parliament is involved in these measures. The votc of the represen-
tatives of the poople of India—representatives who are responsible to their
constituencies—should be left to determine at least economic. issues which
affect the trade and oconomic life of this country. Although a large number of
important quotations have heen made by previous speakers I would like to
quote here what Sir Basil Blackett szid in the course of his speech in the
Assembly on Februdgry 10, 1923. He said :

*“ 1 aceept whole-heartedly the doctrine that it is India’s right to decide what fiscal
policy she shall have, and so long as 1 remain a Member of the Government of India, T shall
whole-heartedly attempt to assist in the introduction of the policy which India has chosen .

Then, Sir George Schuster speaking on the question of preference import duty
-on non-British textiles said :

** We made it clear to the British Government that in a matter of this kind, giving a

preferential treatment to the British goods by putting an additional duty of 5 per cent.
on non-British cotton textiles, after frankly stating out conclusions, we should desire to
put our carefully considered views before the Legislative Assembly with whom the final
decigion must rest .
I have madoe those two quotations from the speeches of the Members of the
Government of India in support of my contention that in the matter of trade
and trade relations there is nothing extraordinary or novel in our asking that
Government should be guided by the vote of the ropresentatives of the people.
But the Government have shown by their action that their professed respect
for the views of the people is a camouflage.

Coming to comparatively recent times, when the Ottawa Agreement was
under discussion, what our present Commerce Member spoke¢ with regard to
the termination of that Agreement has already been, just quoted by the Honour-
able Pandit Kunzru and I would not like to quote it over again or to explain
its implications. The Ottawa Agreement has been terminated, but, where was
the propriety, I ask, in terminating an Agreement in professed deforence to the
wishes of the Assembly and simultaneously entering into another against their
clear vordict. At the beginning of the debate on the Indo-British Trade Agree-
ment in the other place, the Honourable the Commerce Member said that
Government would give the best consideration to the vote of the Assembly.
And this Bill, 8ir, is the flagrant result of that best consideration. Today
when we are discussing the Bill, the Agreement is already in operation and,
in fact, this Bill is fully operative while we are enacting the farce of taking the
-consent of the House for this Bill.

I am reminded, 8ir, of the story of a self-willed geography teacher—as
solf-willed as the Government of India itscif—who when qucstioned by the
Inspcetor of Schools as to what shape of the earth he taught his students.
replied, “ Well, when I like it flat, I teach it flat ; whenI like it round, I toach
itround ! Exactly that, Sir, is the attitude of the Government of India
towards the views oiy the people, or those who represent them. When it suits
their own purpose they accept the views expressed by popular representatives ;
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but when it does not suit their ends, they don’t care for them at all. The econo-
mic prosperity of the people of this country can flourish no better under
this Government than could the instruction of geography under that geography
teacher.

In a circumstance like this, one hardly feels like going into the merits of the
case before us when such a discussion is merely like dealing blows on water
which receives no impression. I have no desire, therefore, to go into the merits
of the Bill, which I discussed when the Trade Agreement was discussed in this
House. The country has condemned this Agreement and this Bill unequivo-
cally, but without any effect. While, therefore, I do register my protest
against this attitude of the Government in riding rough-shod over the wishes
of the people, I would also like to register a warning. The warning is this.
They may enter into any Trade Agreements they like, and as a result of that
Agreement they may succeed in dumping their favoured goods into this
oountry ; but they cannot sell thom unless they can win the hearts of the people
of this country, and in that respect their actions are such that they must
utterly fail.

8ir, I oppose the Bill,

THE HoNouraBLE Mr. HOSSAIN IMAM (Bihar and Orissa: Muham-
madan) : Sir, this Bill has come to us in curicus circumstances. Everybody
who could give it a blow has done so, including even the Department responsible
for its introduction. The Commerce Department dealt a blow to this Bill by
not makiag it clear that Government would abide by the decision of the Legis-
lature. If that responsibility had been thrown on the Legislature, it is quite
possible that events may have taken a different course altogether. Sccondly,
as was pointed out by my other colleagues, the Honovurable the Finance Member
gave another jolt to the Bill on the 28th February when he introduced his Bill
doubling the cotton duty. Although I support that measure, I must say that,
that also was responsible for antagonising the opinion of the commercial
community.

TeE HoNOURABLE MR. RAMADAS PANTULU: You supported it the
other day.

Tae HoNoURABLE M. HOSSAIN IMAM: I support it still, Sir. I
merely state what was the effect of it on the general public and the textile
interest. It is the textile interests who have raised this cry and if they had
been reconciled this measure would have gone through. If the Finance Member
had done that, then it was necessary for the Commerce Department to bridge
the difference between the reduced duty ; 10 per cent. and 74 per cent. reduction
from the former duty should not have been made. Had this Agreement heen
effected exanctly on the 20th March, the day on which it has been signed, it
could be stated that this was the decision. As a matter of fact the matter was
under consideration for a long time, and at the time when it was first brought
forward, the quantum of the duty on English goods was not fixed with the
knowledge that an increased duty is to be imposed on cotton imfports. The
Government have not stated in so many words that this decision for reduction
of the duty on imported British textiles was taken after the 28th of February
when increased cotton duty was first mooted. 8o I say that the Finance Mem-
ber also queered the pitch for this Bill. Thirdly, Sir, we find that my colleagues,

4
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Indian colleagues as well as the Government, have misunderstood the position
which our Party took up. There is some unjust feeling—I am referring first of
all to non-official Benches, to the elected representatives—that cur action was
anti-national. I regret that they should have come tc such a wrong conclusion,
that our neutrality was anti-national. When Mr. Jinnah announced our
neutrality he stated specifically that he knew that the Congress will win and the
Government will be defoated, and therefore I say this neutrality was not against
the Opposition but in its favour.

THE HoNoURABLE MR. B. N. BIYANI: Against whom was it ?

TeE HoxourABLE MR. HOSSAIN IMAM : Our neutrality was due to the
fact that we did not wish to be held responsible for your action. As Mr.
‘Bapru has very ably stated, if the Government was not prepared to abide by the
decision of the House, what was the good of voting one way or the other ¥ Mr.
Jinnah in his speech made this his first point, that it was a fait accompli. His
vote one way or the other would not have had any effect. Therefore I say, Sir,
that our neutrality should not beregarded as a licence tothe Government
to do whatever they like. 1t is precisely for this reason that we did not vote
with the Government. Because they wanted to use us as a cat’s-paw and we
did not want to play their game and vote. The non-official Members cannot
blame us that we defeated them. Our neutrality has not queered the pitch.
Your majority was there and the Government’s minority was there. What
harm has he done ?

The main bone of contention in this measure is the textile proposals. Was
it not possible, I ask, for the Government to reconsider this decision ? I admit,
Sir, that the Government could make out a case against India, that while
Lancashire has carried out its part India had failed to do so in the past. Lanca-
shire had not given any definite quantitative undertaking to purchase Indian
cotton but still it was honouring its pledge and buying more and more Indian

cotton, whereas India had failed even to continue to
1e.m. buy the quantum of Lancashire textiles which it was
purchasing at the time when we entered into that Pact. I think the Govern-
ment could have made out a plausible case oa this issue, They could have
stated that, that if in a contract between two people, one carries out his part
and the other does not, it is necessary that the party which has failed to carry
out its contract shuuld be compelled to recompensate. But did it bar the door
for further negotiation ? If you could continue the interim Agreement for all
this time, for nearly three years, wity not do sv for a further period as you
would have done if the amendment you supported had been carried. I per-
sonally feel, Sir, that the Legislative Assembly erred in not allowing the Motion
for a committee of inquiry. But probably the main reason behind it was that
they thought that the negotiations would have to be carried on through the
Government and they did not trust the bona fides of the Government to come to
an independent judgment. I do not think, Sir, that Mr. Sapru, when he stated
the constitational and the economic aspects of this question, was wrong. It isa
perfectly justifiable attack on the Government that it cannot function without
responsibility to some one cr other. FKither it must be resporsible to the
Indian Legislature or it must remain responsible to the British Legislature.
To say that it is responsible to neither is to admit that it is a Government of
the Fascist or Nazi type where there is noone to overrule or override or
to modify in any way. (4n Honourable Member: ‘ They have their Grand
Council. ’) Well, we have also a Grand Council of Seven in which each Head
of the Department has power to do whatever he likes.
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Mr. President, the Honourable Pandit Hirday Nath Kunzru again had this.
League-phaebia and brought in the question about me without any provoca-
tion.

THE HoNOURABLE PaxpiT HIRDAY NATH KUNZRU: When did 1
refer to the League ?

TrE HoXOURABLE MR. HOSSAIN IMAM : 1 have become his béte naire
since we have formed the League Party. Sir, he referred to me and said that per-
haps I am wiser now than I was formerly. I admit, Sir, that I de not claim that
I have beea wise all the time and that I have nothing to learn. It is only
fools who assume that they have nothing to learn. But with regard to the
reference which he made to my Resolution moved on the 7th March, 1938, 1 find
that it was not I but the Congress and the majority of my Party who were not
willing to trust the non-official Advisers. If you look into the debates, you
will find that, foolishly perhaps, I waated to trust the non-official Advisers
and my Resolution iraplied that we accepted and that if the Government did
not accept the advice of the non-official Advisers, the interim pact should be
terminated ; but a Member of the Congress Party moved an amendmeat
which was approved at a mecting of the Progressive Party to which T then
belonged.

TrE HoNOURABLE MR. V. V. KALIKAR : 1s the Honourable Member in
order, 8ir, in referring to what took place at a Party meeting ?

TeE HoNouraBLE Mr. HOSSAIN IMAM: No, Sir. I am not stating
what occurred at the meeting but what I said inmy speech, thatthe Party
would support the amendment which the Congress Party would move. You
will find it in my speech of that date. I am not in the habit of revealing things
that are secret, but I wish that justice should be done to everyone, no matter to
what Party he belongs. It may be even to the Governmeat that you should
do justice. They always deserve our sympathy when they are brought under
the thumb of Whitehall.

Sir, the Resolution of that day, as it was amended by the consent of all
of us, was that we should not give carte blanche to the non-official Advisers,
that we should await their Report and examine it for ourselves. What I
stated on that day, Sir, the 7th March, 1938, I should like to quote here :

* The final authority must vest in the Legislature and in no one else, whether they be-
advisers or our executive heads. And that is the form which obtains in other parts of
¢ he British Empire. Here, 8ir, if we have to choose between our present masters and the
non-official Advisers, 1 simply think that the latter would do less harm .

That is my position and 1 have not resiled from that position. 1 have
never stated, either at the time when we were discussing this measure in the
form of a Resolution or at any other time, that 1 have changed my opinion or
gone back on my words. The Honourable Mr. Motital stated in his speech on
that day :

I have great regard for some of them (i.e,, the non-official Advisers). Yet I would
not agree to surrender in advance our right to examine and judge their advice on its merits
when it sees the light of day. I am sure my Honourable friend Mr. Hossain Imam will
himself not hesitate to denounce the advice of the Indian delegation if it deserves adverse:
criticism, or accord his approval if it merited his support *'.

’
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I still follow that sane advice. How does the Pandit twit me with
having grown wiser and having resiled from my position ? Did I mention
anywhere that I am not prepared to examine the opinion of the non-official
Advisers ? T merely stated that I regretted to find that they had not given
any reason for having fixed a low quota. -

Sir, this Bill would have had an easy passage if two conditions had existed
—firstly, that there had been no duty on Indian cotton or there had not been
such a great reduction in the duty on British goods as has been made. It was
quite possible for the Government to have deferred the ratification of this Pact.
The formal notice of termination of the Ottawa Pact, Sir, was given perhaps in
June, 1936. But they continued by executive action the same trade pact as
an interim measure. Was it not possible for the Government to impose the
present pact in the form of an interim agreement pending further negotiations
and settlement with public opinion in India ? I refer, Sir, particularly to
paragraph 16 of the trade pact of the present Agreement, which says :

* Pending the coming into force of the present Agreement, the two Governments will
apply its provisions as far as may be possible. The present Agreement shall continue in
force until the 31st March, 1942. Unless six months before the 31st March 1842, notice of

termination shall have been given by either Government to the other, the Agreement shall
remain in force until the expiry of six months from the date on which a notice of termina-

tion is given . N
If you could easily get round the rejection of the Ottawa Pact for a conti-
nuous period of years by having an interim agreement, was it not possible for
the Government to continue the arrangement under discussion pending
further examination and collaboration of the Indian Legislature ? Up till
now, the non-official Advisers were members of the trade concerns. Could
you not have taken the Members of the Legislature and come to some modi-
fication, and in the meantime you could have carried on the Agreement on the
lines laid down in paragraph 16. I the Government had done this, their
position would have been better and it is quite possible that Indian opinion
too could have been reconciled. As far as I can judge from the speech of the
Honourable the Commerce Member in the other place, he had some authority
from the British Board of Trade to say that they would be prepared to re-
examine and re-open the question if they could get some gquid pro quo for their
alterations. What was the hurry for this Bill being passed in this manner
in a certified form ? In the first place, this Bill came to us in a very sudden
manner. Enough time was not given to the public to examine its provisions.
Secondly, Government did not supply us with material facts concerning the
condition of the trade as it existed up to date and as it has been affected by the
Ottawa Agreement. I admit that some facts and figures were given, but full
facts and figures were not given, and were not available in such short time as
has elapsed between the announcement of its ratification and the introduction
of this Bill. So, that is why I stated that everybody had contributed to impair
the prospect of this Bill. Sir, as I had indicated in the beginning, we do not
propose to take part in the voting on this measure,

Tae HoNouraBLE Rar Banapur Lara NANAK CHAND (Nominated
Non-Official) : Sir, I do not think it is necessary for me to make a long speech
in support of the Indian Tariff (Third Amendment) Bill, The Bill is intended
to carry out the Trade Agreement between India and the United Kingdom
which received the approval of this House the other day. The chief arguments
for and against the Trade Agreement were marshalled in this House on that
occasion. It is most unfortunate that this Bill has come to us as a recommended
Bill. I wish this Bill had come up before this House after having been passed
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by the other Chamber. But I am sure that the responsibility for the recom-
mended Bill does not rest with His Excellency the Governor General but with
those who threw it out without going into its merits.

It was admitted by many critics in another place that the proposed Trade
Agreement is much better than the Ottawa Agreement. If that is so, there is
no reason why the principal features of the new Agreement should not be
included in our Tariff Bill. If the Tariff Bill of 1934 is allowed to continue in
force without modification, the United Kingdom will be entitled to receive
preferences on 106 articles imported into India which would mean that the value
of imports from the United Kingdom will be about Rs. 19 crores instead of
Rs. 7 crores and 68 lakhs which would clearly be against the interests of the
country.

I take it that if the question of exchange of preferences between India and
the United Kingdom was not linked with the imports of Lancashire textile
goods and the offtake of cotton bales by Lancashire, none in this House would
have any serious fault to find with the Tariff Bill. . Having regard to the
steady rise in the production of textile goods in the country, I do not think that
the lowering of import duties on Lancashire goods is likely to do harm to the
Indian textile industry. But, Sir, even assuming that the profits of textile
mills in this country are going to be somewhat reduced, is that a sufficient
reason for not accepting the Tariff Bill ? After all we have to take into consi.
deration the good of the Indian agriculturist, the Indian labourer and the
Indian consumer. Nobody can reasonably deny that the Tariff Bill is bound
to profit tens of millions of our poorer countrymen. In my humble judgment
the greatest good of the greatest number is the test which should be applied to
all fiscal and tariff legislation. The number of managing agents, directors and
shareholders of all textile mills in India is only a very small fraction of the crores
of our countrymen who are going to benefit from this Bill. The textile mill-
owners in India are, after all, a very small, though a wealthy community.
Are we not entitled to ask them to make a little sacrifice, which they can well
afford to do, for the sake of their poorer brethren ? In this connection I can
not help asking—1Is the textile industry for the country or is the country for
the textile industry ? The Congress Governments in various provinces are
promoting legislation in favour of the agriculturists as against the zemindars.
If this policy is correct why should not the same principle be applied when we
have to adjust the respective claims of rich textile millowners on the one hand
and the cotton and jute agriculturists and the very large number of consumers
on the other hand ? It seems to me that the Congress Ministers take credit
for helping the tenants in the provinces but if the Central Legislature tries to
do the same, the action of its members is characterised as not guided by oconsi-
derations for the good of the country as a whole,

I raise & most emphatic objection against such an attitude. What is
sauce for the goose cannot be anything but sauce for the gander. It is
ridiculous to pursue a certain policy in the provinces and take the Central Legis-
lature to task when we proceed to apply the same to the country as a whole.

Sir, why should Congress Members have such a tender heart for the wealthy
textile millowners ¢ There must be some explanation of this inconsistent
attitude of the Congress Party—though I do not elaim to know it. Let my
Honourable colleagues who follow the Congress creed in this House, take their
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courage in both their hands and enlighten us on the question of their partiality
for textile magnates to the neglect of the interests of the poor people of this
country, whether they be cotton or jute growers or producers of tea, coffee,
unmanufactured tobacco, linseed, groundnuts, chrome leather, carpets and
rugs or the very large body of consumers.

Sir, I give my strong support to this Bill which is before the House.

TEE HONOURABLE Mr. H. DOW: Sir, the Honourable Mr. Sapru
suggested that my opening speech was short because my case was bad. In
spite of that jibe, Sir, I propose to make my concluding remarks as brief as
possible. It would be a dangerous thing to argue that the wisest men are those
who make the longest speeches, and I cannot say that the Honourable
Mr. Sapru’s own effort today has done much to establish the truth of that
proposition. At the same time I feel that I owe him an apology. When I
interrupted him I had no idea other than to help him, because I saw that he
was going to build up a fallacious argument on statements which were not
statements of fact. But unfortunately the effect of my interruption was to
torpedo his argument so completely, that I think he was then unable to state
his meaning very clearly. But this I think is what he intended to say. He
intended to poiat out this difference between the Indo-Japanese and the Indo-
British Agreement, that the Japanese Agreement did not provide for any
variations in the rate of duty whereas the Agreement which is now before us
does. That is perfectly true, but I do not think that it is a difference which
has any bearing on any argument which Government have brought forward in
favour of the pact. Then he went on to express what his ultimate fear was,
which he said was a fear that * the duty was going to he reduced below the
protective level . Now, that again is a phrase which is a little difficult to
understand. But what I suppose he meant was that there was a danger that
there would be such reductions in the duty that piecegoods made in this
country would be unable to stand up against them. If that was what he meant,
I should like to point out that the terms of the Agreement itself afford ample
safeguard against that. There is a ceiling beyond which imports into this
country cannot go, that is 500 million yards. When that figure is reached
it will be open to India to impose such duty as is necessary to keep imports
down to that figure. That, I think, is a complete answer to the fear which he
has expressed.

To go back now to the general debate, it followed very much the lines which
I anticipated that it would do and I feel there is.very little I need say in reply.
The Honourable Mr. Kunzru’s speech was not really an exposition of the cons-
titutional position, but an exposition of what he thought the constitutional
position ought to be. That, Sir, is almost entirely a political question which
I do not feel called upon to discuss. Then he went on to speak of various
promises of Government which he suggested have been broken. I am not
prepared to admit that any promise of Government has been broken, and
indeed the Honourable Mr. Kunzru seemed perfectly well to realise that he was
really reading promises of a general nature intc undertakings which were meant
to be of limited application. He more or less admitted that in the course of
his speech.

The Honourable Mr. Pantulu did discuss to some extent the merits of the
question, and there are one or two points which I think I ought to try and
answer. He made it quite clear that he was not only against this Agreement,
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but he said he would be against any agreement which permitted the import of”
cotton cloth into this.country. That certainly was not the view of the non-

official Advisers or of any one who has had anvthing to do with the fashioning

of this Agreement. It was recognised from the beginning that no agreement

would have been possible with Britain unless something was done to improve

the position of Lanvtashire in the Indian market ; and the non-official Advisers,

acoepting that position, expressed themselves from the beginning as being in

favour of an agreement. Then the Honourable Mr. Pantulu said that, as

regards raw cotton, those who waated it would buy it anyhow, and as for the

rest we could find out other ways of disposing of it. Well, Sir, it is very easy

to talk, bat I shall be very mach surprised if the cotton grower is able to
extract any comfort from that vague assurance of Mr. Pantulu. 1 am per-

fectly convinced that Mr., Pantulu is one of the kindest-hearted menin this

House, and one of those who is most sincerely anxious to do what he can for

the benefit of the poor people. Bat at the same time it does seem to me that

in bringing forward these ideas, and suggesting that we can afford to adopt a

policy of that kind, he is undoubtedly piling up a zreat deal of trouble and

distress for those whom he is most anxious to help.

One other point that he referred to was his suspicions about the drafting of
the cotton article. He thought it rather sinister that when the Agreemeit re-
ferred to a reduction of duty the words used were “ the duty skull not exceed the-
basic rates . Where however it was a question of an increase in duty it simply
stated that * the duty may be increased ”. I think if he will reflect a little
he will realise that there is no such sinister meaning. In the matter of the
increase of duty India would stand to benefit, and therefore it is not necessary
for the United Kingdom to insist that we shall reduce the duty. We have the
power to raise the duty and we should do so. But if it had said the duty
“may be reduced *’ in the other case where the United Kingdom ia the person
to benefit, then obviously it would have been a very one-sided arrangement.
In one case we should immediately raise the duty because it was to our interest
to do so. In the other, we obviously should not take action. Therefore it is
perfectly natural that the Agreement, Sir, should be so drafted that where
action is to be taken against our interests it is made compulsory on us, and
where the action would be in our interests it is left to us to take it, or not to
take it, as we think fit. I think Mr. Pantulu will realise on recconsideration
that this is a perfectly straightforward explanation of the difficulty that he
has brought forward.

Now, 8ir, the only other speaker that 1 wish tosrefer to is Mr. Hossain
Imam. The first part of his speech was really an exposition of the motives
that moved him and his Party. That is & matter which I have nothing to do
with, and which I do not wish to comment on. I refrained from commenting
on it before, in spite of which I have not altcgether escaped blame. The
further suggestion that he made was this. Why could we not continue with the
existing Agreement for a time and proceed to discuss further the terms of the
new Agreement ! Well, 8ir, I cannot go into that question very fully now,
but I think if he looks iato it he will find that it bristles with difficulties. We
have given an absolute undertaking, after a good deal of pressare, that the
Ottawa Agreement would in no case last bevond the present session. Tf
Governmeat had again came forward and said, “ Let us go on with the old
Agreement ", I think he will realise that the proposition would have been treat-
ed with at least as much suspicion as we have incurred over that now before us.

.
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8econdly, he must remember that, sc far as the cotton protective duties are
concerned, they had come to an end. Had we taken the decision he suggests
we should immediately have had to appoint a Tariff Board to go into the ques-
tion of the duties on cotten. I do not wish to anticipate what the Tariff Board
would have said, hut Honourable Members all realised that at any rate it is
fairly certain that, in present circumstances, they would have found themselves
compelled to suggest some reduction of duty. Any action taken by Govern-
ment to enforce that would have been action only in the interest of India. In
this Agreement you have at least some quid pro quo for the reductions of
duty which are being put in force. You would have been entitled to no guid
pro quo if those reductions were put in force as a result of a Tariff Board inquiry.
You will see, therefore, that again we might have been accused—we should
have beea accused—of queering the pitch for any future Agreement.

THE HoNouraBLE Mr. HOSSAIN TMAM: You could have extended
this Act tc one vear only.

Tk HoNourasiLE M. H. DOW : We might have done, but what I am
pointing out is that any of these courses which we might have taken would
probably have landed us into just as much hot water when ‘we came to argue
them out with the gentlemen opposite. That, Sir, is all that T need say.

THr HoNotUraBLE THY. PRESIDENT: Motion made :

. “That the Bill further to amend the Indian Taviff Act, 1934, for certain
(Third Amendment), in the form recommended by the Governor General, be en into -
consideration.”

The Mction was adopted.

Clauses 2 and 3 were added to the Bill.
Clause 1 was added to the’ Bill,

The Title and Preamble were added to the Bill.

THE HoNoURABLE MR. H. DOW : Sir, I move:
* That the Bill, in the form recommended by the Governor General, be passed.”

Tar HoNoUBABLE PanpiT HIRDAY NATH KUNZRU (United Provinces.
Northern : Non-Muhammadan) : 8ir, I should like to make just one observa-
tion. My Honourable friend Mr. Dow said that I was describing the consti-
tutional position not as it is but as it ought to be. I drew the attention of the
House in my speech to the rccommendation of the Joint Select Committee on
the Government of India Bill, 1919. That Committee contemplated tho build-
ing up of a convention relating to fiscal autonomy. Now, how is a conven-
tion built up ? The very word “ convention” shows that there is a logal
power which the authority invested with it is expected to refrain from using.
The Government of India have in this matter refrained from exercising their
undoubted legal rights in the past. Obviously their action in any particular
matter must be limited to that, but the cumulative effect of such action when
repeated must be to-build up convention of the kind contemplated by the
Joint Select Committee of 1919. The force that conventions have in the
working of constitutions is doubtless well known to my Honourable friend
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opposite. In dealing therefore with the practice of the Government of India
in the past I venture to think that I was describing the constitutional position
-created by their own aoctions. )

THE HoNOURABLE Ral BAHADUR Lana RAM SARAN DAS (Punjab:
Non-Muhammadan) : 8ir, I had no mind to speak at this stage, but my
-sacred duty impels me to say a foew words. Sir, the power and the influence of
the Congress had greatly increased, mainly I should say by the support of the
present executive Government. The following the Congress have now needs
no explanation from me. It has now established a very great following, which
has resulted in the Governmont greatly losing its prestige. "When lately the
question of the appointment of the Governor of Orissa came up, Government
-did make an appointment, subsequently they had to retrace their steps and
agree to the demand of the Congress. The Congress is now ruling eight pro-
vinces, and perhaps a few more may be added. We in the Punjab never
dreamt that in tho North-West Frontier Province there will be a Congress
Government, but we find that there is a Congress Government. Experience
has also shown that the biggest authority in the land on the prossure of the
Congress had to cancel his tour and come back to the capital to consider certain
matters of emergence which prosumably first he ignored to consider. There-
fore, Sir, I think that T must warn Government that in case the Congress
launches a boycott of British goods or foreign goods again, unrest is likely to
develop and the Government itself and those of our Honourable colleagues
who support this measuroe will be responsible for the additional unrest. My
-own view from past experionce is that Government will have to yield later on
and add to its losing prestige. Therofore, I would impross upon them,
rather I would beseech them to carefully roconsider this question and not to
flout public opinion and create a situation in which they will find thomselves
in & difficult position in the near future. -

The Honourable Mr. Dow has not explained to us the urgency of this
measure and in what way it affects the peace, tranquillity and interests of the
country.

Tae HoNourABLE THE PRESIDENT : That has nothing to do with
Mr. Dow. It is the Governor General’s full privilege to decide that.

Tar HoNOURABLE Ral BAHADUR Lara RAM SARAN DAS: Yes, Sir.
It is the Governor General’s full privilege but that privilege seems being used
as a result of the wrong advice that the Commerce Department of the Govern-
ment of India has given. And therefore, Sir, I expect that the Honourable
Mr. Dow will explain to us why and how the peace and tranquillity of the
country will be affected if this Bill is not passed. There was a timo, Sir, in the
past when there was a great boycott of British goods and the then Government
did not pass even any executive Ordinance to stop it. And now the time is
such that Government will he quite holpless and its position and its prestige
will be greatly lowered in case the Congress (which is much more powerful
today than it used to be) launches a boycott. As one, Sir, who appreciates
and values the British connection, I must warn the Government not to go on
wounding the feelings of the people and flouting the opinion of the Legislature
and other responsible bodies,
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Tue HoNourasLE MR. P. N. SAPRU : 8ir, I would just like to say one
or two things. 8o far as the Japanese Agreoment is concerned, I have it now
before me and the provisions are these :

 (a) The quantity of Japanese cotton piece goods to be exported to India in tho period
of one year beginning the 1st April shall be limited within a quota which shall be fixed in

acoordance with the quantity of Indian raw cotton exported to Japan in the period of one
year beginning the 1st January of the same year .

And then I omit a portion and go on to (b)

‘ (b) (¢) The basic quota of Japanese cotton piecegoods to be exported to India in a
piecegoods year shall he 325,000,000 yards and it shall be linked with 1 million bales of
Indian raw cotton exported to Japan in the corresponding cotton year ™.

There is definite linkage here and that is what I meant. Of course, under
the system recommended by this Bill there is a system of awards and penalties
but there is no dofinite linkage such as you have in the Indo-Japanese Trade
Agreoment, and the quantity is much larger here—325 million yardage for
one million bales.

Then, Sir, so far as the duty is concerned, the duty has been reduced here
by 24 per cent. in the case of printed piecegoods and other goods by & per cent.
and the in-rease or decrease will be at the ‘basic rates. Now, Sir, this duty
will not be increased if as a result of the duty—I should like to ask Mr. Dow,
if a8 a result of this reduction the Lancashire goods increase, the duty will be
increased ?

TaE HoNouraBLE THE PRESIDENT : Do you wish to speak ?

TeE HoNoURABLE MR. H. DOW : No, 8ir. I would merely like to say
that I do not wish to enter into an exposition of the Japanese Agreement, but,
if the Honourable Mr. Sapru is really interested, I will be very pleased to
explain it to him in great detail if he will come and see me.

Tae HoNouraBLE THE PRESIDENT : Motion made :
“ That the Bill, in the form recommended by the Governor General, be passed.’

The Council divided :

AYES—24,
Ataullah Khan Tarar, Hon. Chaudhri. Jagdish Presad, Hon. Kunwar Sir,
Buta Singh, Hon. Sardar. Khurshid Ali Khan, Hon. Nawabzada.
Charanjit Singh, Hon. Raja. Lal, Hon. Mr. SBhavax A.
Chinoy, Hon. Sir Rahimtoola. Lloyd, Hon. B8ir Alan.
Das, Hon. Rai Bahadur Satyendra Kumar. | Muhammad Hussain, Hon. Khan Bahadur
Dow, Hon. Mr. H. Mian Ali Baksh.
Ghosal, Hon. Sir Josna. Muhammad Yakub, Hon. Sir,

Gorwala, Hon. Mr. A. D. : Mukherjee, Hon. Sir S8atya Charan.
Haidar, Hon. Khan Bahadur Shams.ud- | Nanak Chand, Hon. Rai Bahadur Lala.

Din. Nihal Singh, Hon. Sirdar.
Hissamuddin Bahadur, Hon. Lt.-Col. 8ir. | Puekle, Hon. Mr. F. H.
Hydari, Hon. Mr. M. 8. A. Russell, Hon. 8ir Guthrie.

Ismaiel Alikhan, Hon. Kunwar Hajee. Sobha 8ingh, Hon. Sardar Bahadur.
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NOES—I11.
Biyani, Hon. Mr. B. N. Ram Saran Das, Hon. Rai Bahadur Lala.
Das, Hon. Mr. N. K. Ray Chaudhury, Hon. Mr., Kumarsankar.
Kalikar, Hon. Mr. V. V. Roy Chowdhury, Hon. Mr. Susil Kumar.
Kunzru, Hon. Pandit Hirday Nath. 8apru, Hon. Mr. P. N.

Mahtha, Hon. Rai Bahadur 8ri Narain. | 8inhs, Hon. Kumar Nripendra Narayan.
Pantulu, Hon. Mr. Ramadas. '

The Motion was adopted.

The Council then adjourned sine die.



RN 3 O

A . 1ndex to the.
Council of State Debates.

“w o

A

ABpuL SATTAR, HoON. ME, ;Annu;. BAZAK
Haze—

Election of the —— ¢o the Standing

Committee for the Departmemt of
Communications. 863,

Question re— - :

Communal composition of the
Printing and’ Statiomery Depart-
ment. . )

Number of Muslims in Post Offi-

" ‘ces in Bengzl serving as Inspec-
tors, ete. 03,

Number of Muslims in the Office
of the Surveyor General of India,
ete., ete. 904, ’

ApyssiNia—'
See  ‘‘TNDIAN(8)"".

ACCOMMODATION—-

Question re—

- in the Indisn Railway School.
Asansol.  327. o

Ar’ranger'nents for ——. food 'and
clothing for emigrants from
Tndia. 238. S,

Reserving of first and second class
—— from Hardwar to Delhi, -E.
I. R. 7. 286.

Actp Po180NING—

Question re ¢ases of tuberculosis and
among the menials employed in
the Government Test House, Ali-
pore, Calcutta. 876-T7.

Act— .
Government' of "Tndis —wx'
Question re—
Amendment of the federal part
of the —. 62
' Amendment of the —— 1935.
567-68

R F

Volume'l, 1939.

ADEN—
See ‘‘Saur- Inpomrs’’,
Abvisosy Boarp— . '
Ses “'KrNya »Imamnon —_—
AERATED WATERS—
See “ICE AND ——*,

AFGHANISTAN—
See “FonrlGN CoOyNTRIBS”,
1 N

AGE-LIMIT—

Question re — for entry into the
Indiﬁan"Milit.ary Academy, Dehra-
Dun. 427, ’

AGENT(S) oOF THR (OVERNMENT oOF
- ENDIA—

Question re—

Appointment of —— in certain
colonies. 241,

. A]gg.intment of an —— ip iji.

AGENTS— :
R . :
Questhn re Indian associations in the
colomgs and dominions and how
In the colonies keep in, touch

with Tndian opinion. 323,
S TR :

AGRFEMENT—

See “INDO-AFGHAN TRADE —"',
See “INDO-BRIISH THADE ——"',

ATR-CONDITIONED COACHBS_
Question re—

—— on metre gauge railways.
434 H

r'-blqt'ro.duoi';‘ion of first class —
the N. W. R. and E. I.s R. 320;

AIRCRAPT (AMENPMENT) BriLp—
See “‘Indian ——" wnder ‘B,




INDEX TO THB COUNOIL OF STATE DEBATES.

A Forcz—

Question re mc:.gt. of efpenditure’ '

on the —
See ““INDIAN -:—-", R
See “RovaL ———F, "

P

AIR RAID PPRECAUTIONS—
Question re ——. 373-74, 374,

AJMER-MERWARA MUNICIPALITIES ‘REQV-
LATION {AMENDMENT) Binr—

See ——"' under CBrn'’.

Aiuer MuniciPAL  COMMITTEE-—
Question re petitions of Messrs. Nar-
singdas and Krishnagopal Garg
praying for removal of disqualifica-
tion in connection with election to
the ——. 624.

AKoLA (BERAR)—
See ‘“TELEPHONE EXCHANGE''.
ArcoHoLIC LIQUORS—

Resolution re prohibition of the sale
f in railway refreshment
576-90.

o
rooms.

Awr AsgHar KHAN, HON. MAULVI—
Question re—

Assam Rifles. 192

Lascars belonging to the
district. 191-92,

Revenue derived from tea. oil and
petrol  exported from Assam.
192.

Total number of employees serving
on the A, B. R, etc. 191

Total route mileage under the
management of the A. B. R., etc.
191.

Sylhet

ALLARABAD—
See “‘CapiTaL or THx UNITED PROVIN-
CER’’.

ALLAHABAD Drvision, E. 1. R—
Information (laid on the table) re
- letter delivery clerks in the
473.74.

ALLIANCE—
Question re alleged —— between
Congress and the British Govern-
ment on certain questions. 429-30.

ALL-INDIA RaDIO—
Question re ——. 432.33, 433, a76.
904, 904-05, 805-08, 908, 809, 909-10.

b

’ Avgwancy(s)—

A ek loborvg —",
See “Ovrrir —'.
Ske: “Php N "', s

AMMUNITION—
See ‘‘ARMS AND ——"'

AMRITSAR—.
See “‘TeLEarAPE OFrICES’.

ANGLO-INDIANS—
Question re—
Enlistment of —— in the Indian

Army. 665.

Number of Europeans, —— and
Indisns appointed in new appoint-
ments by the Port Trusts on Rs.
500 and over. 974.

Number of Europeans, —— and
Indians in Port Trusts in receipt
of Rs. 500 and over. 973.

Proposal to give incressed 1emuner-
ation to —— in certain depart-

ments. 935-36

ANgLo-U. 8. A. TrADE AGREEMENT—

Question re modifications in the
Ottawa preferences accorded to
India in the United Kingdom due
to the — 237.

ANNUAL Wacr Brups—

Resolution 7e submission by employ-
ers of protected industries of —.
590-94.

APPRENTICES—

Question re paid —— of the E. 1. R.
to be considered as in Government
service. .

ARCHZOLOGIOAL CIROLE—

Question re creation of a separate
—— for Orissa.

ARCHEOLOGICAL EXCAVATIONS—

Question re conservation of monu-
ments and —— in 243,

ARMS AND AMMUNITION—

Question re importation of unlicensed
on the North-West Frontier.




INDEX TO THE COUNCIL OF STATE DEBATES.

ArMS LicENcEs—
.Question 7e Department of the Gov-
ernment of India Secretariat which
issue —— in certain cases. 886.

ABMY—
See ‘‘Brrrisg —'',
See ‘INDIAN —"',

AEIATIC PENETRATION—

Question 7¢ —— of European aveas in
the Transvaal. 41.

AsxvraN, Hon. Mz. SHANTIDAS—
Indian Finance Bill, 1938—

Motion to cousider. 780, 781, 782,
784-87, 791, 792, 795,

Indian  Income-tax (Amendment)
Bill—

Motion to pass. 164-72. 183,

Resolution re—

Appointment of a committee for
undertaking legislation in regard
to Hindu marriages. 309.

Indo-British  Trade  Agreement.
810-15, 821, 822, 826, 827, 86l.

ASBAM—
See “Tra”,
See ““TRIBAL AREAS OF —'',

Assam BENGAL RAlLWAY—

See “—"" under ‘“‘RAILwax(s)’’.
AssaM RirLms—

Question re ——. 1983,
A SSOC/ATIONS-—

See “INDIAN —"",

Avuprr Rurorr, 1030—

Statement (laid on the table) re Cen-
tral Government Appropriation Ac-
counts (Civil) 1937-38 and the —,
ete. 990.

AUSTRALIANS—

Question re rights of ——, New Zea-
landers and Canadians in India and
disabilities of Indians in Australia,
New Zealand and Canada. 322.

AWARDS—

Question re —— to British and Indian
officers of the Indian Army on pass-
ing an Urdu examination. 2.

BALANCE(S) AT CREDIT—

Question re—

—— of the Sinking Fund, Defence
Reserve Fund, etc, 942,

—— of the Surplus Silver Rupees
Fund, 942, P

Basing—
See ‘Wasmg ——",

Baturoons—

Question re —— in Railway Station,
Delhi. 7.

Beawar MUNICIPAL COMMITTEE—

Question re ——. 625.
BELLS—

See ‘‘Erkcrric CaLr ——"’,
BeNaAL—

See ““CotroN CULTIVATION''.

BENGAL—
See ‘‘Posr Orrices’.

BENGAL NAGPUR RAILWAY—
See “"—" under ‘“RAILwAy(s)".
Bewoor, HoN. Mn. G. V.—
Indian Finance Bill, 1830—
Motion to consider. 783,
Oath of Office. 767,

BHISTIRS—

Question re reduction in pay of ——
and sweepers attached to the Cen-
tral Telegra%la Offices at Lahore and

Amritsar.
Brata RALwAY DIsasTER—

Information (laid on the table) re
amount of compensation paid to
the dependents of the killed and in-
jured in the ——, 942-43

Brir—

Ajmer-Merwara Municipalities Regu-
lation (Amendment) ——

Pals;od by the Legislative Assembly.

Considered and passed. 195-06.
Chittegong Port (Amendment) ——
Pt'l’a?ed by the Legislative Assembly.

Considered and passed. 1015.
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Bn.u—con&d
Civil Procedure Amendmenq
Motion to circulate, negat.wod 408-
11.
Coal | Mines - Safety ' (StoWing) ——
Passed by the Legislative Assembly.
- 805, g i -

Motion to consider. V4967,
Consideration of clause 3. 967-68.
Motion to pass. 968-69.

Passed. 968.

Cotton Ginning and Pressing Factor-
. ies (Amendment) —

Passed by the Legislative Assembly.
515.

Considered and passed. T1415.
Criminal Law Amendment ——
Assent of the Governor General.
13.
‘riminal Law Aimnendment ——
Passed by the Legislative Assembly.
a72.

Considered and passed. 10156-16.
Delhi Masajid —=-

Introduced. 613-14.

Motion to circulate. 655-56.

Destructive Insects and Pests
(Amendment) —.

Passed by ‘the Legislative Assembly.
13.

Considered and passed. 197-98,
Dissolution of Muslim Marriages ——
Passed by the l.egislative Assembly.
257. '

Motion’ to consider.” 594-604.
“Consideration of clanse 2. 604-06.
Consideration of new clagse T.

607-11.
Motion to pass. 611-13.
Passed. 613,

Dividends .and Interest«“Retumt —_—
Motion to circulate, negatived. 615-
18.
Employers’ Liability , — -
. Assent of the Governor Gamm.l.
ll-
Employment of Children —.

Amendment made by the . Conncil
agreed to by the Assembly pLE

Assent of the Governor Geneml. 13.

BiLl~—contd. vk
.danployment of ‘Children (Amend-
vt oment) ———

nga;a by the Legislative Assembly.

Motion to consider. 510-13.
Consideration of clause 2. 513,
Consideration of clasuse 3. 513-14.
Motion to pass. 514. ’
Pussed. - 514.

Amendments made by the Council

agreed to by the Assembly. 864.

Hinda ' Polyjgamous Marriage Res-
traint ——

Motion to refer to Select Committee.
360-64.

Withdrawn. 364.
Indian Aircreft (Amendment) —.
Assent of the Governor General. 13.
Indian Cotton Cess (Amendment) -—
P';s?:ed by the Legislative Assembly.

Motion to' comsider. 1969'7
Consideration of clause 3. 197.
Motion to pass. 197.

Passed. 197,

Amendment made by the Council
agreed to by the Assembly. 25

Indian Emigration (Amendment) —

Assent of- the , Governor General.
13.

Indian Finance —, :1939—-

Message from His Excellency the
Governor 6gueneml, certifying the
7685. ‘

Message from His Excellency the
Governor General recommending
the Council of State to pass the
—— as certified. 765.

Laid on the table. 765-66.
. Motion to' consider. 773-96.
Motion to pass. 7T9T.
Passed. 797, .
Indian Income-tax (Amendment) —
Ps&sed by the Legxplatrve Aspembly
' Motion ‘to consider. 55.90, 91-112.
Gaaaldemtmn of clnme 2. 113-16.
Consideration of clause 3. 116.
Consideration of clause 4. 117.18.
B 'Cb‘nsndemtxon of “clause 5. 118, 141-

y
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Indian Income-tax (Amendment) ——
M. Tar PR o5 DL

(4

- Comsideration of - clause 6. 119,
Consideration. of clause 8. 119,
Consideration of clause 8A. 118-20.
Consideration of clause 9. 120.
Consideration of clause. 10, 120-21.
Consideration of clause 12. 12l."
Cozrgsidamtion of clause 16.' 121-
Counsideration of ‘clause 17. 122,
Gonsideration of clanse 18 122.
Considerstion of clause 19. 122-
Consideration of clsuse.22.‘ 123,
C(g;side'mt.idnA of clause 23. 123
Cozlgsiderution of clanse 24. 125-
Consideration of clause 25. 126.
Consideration .of claiise 26. 127,
Consideration of clause 27. 127.
Consideration of clause 29. 127.
Coggiderst.ion of clause  30. 127-
Consideration of clause 31. 128.
Consideration of clause 31A. 128.
Consideration of clause 32. 129.
‘Consideration of clause 33. 145.
Consideration of clause 34. 145-46.
Consideration of clause 35, 146.
Consideration of clause 36. 146.
Consideration of clause 37. 146-47.
‘Consideration of clause 39. 147,
Consideration of clause 40. 147.
Consideration of clause 42. 147.
‘Consideration of clause 45. 147-48.

Consideration of clause 45A. 148-49.
Consideration of clause 48. 149,
Consideration of ‘clause 49. 149.
‘Consideration of clause 50. 149.
‘Consideration of clause 50A. 148.
«Consideration of clause 51. 150-51.

! ”Consi,d'eration”bf clause 54, 151-52.
-Oonmdmtxoq of clause 5§‘ 152,

1 Gofididertion of clanise 56. 152.
Consideration of, .glause §7, 152.
Considerphion of; glanse 59, 159.
Considaration, ef;- glause: 6Q..; -16@-54.

{
i

BiLL—contd.

i indian Incomq-tex (Amendmad) —-—

concld,

Considoration
Consideration
Consideration

Consideration

Consideration
Consideration
Consideration

Consideration’

"Cougideration
Consideration
Consideration
Consideration
Cousldemnon
Consideration

Mntion to pass.

Passed. 18Y.

Amendment - made by the

of clausé 62, 154.55.
of clause 63. 155,

of clauss 64. 155.
of clausd 66. 155-56,
of clause TIA. 156.
of ' clause 73. 156,

of clause 76. 166.
of clause 77. 156.
of clause T77A. 157.
of “clause 78, 157-58.
of clause 79.  158.

of clause 80. 158-62.
of clause 7. 162,
of clause 1. 162-63.
163-89.

Céanecil

agreed to by Assembly, subjeet to
~ further amendments. 247.

Cousideration and adoption by the

Council . of the further amend-
ments made by the Assembly.
257-58. ‘
Question re ——. 5.
Indian Merchant Shipping (Amend-
ment) —

Passed by the Legislative Assembly.
247,

'Consibdered and passed. 259-60.

Indian - Merchant Shipping (Second
Amendment) ——

Passed by t.he Legislative Assembly.

418.
Considered and passed. 710-11.
Indian Naval Reserve Forces (Dis-
cipline) —
Message from His Excellency the
Govemg;6 General certifying the

Message from = His Excellenvy the
Governor Géneral ' 'recommending
the ' Council of Btate 'to pass the
e TN cbrhﬁed 256.

Laid on the table. %657 .
Motion to conlxder 475-510 Y
Motion to; pase. 510.; :
Passed. 510. R

ty
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BnuL—contd.

Indian Patents and Desigms (Amend-
ment) —

P.{I.Sed by the Legislative Assembly.

Considered and passed. 71213,

Indian BSoft Coke Cess Committee
(Reconstitntion and Incorporation)

Passed by the Legislative Assambly.
972.

Considered snd passed, 106-17.
Iudian Buccession (Amendment) ——
Introduced. 364-65,

Motion to refer to Select Committec.
413.

Presentation of Report of Select
Committee. 576.

Motion to consider. 758-60,
Consideration of clause 2. 760-61.
Consideration of clanse 3. 761.62.
Motion to pass. T762.

Poased. 1762

Pu;;sed by the Legislative Assembly.

Indian Tariff (Amendment) —
Passed by the Legislative Assembly.
13.

Motion to consider. 50-52,
Consideration of clause 2. 52-55.
Motion to pass. 55.

Passed. 55.

‘Indian Tariff (Second Amendment)

Passed by the Legislative Assembly.
805.

Motion to consider. 910-24.
Consideration of clause 2. 924-30.
Motion to pass. 830-34.

Passed. 934,

Amendment msde by the Council
agreed to by the Assembly. 972.

Indian Tariff (Third Amendment) —

Message from His Excellency the
Governor General certifying the
— 97

. Message from , Hig Excellency the
Governor General recommending
the Council of State to pm the
— as certlﬁed 971,

Laid on the table a71.

Motion to consider. 101&45
Motion to pzss. 204548
Passed. 1048.

o

7

BiLi—contd.

N

Tndisn Tea Cess (Amendment) ——

Assent .of the Governor General. 13.

Insurance (Amendment) ——

.Pﬁ:llsed‘by the Legislative Assembly.

Considered - and pwaed n2.
Motor Vehicles —-
Motion to consider. 15.37.
Cousideration of clause 7. 198
Consideration of clause 11. 108
Consideration of clause 15. 199,
Consideration of clause 28. 199,
Consideration of clause 29. 199,
Consideration of clause 37. 200.
Consideration of clause 38, 200-01.
Consideration of clanse 41. 2Cl.
Consideration of clause 43, 201.

Consideration
Consideration
Consideration

of clause 43.

of clanse 44.
of clause 53.

201-07.
207-09.
200-11.

Consideration of clause 59. 211.

Consideration of clause 63. 211-12.
Consideration of clause 64. 212-13.
Consideration of clause 65. 213-15.
Consideration of clause 75. 216.

Consideration of clause 94. 216-17.
Consideration of clause 108. 217-22.
Consideration of clause 115. 222-24.
Consideration of clause 116, 224-25.
Consideration of clause 125. 225.

Coznzzgderntion of the First Schedule.

Consideration of the Fourth Sche-
dule. 227.

Consideration of the Seventh Sche-
dule. 227.28,

Consideration of the Ninth Schedule.
228-29.

Motion to pass. 220-36.

Passed. 236.

Amendments made by the Council

agreed to by the Assembly. 247.

Parsi Marriage and Divorce (Amend-

ment) —

Introduced a1,

Motion to consider. 61415
- Motiow: to eirculste. ' 618.
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Brt—concld.

Prevention of Cruelty to Animals
' {Amendment) : : ‘

)a.-—-—

Amendment made by the Council
" sgreed to by the Assembly. 13.

Assent of the Governor General.
i) u I .

_Begistration of Foreigners —
Passed by the Legislative
Assembly. 863,
Considered and’ passed. 859-83.
Shebaity —
Motion to circulate. 411-12,
Loave to withdraw. 413.
. Standards of Weight —
Passed by  the Legislative
Assembly. 415,
Considered and passed. 708-10.
Sugar Industry (Protection) ——

Passed by the Legislative
Assembly. 971-T2.
Considered and passed. 990-1015.
Workmen’s Compensation (Amend-
ment) —
Passed by the Legislative Assembly.
515.

Considered and passed. 714,
Bivani, Hon. Mr. B. N.—

General discussion of the Railway
Budget ior 1939-40. 293-85.

Indian Tariff (Third Amendment)

Motion. to consider. 1039,

Question re—
Activities and status of Indiun
Trade Commissioners abroad. 430.

All-India Radio. 432-33, 433.
Amendment of the Government of

India Act, 1835. 567-68.
Appointment of Agents of the
vernment of India in certain
colonies. 241.
of the

overnment of India in  Fiji.
9.
Appointment of a third Secretary
in the Defence Department. 423.
Arrangements for accommodation,
food and clothing for emigrants
from India. 238.
, Arrest and deportation of two
'Tw}'m journafists from Paris.

A;&loiutment of an Agent
23

)

[

et Laand L

Brvani, Hon. Mr. B. N.—contd.
Question re—contd. 7
. Arrest of Mr.. Virendra Chatto-
padhya by the Soviet. 372
Arrest of 8hri Mathuraprasad
VsidK‘a and Maniklal Verma by
the Mewar Police. .
Average marks secured by Indians
in the open competitive examina-
tion held for the Royal Indian
Navy. 621-22.
Beawar Municipal Committes. 625.
Catering on railways. 261.
Ceylon Destitute Immigrants
dinance. 44,

chrhn Vi Communities
dinance. 1-42.

Conclusion of a commercial treaty

with the United States of
America,
Consultation  with commercial

bodies in connection with Indo-
Afghan trade talks. 372-73.

Cog“nct.a for catering on railways.

Cotton trade. 242.

Deputation of Mr. J. D. Tyson to
the West Indies. 239-40, 240-41.

Development of third class traffic
on railways. 42

Disabilities of Indian conumercial
travellers in the Union of South

Africa. 323-24.

Disabilities of Indians and dis-
criminatory  measures affecting
Indians resident in  various

colonies and dominions. 237.38,
240,

Emigrants from Central Provinces
and Berar. 3.

Export of raw silk. 262-63.

Fall in number of candidates offer-
ing for the Indian Military
Academy, Dehra Dun. 622

Ill-treatment of Indians at the
Ceylon Mandapam Camp 241,

Indian associations in the colonies
and dominions and how agents
in the colonies keep in touch with
Indian opinion.

Indians and the Burma riots. 322-

o 23

“‘Indo-British  trade  negotiations.
42-43.

Interception of the private corres-
f:ndeme of some public workers
. the United Provinces. 873-74.
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Brvan, HoN. M=, B. 'N.—odntd, -
Question re—contd, T
3
" Kenya Immifnﬂ' on  Advisor
Board. 43%0.31.° Ainad
_r-Licence fées from liquor sh
tbo ceégrmy ndmmukted nreu,

Long staplo cotton. 248 - -’
.Ldsa of good§ traffic from Bombay

“to Jalgaon, G. I. P. R., due to
%pet.mon from ‘motor  lorries.

Missionaries in' the ‘Tribal
... -of Assam. 19}94, 475.

Modifications in" the Ottawa pre-

¢ .. ferencds accorded to Indis in the

United Kingdom due to the

v i 32A3I;810-U,$A. tmde agreement.

io

Areas

Number of Ind-mn in - Abyssinia
before and after its occupation by
~Taaly, 432

l\umbm- of radio stations. 42.

../Opening of & telephone exchange at
Khamgaon (Berar). 266.-

Orders issued by the District
«Buperintendent: of Polioce, Ajmer
I+ Merwars, far application ‘for a
v licence to hold a meeting of the
Jaipur Satysgrahs Sahaik Samiti
g; ~the Naya Bazar Choper. 623-

Parcel Office at New Delhi railwa
tintion, N. W, R. 264-65, 635-

Petitions of Messrs. Nnrmngdn
and Krishnagopal Garﬁ praying
for removal of disqualification in
connection with election to the

Ajmer Municipal Committee.
624,

Proscription of certain books pub-
lished by the Basta Sahitya
Mandal. 874.75.

Purchase of lamps wmade in

Huxry for State Railways.

lesl discrimination st Karachi

. Air Port.
Rlulway freight on soap.. 262.
t.Rebate allowed on railway fnight

for the carriage of g_fd'
éggexgn countries to Afghanistan

, Repatriation of . . Indiaps  from
e Ra?ort. of the, - Olutﬁdd Com-
mxtboo

il
V

Bunu, Hon. Mr. B. N.—concid.

2]

“'Beturn of Mr. Maheadra . i‘nhp
e India. 435.

riet

Retutnod emmqtp at, cdontm
242—43. .
Auduhms, 'New

R:% Cof
ealanders and Canadians in
India ‘and @isabilities - of - Padidhna
s .in. Australis, New Ze&hnd .and
Canada. 323.¢
Salt impotts. 43. -
8alt imports from Aden. 240, 964.
Settlement of Jews. in Kenya. 321.
Special combined mijway . ireight
rates quoted for . trafic  from

India ‘to other’ comixnu md
.. ofce .versa. 873.

State prisoners detained “in * Delhi

"under Regulation III of 1818.

43-44.
page of assisted emigration to
ifa laya. 32122,

Stoppage :.of 5Down and 6-Up
Punjab  Mails at Burhanpur,
G. I. P. R. 875. '

Telephone  exchange at Akola
(Berar). '265.66.

Termination of the Indo-Burma
Trade Regulation Order, 1937.
264. -

- Transit of mails from Khamgaon
(Berar). 265.

Use of the Trevor Town Hall,
Ajmer, for certain public moet-
ings.. 625

Watch and Ward Department on
leways 433,

Resolution re excluded n.nd artially

excluded areas. 352’

BomBay—
e “‘Goops TRAFFIC".
Bornus—

Question 7¢ —— aocruing on all out-
standmg Post Office Cash Certi-
ficates.  840.

Booxs—

Question re proscription of certain

4. published by the Basta
Balitya Mandal. 8M-75.
Boy PzoNs-—

“8ee ““TrLmomarE. ——",
BnAyoule, Lon»——

urnnuut of - t.he Council d‘o to

the death of His Excellengy, —,

Governor of Bengd 360
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.Bkl'l‘lsﬂ ABRMY— I SR

Qnemon re raduohon of ,the, == in
! India. " m

Bnmsu Govmnm— v

Question 7« d alliance . batpyeen
Congress nnd he '—qon certain
questions. 429-30.

BrrTisE INDIN—

ﬁ)ee;“l,‘,u,sron‘rs"; . o
Brimisi OFFICERS—

Question ré— r

Awards to Indian and —— of the
Indian Army on passing an Urdu
examination. 2.

Mess and band subscriptions paid

by : Indian and ~-— of the
Tndian Army. 2.
‘Outfit  allowance of Indian and

of the Indian Army. 2.

‘Railway concessions admissible to
and British other ranks
when travelling by rail. 623.

BRITISH OTHER RANKS—

Question re railway concessions ad-
missible  to British  officers and
when travelling by rail. 623.

BROADCASTING DEPARTMENT—
Question re ——, 667-68.

‘BuneEr—
See “GENERAL ——'".
Sce ‘‘RarLway —'’.
:BURMA—
See  ““CorroN PiIecEGooDns’.
See “INDIAN REFUGEES’’.
See “OVERLAND RouTEk’’.
See ‘‘Rarnway CONNECTION''.

‘BurMa Riors—
Question re—

Indians and the —— 322-23,

Losses suffered by Ind.mns; on
account of the ——. 627

Loss of Indian lives and propetty
in the —. 324.

BoTa Smnn, Hox. SARDAR—
* Disgolution of Muslun Marriages

Motxon to o’&hmhr 603.

Elecnon “of the —— to" ﬂ!o ‘Central
: &dvieoky - Counocil for -~ Railways.
863.

Buta SinoH, HoN. SARDAR-——contd.

Indian  Income-tax’"

Bill—
Consideration . of
A8,

O

(Amendment)
clause 4. 117,

Indian Naval Reserve Forces (Dis-
cipline) Bill—

Motion to consider. 508,

By c

o

CADETS—

Question re regimental duties of ——
passing out from the Indisn Mili-
tayy Academy, : Dehra Dun, and of

—— ‘out from Smdlntut
424-26, pulmg

CADRE OF Ornms— ‘ .
Question re normsl strength °of the -
—— in the Indian Army. 426.,

CaLcurra—
Nee ‘‘EMIGRANTS”,

CaLL BrLns— .
See “‘ErEcTRIC —"',

(CANADIANS—

Question re rights of Australians,
New Zealanders and —— in India
and  disabilities of Indians in
Australia, New  Zealand and
Canada. 322

CANTEEN CONTRACTORS—
Question re restrictions placed on
military and —, 664, 895, 808.

l
CAPITAL—

Question re— )
Amount of —— repaid by the Gov-
ernment of Burma. 840.

—— repaid to the Central Govern-
ment by provinces, 940-41

CaPITAL OF THE UNITED PROVINCES—
Question re—
Establishment of Allahabad as the
434. .

Transfer of the from

“Allahabad to anhow 8,

CarrTAL OUTIAY~—:

Quubmn re rate of interest adopted
in caloblabthg” interest on:: — .on
mew_railway projects. 879-80.
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Cnn Cnm'xcam—
See “Posr Omcl —_—

Cnuwm:s—

"Question re number of — on the
North-West Frontier. 808800,

CATRRING—
Question re—
-~ on railways. 961,
Contracts for ©~ —— on railways.
264.

CanTBAL ADvVIsSORY CoUNcCIL ryoR Rari-
WAYS—

Motion for election of Members. 700.
Nomination of Members. 735-36.
Voting by Members. 800, =
Election of Members. 863.

CENTRAL GOVERNMENT—

Question re—

Capital repaid to the —— by pro-
vinces. 940-41.

Conditions of travel of officers of
the —. 3717-78.
See “GOVERNMENT OF INDIA".

CaNTRAL FROVINCES AND Brmam—
See ‘‘BMIGRANTS'’,

CantRAL PuBLiIC WORKS DEIPARTMENT—

Question re—
Amount realised from farniture
auctioned by the ——. 800-01.

Number of shamianas held by the
900.

CeNTRAL TELEGRAPH OFFICES—

Question re reduction in pay of bhis-
ties and sweepers attached to the
——— at Lahore and Amritsar. 770.

CENTRALLY ADMINISTERED AREAS—
Question re license fees from liquor

shops in the ——, etc. 262.

CeyLoN DEsTiTUTE IMMIGRANTS  ORDI-
NANCE—

Question re —. 44
CeYyLoN MaNDAPAM Camp—

Question re ill-treatment of Indians
at the —. 241.

CeyLoN Viiacx CommunNiTiEs ORDI-
NANCE—

Question. se ~——. 5, 24248

{

CHAIRMEN, PaNxL or—

‘Messagé from His Excellency the
Governoi- General nommatmg the~

Omirinxn or Comaxnca, Boum—-‘,"
See “INDIAN —**,
CuaMBERS, HON. MR. 8.-P.— -
Indian  Income-tax (Amendment):
Bill—
Mogon to consider, 55-66, 95, 108-

Consideration of clause 2. 113, 114,
115, 115-16, .116.

Consideration of clnue 3. 116.
Consideration of clawse 4. 117.
Cousideration of clause 5. 144-45.
Consideration of clause 6. 119
Consideration of clause 8. 110.
Co;)sideration of clause BA. 119--

Consideration of clause 9. 140,

Consideration of clause 10. 120,.
121

Consideration of clause 12. 121.
Consideration of clause 16. 121 23..
Consideration of clause 17. 122.
Consideration of clause 18. 122
Cousideration of clause 19. 122-23..
Consideration of clause 22. 123.
Consideration of clause 23. 123-24.
Consideration of clause 24. 125.
Consideration of clause 25. 126.
Consideration of clanse 26. 127.
Congideration of clause 27. 127,
Consideration of clause 29. 127,
Consideration of clause 30. 127-28.
Consideration of clause 31. 128,
Consideration of clause 31A. 128.
Consideration of clause 32. 129.
COonsideration of clause 33. 145,
Consideration of clause 34. 145-46..
Consideration of clause 35. 146.
Consideration of clause 36. 146.
Consideration of clause 37. 146-47..
Consideration of clause 30. 147.
Consideration of clause 40. 147,
Cousideration of clanse 42. 147.
Consideration of clause 45. 147.48.
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i

Cmuns Hon
Indian Income:tax (Amendment) Bill
—contd,

Conmdermon
49.

Consideration
Consideration
Consideration
Consideration
Consideration
Consideration
Consideration
Consideration
Consideration
Consideration
Consideration
Consideration
Consideration
Consideration
Consideration
Consideration
Consideration
Consideration
Consideration
Consideration
Consideration
Consideration
Consideration
Consideration
Consideration
Motion to pa
89.

Oath of Office.

CHABRANJIT SINGH,

Nomination of
of the Comm
12.

Mn S P. —contt(

of clause 45A. 148

of claunse 48. 149.
of clause 40. < 149.
of clause 50. 149.
of clause 50A. 149.
of clause 51. 150.
of clause 54. 151-32.
of clause 55. 152.
of clause 56. 152
of clause 57. 152.
of clanse 59. 132
of clause 60. 152.
of clause 62. 15455
of clause 63. 155.
of clause 64. 155.

of clause 62. 154-55.
of clause 71A. 156.
of clause 73. 156.
of clause 76. 156.
of clause 77. 156.

of clause T7A. 157.

of clause 78. 157.58.
of clause 79. 158.

of clause 80. 153.
of clause 87. 162.
of clause 1. 162,

ss. 163, 174, 180, 188-

1.
HoN. Rainn—

the
ittee on Petitions.

as Chairman
11-

Presentation of a Mace to the Coun-
cil of State by the Hon. Maharaja-
dhiraja Sir Kameshwar Singh of

Darbhanga.
Resolution re

868-69.
Indo-British Trade

Agreement. 819-20.

Question re—

CHATFIEZLD COMMITTEE—

Recommendations of the ——. 623.
Report of the —. 622

Cnu'rounnn Me. anmm—

&umt of — by the

&wxet

s

/

GmrtracoNG . FORT (AMTDMENT) h.n-
See “——'' under ‘‘Brr’.

CiviL aND aMu.max Snvxcn-— A
Question re number of officers 1n the

, etc. 5T6.

CiviL - GOVERNMENT  APPROPRIATION
Accounts (Crvir), 1937-38—

Statement (laid on the table) re ~—
and the Awdit Report, 1839, etc.

CiviL PROCEDURE AMENDMENT Bri—
See ‘“——'’ under ‘‘Bmyr’’.

CLERKS— .

See “LErrer Druivery ——''.

CLOTHING—

Question re arrangements for accom-
modation, food and —— for emi-
grants from India. 238. .

Coar—

Question re surchar on railway

freight on —.

Coa. Minzs Sarery (StowiNe) Brr—
See ‘““—'' under ‘‘Brn’’.

CoLoNIES—
Question re appointment of Agents of

the Government of India in cer-
tain —.

CoLoNIES AND DOMINIONS—

Question re—

Disabilities of Indians and discrimi-
natory measures affecting Indians
resident in various 237-38,
240.

Indian Associations in the —— and
how agents in the colonies keep 1n
touch with Indian opinion. 323.

CommaNDER-IN-CHIEF, His ExcCELLENCY

THE—

Indian Naval Reserve Forces (Dmm—
pline) Bill—
Motion to consider. 475-77, 508.

Motion to pass. 510.

Resolution re—

Replacement of the Royal Air Force
by an Indian Air Force. 688-01,
T06-07.

Revision ‘of pa
nonaﬁ oﬁice

Indhn oommiv
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Comamros -DEPARIRENY, ' STARDING - CoM-
MITTEE FOR THB— .

Motion for election of Memberl 475.
Electien of l[cnbm

Question re consultation with —— in

. mnnbetg m with Indo-Afghan trade
" talks. -T3. o

CoMMYROTAL INTELLIGENCE AND | Su-ns-
71c8 DEPARTMENT— ou
o

Question re pnbhcatxons of t}le —
published in Hindi, etc.
CoMMBRCIAL TRAVELLEFRS—
See “INDIAN —''.

CoMMERCIAL TREATY—
Question re conclusion of a —— with
the United Btatzs of America. 183.
CoMMERCIAL -“TREATI®ES AND NoOTES—
Statement (laid .on the table) re —
affecting India. 877-80.
COMMISSIONED *OFFICERS—
Sce “‘INDIAN ——"
COMMISSIONED (QFFICERS—
See “INpmaN King's —'’,
COMMISSIGNERS—
.See “INDIAN TRADE —-"'
CoMMrrTEE—

Resolution re¢ appointment of a —-
for undertuking legislation in re-
gard to Hindu marriages. 388-408.

CoMMITTEE ON PETITIONS—

Constitution of the 11-12,

CoMMUNAL COMPOSITION—

Question r¢e —— of the Printing and
Stationery Department.  802.
COMMUNICATIONS  DEPARTMENT, STAND-

NG COMMITTEE FOR THE —
Mption for election of Members. 771-
m .

Election of Members. 863.

CoMMUTATION TABLES—
Question r¢e —— for pensions.  899.

Rt
CourrNspTION—

Infermation: (leid . nn 'tho tabh)_ re
amount, of — pan t&o this"depen-
an ured in

i B‘hh rpjﬁ; me

Comrmrrmion— ~ *} 7 1 )

Question re co-ordination &;
of road tranaport lo u dimmto
i cut-throad - =——:

CourmriTzve ExquNaTioN-— |
See “OMRN —st. i
. £}
CoNCESSIONS—
See YRaLwAy ——",

o

Comurmnom——
—T3 to recxplents of Hononrl 12-

CoNgRESS— v \

Question re aleged nlhnnee between
——.and the British . Govermment
on certam questions. = 429-30.

CoNTRACTS—
Question 76—

—— for catering on railways. 264.

—— for ice and aerafed waters on
the Northern Section, N W. R.
244.45,

—— for ice and aerated waters on
the Southern Section, N. W. R.

_— for labour on railway- stations,
E. B. R. 882.83.

—— for licensed coolies on  the
N. W. R.. 325.

Policy adopted by railways in con-
nection with vending and refresh-
o8 8.

ment room ——,

CONTRACTOR(8)—

Quesiinn  re complaints against ——
for ice and aerated waters on the
Southern Section, N. W. R 246.

e ‘'‘CANTEEN "
See “MILITARY AND CANTEEBN -—-",

CooLimg—

Question re contracts for licensed
~+—— on the N. W. R. 325, -

COTTAGE INDUSTRY—

Question re manufacture of mutohel
as 8 —. 244,

COT.I‘ON—- ! T 1 e
Question re— ‘
~Fall in export of raw - 6.

LTS, i r'l- iy
Long staple ——. w w

1

e e 4 At an s p e e er e A+ o s ot
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Corron Cpss (AMENDMENT) Brir—

See ‘‘Indian —"' under “Biir'’.
Corron; , Cuiﬁvum’n— ‘
Question re improvement of —i— in

Bengal.. 41.

CorToN GINNING AND FRESSING FaCroRIES
(AMBNDMENT) Briri—

See ‘' under ‘‘Brr'’’,

CorroN FIECcEGOODS—

Question re non-publication in  the
Indian Trade Jowrnal of rexports- of
—— to Burma. 376.

CortoN TrADE— a
Question re 242.

CouNcIL oF STATD—

Presentation of a Mace to the
by the Hon. Maharajadhiraja Sir
Kumeshwar Singh of Darbhanga.
865-71.

Cow—

Question re killinﬁ of a —— in front -
1

of the Police Lines, Delhi. 245-46.

OrmiNAL LAw AMENDMENT BIrrr—

See “——"" under “‘BrLr”’.

D

Darar, Hon. Mr. M. N.—

Election of the —— to the Central
Advisory  Council for Railways.

General discussion of the General
Budget for 1939-40. 545-49.

General discussion of the Railv'v‘ay
Budget for 1939-40. 285-88.

Indian  Buccession (Amendment)
Bill—
Motion to introduce. 364-65.

Motion to refer' to . Seleat Com-
‘mitéee. 413

Presentation of Report of Select
Committee. 576.

Motion to consider. 758-50. ..
Cansideration of clause- 2. 760-61.
Consideration of clause 3 761-62
Motion to pass. 762.

Oath of Office. 1.

Datar, HoN. Mr. M. N.—contd,

Parsi Marriage and Divox.'ce (hmd-
ment) Bill—

Motion to intreduce. 411.
Motion to consider. 614-15.
Motion to circulate. 615.

Question re—

Action taken on the recommenda-
tions of the Wedgwood Com-
mittee, etc. 570-71. !

Amendment of the Federal part of
the Government of India Act, 626.
Amount of loss incurred on rail-
ways. 568-69.
Co-ordination and contro]l of road
transport so as to eliminate cut-
throat competition. 669-70.
Extension of the period of mora-
torium as ‘regards contribution
from railways to general reve-
nues, etc. 560, - :
Instrument of Accession circulated
?&5 Ruling Frinces and Chiefs.

Loan of officers to Indian States,
Ruling Princes, foreign Govern-
ments, etc. 717-18,

Number of occasions on which mails.
conveyed by Imperial Airways,
Titd., have been delayed. etc.
571-74.

Number of officers in the civil and;

military services, etc. 576

Number of officers ;. in the .public

. gervices, elc., obe. 574.75.

Number of officers in those ser¥ices,
recruitment  to . which : is. made
either by His Majesty the King
or by the Secretary.. of State.

675. , )

Restrictions placed on military and
canteen contractors. 664, 885,

Ruling Princes and Chiefs. and
Federation. 666,

Bteps taken to recover from rail-
ways arrears of contribution due
to general revenues.

Resolution re—

In4d:—British Trade Agreement. 841~

Repl;.cement of: the Royal Air Foren
3; an Indian Air Force. 689, 601-

¢

Sugar. Industry . (Protection) Bill—
Motion to consider. 998.80.:
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Das, Hon. M. N. K —

Election of the —— to the Standing
Committee for the Labour Depuart
ment. 668.

Motor Vehicles Bill—
Co;)ssideratibn of clause 43. 203-04

Conaideration of clause 44. 207-08.
Question re—

Conservation of monuments and
archmological excavation in
Orissa. 243,

Creation of a separate archeological
circle for Orissa. 2.

Geological Survey of India. 667.

India's contribution to the League
of Nations. 433-34.

Manufacture of matches as a cottage
industry. 244,

Manufacture of salt in Orissa. 244.

Mechanisation. 622,

Subsidy paid to Imperial Airways,
etc. 666-67.

Question (supplementary) re number
of occasions on which mails convey-
ed by Imperial Airways, Ltd., have
been delayed, etc. 571-74.

Resolution re excluded and partially
exclnded areas. 346-50.

DraTH—
Adjournment of the Council due to

the of His Excellency Lord
Brabourne, Governor of Bengal.
369.

Expressions of regret in connection
with the —— of Khan Bahadur
Hafiz Muhammad Halim. 14.

Expressions of regret in connection
with the —— of Khan Bahadur
Syed Abdul Hafeez. T770-71.

‘Expressions of regret in connection
with the —— of Nawab Sir Muham-
mad Mnzammil-Ullah Khan. 14.

‘Expressions of re in connection
?v)ith the — of gsrle: Ernest Miller.
T70-71.

Drare Durres—
Question re —. 435.
DereNce—

Question re — ‘of the Northflilt
Frontier. 663. co

DrrENcE  DEPARTMENT—
Question re—

Appointment of a third Secretary
in the ——. 48%

Modification of raflway concessions
granted to the —. 5.
Derencz Reszrve Foxp—
Question 7e balances at credit of the
Sinking ‘Fund, ——, etc. 942
DELHI—
See ‘‘ACCOMMODATION’’, -
See “‘StaTe PRISONERS''.

DrLu1 Fort )ﬁuamn—-
Question re ——, 89,

DELHI Masayip Broi—

See ‘“—'' under ‘‘Bmr".

DxrLHI RAILWAY STATION—
Question 7e bathrooms in —, 7.

Deuivery CLERKs—
See ‘“‘LrrrER. ——',

DEPARTMENT oF COMMERCE, STANDING
COMMITTEE FOR THE—
Motion for election of Members. 475.
Election of Members. 628,

DEPARTMENT OF COMMUNICATIONS, STAND-
ING COMMITTEE FOR THE— ,

M'(;gon for election of Members. 771-

Election of Members. 863.

DxPARTMENT OF LaABOUR, STANDING CoM-
MITTEE FOR THE—
Motion for election of Members. 475.
Nomination of Members. 627-28.
Election of Members. 668,

DEPORTATION—
Question re arrest and —— of two
1Ig;lian journalists from Paris. 45,

DrpPuTaTION—

Question r¢ —— of Mr. J. D. Tyson
to the West Indies. 259-40, 240-41.

DesTRucTIVE INSZOTS AND PmeTs (AMEND-
MENT) BiuL—

See ‘“——'’ under "Bx‘u.”.'
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‘Devaposs, Hon. Sm Davmp—
Dill;olut.ion of Muslim Marriages
ill—

Motion to consider, 600, 601.
Consideration of clause 2. 604.
Consideration of new clause 7. 607.

Election of the —— to the Central
gévinory Council  for Railways.

General discussion of the General
Budget for 1939-40. 533

Indian Finance Bill, 1839—
Motion to consider. T777.

Indian Income-tax (Amendment)
Bill—
Motion to consider. 91-93, 102, 103.
Consideration of clause 60. 153.
Motion to pass. 179.

Indian Naval Reserve Forces (Disci-
pline Bill—
Motion to consider. 491, 503, 508.

Ingi‘an Tariff (Sécond Amendment)

Motion to consider. 919.
Consideration of clause 2. 928.

Motion for Adjournment re railway
disaster at Hazaribagh, E. I. R.
138.

Motor Vehicles Bill—
Motion to consider. 30, 35-36.
Consideration of clause 115, 222-23,

223-24.

Consideration of clause 116. 224-25.
Motion to pass. .

Nomination of the —— to the Panel
of Chairmen. 11.

Resolution re—

Appointment of a committee for
undertaking legislation in regard
to Hindu marriages. 391, 302,
396

Censoring or stopping of telegrams.
755.

‘Expansion and protection of the
Indian Mercantile Marine. 741-
42, 743, 754.

Indo-British  Trade  Agreement.
806, 807, 820, 821, 848, 850-52,

853, 854, 855.
Kenya (Highlands) Order-in-
Council. 640.

Prohibition of the sale of alcoholic
liquors in railway refreshment
rooms. 588

Purchase of stationery, etc., of

Indian make. 387.

Devaposs, Honx. 81z Davip—enatd. "
‘Resolution re—contd.
Replacement of the Royal Air Force
by an Indian Air Force.
Duueri StaTioy, E. B. R.—
‘See '‘GHAT CHARGES’,
Dmrecror GENERAL, Posts AND TELE-
GRAPHS—

Question 7¢ reductions and increases
of staff in the Office of the —.
877.

DISCRIMINATORY MEABURES—

Question re disabilities of Indians and
—— affecting Indians resident in
various colonies and dominions.
237-38, 240.

DISMISSAL—
Question re ——, etc., of the menials

employed in the Government Test
House, Alipore, Calcutta. 876.

DissoLuTioNn oOF MusLiMm MARRIAGES
BrLi—

See ‘“—"' under “Buyr’.

DiISTRICT SUPERINTENDENT OF Porick,
AIMER-MERWARA—

Question re orders issued by the —,
for application for a licence to hold
s meeting of the Jaipur Satyagraha
Sahaik Samiti in the Naya Bazar
Choper. 623-24.

DIVIDENDS AND [NTEREST RETURNS
Bri—

See “——' under ‘“‘Brr”.

Dow, Hon. MrR. H.—
Cotton Ginning and Factories

(Amendment) Bill—
Motion to consider. 714-15.
Motion to pass. " 7T15.

Dividends and Interest Returns Bill—
Motion to circulate. 616-17, 618.

Indian Merchant Shipping (Amend-
ment) Bill--

Motion to consider. 250, 260.
Motion to pass. 260.

Indian Patents and Designs (Amend-
ment) Bill—
Motion to consider. 712-13,
Motion to pass. 713,
Indian Tariff (Second ‘Amendment)
l  c—

Motion . to consider, 910-14, 918,
© 919, 92024, ,
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DOW,»HML Mz. H.~vontd. Tty

Indian Tariff . (8econd Amesddment)
Bxll——con

Conndmhen of clause 8. M 928,

Mohon to pass. 930, 931, ‘933-34:
Indian Tariff "(Third Amendment)
. Bill— 3 s

Motion to oonslder 1019, 1033,
Moﬁtm to pm. 1045, 1047.
Insurance (Amendment) Bill—
Motion to oconaider. 712.
Motion 'to pass. 712.
‘ Mot‘lon for election of two non-official
“Members to the Standing Committee

for the Department of Commerce.
475.

-Oath of Office. 141, T99.
Resolution re—

E‘p'mmon and protection of the
. é dian Mercautile Marine. 748-
© 52, 753.

Indo-British  Trade  Agreemeat.
800-05, 807, 810, 837, 855-61.

Standards of ‘Weight Bill—
Motion to consider. 709-10.
! Mohon to pass. 710

Statement (laid ‘on the table) 7e
Commercial Treaties and Notes
affecting India. 977-90

Sugar Industry (Protection) Bill—
Motion to consider. 990-91; 1003,
1012-14.
Motion to pass. 1014

DRAFT. CONVENTION—

Statement, (laid on.ithe tsble) re —
concerging- stat.xsncs of wages. and
hours of work in the principal
mining  and manufactaring  indus-
" taties, etc.. etc.., -adopted by the
ngnt,v-fourth Sessmn of the Inter-
. national * Labour Conference. 943-
boags
Drarr CONVENTIONS AND RBCOMMENDA-
TIONS—
Btatemenf (laid on the table) re —
- addpted by’ the 2lst (Maritime)
Session of the International Labour
Conferenee.

DUrTRIZES—
Question re—
. AEduc&honal . qualifications of —

* and ‘record ‘morters ip | Gbmarn
ment of India

DurTRIzs—coild; vt Coed
“Questibn re:icontd. .:I
Nun;ber f —— and_record, s
d i the Government of
Indi Semhmt 886

Quarbrs for —— and record sorters
o Governmerit  of India.
Socrehnst, in New Delhi. 887.

.Rent charged for quarters allotied
" i te —=<— of the Gevernment of
gggux Secretlna( in New Delhi.

Scales qf pay of . jamadars: and
—— of the Government of India
Secretariat i 1026 as compared.
with present acales of pAy. 888..

DuTIRs-—
SCQ . DEATH _ .

EasT INDIAN Rarmway— !
Qe ' —' under “RArtway(s)'”.

IZASTERN BENGAL RAILWAY—
See ‘‘——"iunder . RAILWAY(S)".

FcoNoMIc Anvtsm TO THE (‘ovmnuzm
oF INDIA— =
»Question ..7e sihules and planx
formulated by the —. 376.

LECTION—
h

Question 7¢. petxuons of  Messrs.
arsingdas and Krishnagopsl Garg

. praving -for removal of. aﬁnsquahﬁca-
tion in conngction with to the
A)mer Municipal Committee. 624.

Ewr-mvc Carr Brurg— v
Question re installation of —— i
qua.rtfm allotted to Members of the
Legislature. 568.
EdpcTRIc FANS—
Question 7¢  introduction of — in
“third class carriages. 434

BMIGRANTS—
Question re—

Arrangements for accommodation:.
.foad and clothing for —— from-

India., 238.
—— from Central Provinces and’
Berar.

Returned — at Calcutta. 242-43.
Stovpame of assisted —— to Mataya..
321-28,

TMIGRATION. (AMENDMENT) Brirr—
See “Indian ——'' under ‘B’
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EMIGRATION, STANDING COMMITIER ON—

Motion for election of Members.
476.

Nomingtion of Members. 628.
Election of Members. 683.

‘EMrLoYERS' LIABILITY Brii—
See ‘——' under “‘Bmy”.

EmMPLOYMENT oF CHILDRIN Briz—
See “— under “Bmi”.

EMPLOYMEINT OF CHILDREN (AMENDMENT)
Bmr—

See ‘“—’ under ‘“‘BmL’.

ENLISTMENT—

Question e of Anglo:Indians in
the Indian Army.

HUROPEAN(8)—
Question re—

Number of ——, 'Anglo-Indians and
Indians appointed in new appoint-
ments by the Port Trusts on
Rs. 500 and over. 974,

Number of ——, Anglo-Indians and
Indians in Port Trusts in receipt
of Rs. 500 and over. €73.

Information (laid on the table) re
qualifications of imported — in
service in the mechanical work-
;lzl'g;g,sa of State-managed Railways.

‘EUROPEAN AREAS IN THE TRANSVAAL—
Question 7e Asiatic penetration of
—. 41, : '
‘EUROPEAN TRUSTERS—-

Question 7¢ number of Indian and
—— in Port Trusts. 973-74.

EXAMINATION—
See ‘‘OpEN CoMPBIITIVE ——'’.
See “Urpuv —"’,

ExcraNege RaTio—

‘Question re representation by the
Indian Chambers of Commerce,
Bombay, against the —. 40.

EXCLUDED AND PARTIALLY ExXCLUDED
ARBAS—

Resolution re ——. 333.60.
EXPENDITURE—
‘Question re—
Amount of —— on the Air Force.

ExXPENDITURE—COnNtd.
Question re—contd.

—— incurred from railway revenues
on Oak Grove School and Indian
High Schools maintained by the

* E. 1. R 32%.

—— incurred in connection with the
Tndo-British Trade negotiations.
375-76.

) 5

FamiLy PEnsioN FoNDs—

Questions re objections to transfer
interests in —— to Commissioners
in England. 936.

FaANS—
See “EvEcTRIC —''.

FEDERATION—
Question re Buling Princes and Chiefs
and —— -665.
FrEs—
See ‘‘Licencs —''.

FIELD ARTILLERY-—
See ‘REGIMENTS OF —''.

Fra—

See '‘AGENT(8) OF THE (GOVERNMENT OF
INDIA"'.

FiNaNcE Birr, 1038—

See “INDIAN ——"".
FIREMEN—

Question re literate —— recruited on
the N. W. R. and other State-
managed Railways. 374.

FLooDS—
Resolution r¢ inland water commu-
nication, irrigation and prevention
of ——. 365-67.

Foonp— .
Question re arrangements for accom-
modation, —— and clothing for

emigrants from India. 238.

FoRrEIGN COUNTRIRS— .
Question re rebate allowed on railway
freight for the carriage of goods
from —— to Afghanistan. 666.

FoRBIGN GOVERNMENTS—
Question re loan of officers to Indian
%t;tf;, Ruling Princes, ——, etc.
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i

FoREIGNRRS—
Question re—

Levy of a poll tax on —— in French
Settlements. 19283,

Passporta for —— entering British
India from the Frontier trébal
areas. 372

Registration of —— residing in
Tndia. 875.

FoRrmMEN—

Question re recruited for work-
shops on State-managed Railways.
374,

Forr MussuM—

See “Dmar —"’.
FRrIGAT—

See “‘RAILwAYy ——"",

FRENCH SEITLEMENTS—

" Question re levy of a poll tax en
foreigners in ——. 192-93.

FRONTIER TRIBAL AREAS—

Question re passports for foreigners
entering British India from the
372 '

FURNITURE—
Question 7¢ amount realised from ——
auctioned by the Central Public
Works Department. 900-01.

Gas—
See “‘Tmar ——"’,

GENERAL BupcEr—

Gleneral discussion of the -—— for
1939-40. 515-66.

Message from His Excellency the
Governor General appointing days
for the presentation and general dis-
cussion of the . 194

Presentation of the

41521

(ayERAL RavaNums—
Question re—

Extension of the period of mora-
torium as regards contribution
ggm railways to ——, etc.

for 1830:40.

Steps taken to recover from railways
arrears  of contribution due to

- Resolution re contribution of rail-
ways to —. 66084

¥

GrovoGroaL Survey or INDUA—

Questjon re ——. 667.

GrAT CHARGES—

Question re —— levied for carriage of
trafic from Dhubri BStation to
Dhubri Ghat, E. B. R. 883-84.

Goop8 AND PasspNern TRAINS—

Question re —— running daily in the-
Howrsh, Asansol and Dinapur Divi-
sions, E. 1. R., etc. 9266.

Goons Taarrio—

Question re loas of —— from Bombay
to Jnlgaon, G. 1. P. R, due ¢o
competition from motor lorries.
265.

Gorwata, Hon. Mr. A. D.—

Chittagong Port (Amendment) Bill—

Motion to consider. 1015.
Motion to pass. 1015,

Motion for election of three non-
official Members to the Standing
Committee for the Department of
Communications. TT1-T2.

Oath of Office. 621
GoveENING Bopy or THR INDIAN
Reszarce FUND A s80CIATION—

"Motion' for election of a Member, vice
‘the late Sir Phiroze Sethna. 5Q.

Election of Member. 195.

GOVERNMENT OF BIHAR—
See ‘‘8cmooLs’’.

GOVERNMENT OF BURMA—
See “‘CAPITAL.

GOVERNMENT DEPARTMENTS—

Question re percentage of stores
purchased for —— of Indisn and
non-Indian origin. 875.

GOVERNMENT OF INDIA—
Question re—
Interest-bearing Obligations of the
e et
Sterling loans of the ——. 937-30.
S¢e ‘“CENTRAL GOVERNMENT''.

GovERNMENT OF INDIA AOT—
See “—'' under ‘‘Acr’.

GoverNMENT Oor INDIA Prass, Naw
DrxrLar—

Question re ——. 884, 885.
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GovymuyaNT oF Iynis. Slouwuw-
Question re—

Departments of the —— whieh issue
;6.5. licences in certain cases.

Fducational qualifications of duftries
;gg zecord sorters in the —.

Number of duftries and record
sorters employed in the —.
886.

Number of peons and -jamadars
employed in the —. 887.

Quarters for duftries and record
gt,en of the — in New Delhi.

Rent charged for quarters .aHotted
to duftrigs of the —— in New
Delhi. 888

Bcales of pay of jamadars and
duftries of the —— in 1926 as

compared with present scales of
pay. 888.

GOVERNMENT OF THEE UNrTRp ProvIN-
ozs—
See ‘‘ScHooLS'’.

GOVERNMENT BERVICE—

Question re paid apprentices of the
E. 1. R. to be considered as in ——.

GovErNMENT  TosT Houss, ALIPUR,
CALCUTTA—

Question re—

Cases of tuberculosis and acid

poisoning among the menials
employed in the ——. 876-77.

Dismissal, etc., of the menials
employed in the 6.

Grievances of menials employed in
the —--. 6.

GOVERNOR GENERAL, His EXCELLENCY
THE—

Message from —— appointing days
for the presentation and general
discussion of the General Budget.
104,

Message from —— appointing days for
the presentation and general discus-
sion of the Railway Budget. 104.

Message from —— certifying the
Indian Finance Bill, 1939. 765.

Message from —— recommending the
Council of State to pass the Indian
Finance Bill, 1939, as certified.
765.

GoverNon Gwmmar, His Kaexussnor

TER-contd.

Message from —— ocertifyi the

" Indian  Navel Beserve Forces
(Discipline) Bill. 256.

Message . from —— recommending the
Council of Btate to pass the Indian
Naval Reserve Forces (Discipline)
Bill as certified. 266.

Measage from —— oertifying the
Indian Tariff (Third Amendment)
Bill. 971.

Messpge from —-— pepommending - the
Councll of State to £;u the Indian

‘Tariff (Third Amendment) Bill as
certified. 971.
Message from —— directing that.the

heads of expenditure specified .in
stb-section /(3) of section 67A of the
Government of India Act shall be
open to discussion when the RBudget
is under consideration. 246.

Message from —— nominating the
Panel of Chairmen. 11,
GOoVINDACEARI, Rao Bamapuvr K.—
Election of the —— to the Standing
Committee for Roads, 1939-40.
Indian Income:tax
Bill—
Motion to consider. 73-76.
Question re department of the Govern-

ment of India Secretariat which
issue arms licences in certain cases..

(Amendment)

GRANT—
Question re to the Punjab Irriga-
tion Research Imstitute. 4.

GREAT TNDIAN PENINSULA RAILWAY—

See ““——"' under ‘‘Ramwayx(s)’.
GRIBVANCES—
Question re —— of menials employed

in the Government Test House,
Alipur. Calcutta. 876.

Grica, HonN. Sm JamEs—
General discussion of the General

Budget for 1939-40. 517, 536. 539,
543, 551, 552, 655, 556, 557, 559-66.

Indian  TIncome-tax (Amendment)
Bill—
Motion to consider. 78, 81, 95, 99.
100, 101, 104, 106, 107.
Consideration of clause 2. 114.
Consideration of clause 4. 118.

Consideration of clause 5. 141.42,
143-44.
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(hui, Hok. Be Jaums-—econtd.

Indn.n taneome-tu (Amendment) Bill
Cumdennob of clause 23. 124.
Consideration of clause 24. 126.
Consideration of clause 60. 153-54,
Consideration of clause 80. 160.

Motion to . 16364, 174, 176,
177, 1178, 178, 180, .- °

Harsez, Kiman BAHADUR Syzp Ambur—
. “Expressions of regret in connection
mth the death of — 770

Hanwan, Mr.—

" Question re ——, slee passin,
fj officer, ®. B. R. 882. per &

HARDWAR—

. See *“‘ACCOMMODATION"'.

HARDWAR RAILWAY STATION—
Question re ——. 6-7.

HAZARIBAGHE-~
e “RATLWAY Disaster’".

‘Hi1GHLANDS—
e “KENya —"'.

Hiea ScEOOLS—

See *“INDIAN —"'

Hmp, Hon. Cor. N. G.—
Oath of Office. 897

HiNDpI—
Question re—
Publications  of the Commercial
Intelligence and Statistics Depart-
ment published in —, etc. 8.

Refusal by the New Delhi Post
Office of a money order form
written in —,

HINDU MARRIAGES—
Resolution 7e¢ appointment of a com-

mittee for undertaking legislation in
regard to —. 388-409

Hinpu PorLycAMoUs MARRIAGE RESTRAINT
Bri—

_8ee ‘—"' under ‘‘Bmr’’.
Hi1ssaMUDDIN BAHADUR, HoN. Ir.-CoL.
Sm~—

Dissolution of Muslim Marriages Bill—
Motion to pass. 61113,

HIssANUDDIN BAHADUR, Hox L'r Cm.:‘
Sm—contd.

Election of the —— to the. Cettral
Advisary  Oouncil for Rlllvuyl
863.

- Geneta]l discussion of the - Raflway
Budget for 1930-40. 30001, 304,
319. i

Indian Naval Reserve Forces (Discip-
line) Bill—
Motion to consider. 507.

Motor Vehicles Blll—
Motion to eonmder 36.

Question  ye . Indisn  commissioned
officers. 898, 898-99.

Resolution re—

Purchase of stationery, etc., of
Indian make. 379.

Replacement of the Royal Air Force
by an Indian Air Force. 686, 700,
-"05.

HoLpAYS—

Question re —— enjoyed by the Posts
and Telegraphs Department. 768.

HoONOURS—

Congratulations to recipients of —.
12-13.

HossaiN Tuam, Hon. Mr.—
Coal Mines Safety (Stowing) Bill--

Motion to cousider. 950, 958, 960-
63, 966, 967.

Dissolution of Muslim Marriages Bill—
Motion to cpnsider. 598, 600-03.
Consideration of clause 2. 604-05,

-606.

Consideration of new clause 7. 607-

General discussion of the General
Budget for 1930-40. 515-20, 523,
524, 542.

Geeneral discussion of the Railway
Budget for 1839-40. 268-73, 274,
304, 308.

Indian Finance Bill, 1830—

Motion to consider. 772, 774-83,

784, 785, 794
Indian  Income-tax (Amendment)
Bill—

Motion to consider. 96, 98-108.
Consideration of clause 4. 117-18.
Consideration of clause 5. 143,
Consideration of clause 23. 124,
Coneideration of clause 24. 125,

N TR -~
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HossaiNn Imam, Hon. Me.—contd.
Indian Income-tax (Amendment) Bill
—contd.
‘Comsideration of clause 51. 150-51.

Consideration of clause 60. 154,
Consideration of clause 80. 160-61.
Motion to pass. 176-81.

Indian Merchant Shipping (8econd
Amendment) Bill—
Point of information. T711.
Indian Naval Reserve Forces
(Discipline) Bill—
Motion to consider. 48791, 497,
498, 501,

Indian Tariff (Second Amendment)
Bill—
Motion to consider. 911.
Consideration of clause 2. 926-27.

Motion to pass. 932-33.

Indian Tariff (Third *Amendment)
Bill—

Motion to consider. 1021, 1022,
1038-41, 1045.

Motion for Adjournment re railway
disaster near Hazaribagh, E. I. R.
10, 132-34, 135, 136, 130.

Motor Vehicles Bill—

Motion to consider. 2527, 30.

Nomination of the to the Panel
of Chairmen. 11.

Presentation of a Mace to the Council

of State by the Hon. Maharajadhi-
Sir Kameshwar 8ingh of

raja
Darbhanga. 868. .
Question re—
All-India Radio. 904, 904-05, 905-
08, 908.

Amount of capital repaid by the
Government of Burma. 840.

Amount of rupees returned by the
Reserve Bank of India and head
of account in which credited. 941.

Balance at credit of the Surplus
Silver Rupees Fund.

Balances at credit of the Sinking
Fund, Defence Reserve Fund, etc.
942,

Bonus accruing on all outstanding

~ Post Office Cash Certificates. 940.

Broadcasting Department. 667-68.

Capital repaid to the Central Gov-
ernment by provinces. 940-41.

Government of India Press, New
Delhi. 884, 885

Interest-bearing Obligations of the

Government of India. 936-37.

Hossain Inam, HoN. MR.—contd.

Question re—contd.

Objections to transfer interests in
family pension funds to Commis-
sioners 1n England. 936.

Silver sales. 941-42.

Sterling loans of the Govemment. of
India. 937-39.

Question (supplementary) re—

Action taken on the recommenda-
tions of the Wedgwood Committee,
etc. 570-71.

Air raid precautions. 373-74, 374.

Amount of loss incurred on rail-
ways. 568-69.
Amount realised from furniture

auctioned by the Central Publie
Works Department. 900-01.

Commutation tables for pensions.
899. ‘

Installation of electric call bells in
quarters allotted to Members of
the Legislature. 568,

Lodging allowance of King’s com-
missioned officers and Indiam
commissioned officers, ete. 3.

Number of Muslims in Post Offices
in Bengal serving as Inspectors,
etc. 902-03.

Paid apprentices of the E. I. R. to
be considered as in Government
service. J377.

"Passports for foreigners entering
Br?tgah India from the Frontier
tribal areas. 372.

Proposal to give increased remunera-
tion to Anglo-Indians in certain
departments. 935-36.

Publication of the Tariff Board’s
Report on Sugar. 374-75.

Regimental duties of cadets passing
out from the Indian Military
Academy, Dehra Dun, and of
cadets passing out from Sandhurst
424.-26.

Schemes and plans formulated by
the Economic Adviser to the Gov-
ernment of India. 376.

Surcharge on railway freight on
coal. 324.

Resolution re—

Appointment of a committee for

undertaking legislation in regard
to Hindu marriages. -90.

Censoring or stopping of telegrams.
T5AL6, TET, 768, - &

Contribution of railwa; eral
revenues. 669-74, 676, , 681,
682-84,
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Hossaiv Imiw, Hon. MA.—coneld.
Resolution re—contd.

Excluded and tially excluded
areas. 346-46, s 353

Expansion and protection of the
;Edian Mercantile Marine. 744-

Increase in_recruitment of Indisms
of pure dweécent t6 génior siborlli-
pate services on railwiys. 726-27.

’

Indo-British  Trade greement.

802, 813, 820-23, 837, a& 860.

Prohibition of the sale of alcoholic
liquors in railway refreshment
rooms. -88.

Purchase of statiopery, ete., of
Indian make. 386, 387
Replacement of the Royal  Air

orce by an Indian Air Force.
702-04.

Submission by employers of protect-
ed industries of snnual wage
bis. 5064.

Sugar Industiry (Protection) Bil—

Motion to consider. 901, 983, 004,
886, 1003-08, 1009, 1011.

Motion to pass. 1014-15.

Hours of Worx—

Statement (laid on the table) re Draft
Convention concerning statistics of
wages and —— in the principal
mining and manufacturing  indus-
tries, etc., etc., adopted by the
Twenty-fourth Session of the Inter-
national Labour Conference. 943-
49,

HowraH, AsaNsoL AND Divarur Drvi-
sions, E. I. R.— -

See ‘“GooDs AND PASSENGER Tnnu"’.
See “PrrMaNsNT Wiy InseacTORSs’.

Hunagary—
See “‘Lamres’’,
Hypami, Hon. Mz. M. 8. A—
Coal Mines Safety (Stowing) Bill—
Motion to consider. 949-51, 956,
964-67.

Consideration of clause 3. 968.
Motion to pass. 968, 969.
Employment of Children (Amend-
ment) Bill—
Mobion to consider. B10-11, 51213,
Motion to pass. 514.

Hymni, Hon. Ma. M. 8. A —contd:
Tidian 8oft %:ke Coss Committee
Reconstitution and
M—
Motion to consider. 1016.
Motion to péss. 1017
Motion for election of two non-official
Members to the Standing Conimittée
for the Labour Departinent. 475.
Resolution re—
Inhngl water communieation, irri-
£;lon and prevention of fldods.

Incorporation)

Purchase of stationery, etc., of
Indian make. 384-85, 386, 387.
Submission by employers of pretect-
ed industries o}) annual  wage
bills. 893-94.
Statément (laid on the table) re Draft
Convention ocoricerning stadistion: of
wages and hours of work; etc., etc.,
adopted by the Twenty-fourth
Session of the International Labou:

Confererice. 04349,

Workmen's  Compensation (Amend-
ment) Bill—
Motion to consider. 714,
Motion to pass. 714,

Ica AND ARRATED WATERS—

Question re—

Complaimts - agwinst cotitractor  for
—— on ths Botithern Section,

N. W. R. 246.
Contracts for —— on ths Northern
Section, N. W. R. 244-85.

Contracts for —— on the Southern
Bection, N. W, R. .

ILL-TREATMANT OF INDIANS—

Qdestion re —— at the Ceylon

Mandapam Camp. 241

IMMIGRATIOR ADVISORY BearD—

See “Kmexa —"'.
IMPERIAL AIRWAYS, Lirp.—

Question re—

Number of occasians on which maila
conveyed by —— have been
deldyed, ete. 571-74.

Subsidy paid to ——, etc. 666-67.

“‘IMFORTS’"—

Question re specification of important
items of —— included- onder un-
suspected ‘‘Other Articles”’. 8.
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INOOMB-TAX (AMENDMENT) Brui—
8See ‘“‘Indian ——' under “‘Brmy’.

IND1IA—
See “OvmmranDp Rourn’.

INDIAN(8)—
Question re—

Average marks secured by — in
the open comﬁ,itive examination
held for the Roysl Indian Navy.
621-22.

Disabilities of —— and  discrimi-
natory measures affecting ——
resident in various colonies and
dominions. 237-38, 240.

Til-treatment of at the Ceylon
Mandapan. Camp. 241.

—— and the Burma rviots. 322-23.

Losses suffered by on account
of the Burma riots. 627.

Number of Europeans, Anglo-
Indians and —— appointed in
new appointments by the Port
Trusts on Re. 500 and over.

974,
Number of PBuropeans, Anglo-In-
dians and — in Port Trusts

in receipt of Rs. 500 and over.
973.

Number of in Abyssinia hefore
and after its occupetion by Italy.
432.

Repatriation of —— from Jamaica.

Rights of Australians, New Zealand-
ers and Canadians in India and
disabilities of —— in Australia,
New Zealand and Canads. 322.

Resolution re increase in recruitment
of —— of pure descent to senior
subordinate  services on railways.
719-35.

INDIAN AIRCRAFT (AMENDMENT) Brur—
See “——"" under ‘“‘Bmv”.

INDIAN AR Fomen—
Question re —. 623.

Resolution re  replacement of the
_?'o,yal Air Force by an —. 684-

INDIAN ARMY—
Question re—

Awards to British and Indian
officers of the —— on passing en
Urdu examination. 2.

INDIAN ARMY—conid.
Question re—contd.
mm%oi Anglo-Indians in the
Tndianisetion of the —. 424,

Mess and band subscriptions paid
R British and Indian officers of
e —. 8,

Normal stren, of the cadre of
officera in the ——. 426.

Number of officers admitted
snnually into the —.

Outfit allowance of British and
Indian officers of the —. 2.

INDIAN ASSQCIATIONS—

Question re —— in the colonies and
dominions and how agents in the
qoloqie‘ keep in touch with Indian
opinion. 323. ’

INDIAN Cramam or Comuerce, Bou-
BAY— :

Question re representation by the
“T- against the exchange ratio.

InpaN Civir Barvice OFfFiCERs—

Question 7e number of military and
—— officers lent to Indian States.
7.

INDIAN COMMBRCIAL TRAVELLERS—

Question re disabilities of —— in the
Union of South Africa. 323-24.

INDIAN CoMMISSIONED OFFICERS—
Question re—

——. 898, 898-99.

Lodging ellowance of King's
commissioned officers and —,
etc. 3.

Pay and allowances admissible to
260.

Pay and allowances of King's
commissioned officers. —— and
Viceroy’s commissioned officers in
1938, etc. 1-2.

Resolution re revision of pay of —.

INpiaN CorroN  Cmss  (AMENDMINT)
Brur—

SCC' “____» nnd“ “B:‘[”-

INDIAN  EMIGRATION (AMENDMENT)
Bmi—

See ‘‘—'' under “‘Brrr’’.
INpiAN FiNance Brn, 1830—
See *—" under ‘‘BmwL”.
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Inpian Hior Somo0OLS—
Question re—

Amount of surplus funds taken over
by the E. 1. R. Administration
on assuming direct control of Oak
Grove School and —. 327-28.

Assumption of direct control of Oak
Grove Bchool and -~ h%% the
E. 1. R. Administration. X

Enrolment in each class in Oak
Grove BSchool and —— maintained
by the E. I. R. 976.

Bixpenditure incurred from railway
revenues on Oak Grove School and
—— maintained by the E. I. R.
326

Maintenance of Oak Grove School
and —— by the E. I. R. 3256-26.

INDIAN INCOMEB-TAX (AMBNDMENT)
BrLr—

See ‘‘“—' under ‘“‘Brr’’.

INDIAN JOURNALISTS—

Question re arrest and deportation of
two —— from Paris. , 184,

INpAN K1nG's CommrissioNep OrrricEms—
Question re posting of ——. 426.

INDIAN MBERCANTILE MaAmIN®—

Resolution re expansion and protec-
tion of the ——. 736-54.

INDIAN MEROHANT SHIPPING (AMBND-
MeNT) Brir—

See ‘“—' under .‘‘BiLr’’.

InpuN MercEANT BHIPPING (SmcoND
AMENDMENT) BIiLr—

See ‘“——"" under ‘‘BiLL’’.

INDIAN MILITARY ACADEMY, DxrRA
Don—

- Question re—
Age-limit for entry into the —.
47

Fall in number of candidates offer-

ing for the .
Regimental duties of cadets passing
out from the ——, and of cadets

guing out from BSandhurst. 424-

INDIAN  Navan Rasxnva Fonass
(D1sorPLINE)

SCB “w___»n nnder ann.

INDIAN Navy—
See ‘‘Royar ——"'.

INDIAN OFFICERS—

Question re—
Awards to British and —— of the
Indian Army on passing an Urdu
examination. 2. : :

Mess and band subscriptions sﬁid
by British and — of the Indian

Army. 2.
Normal period taken for promotion-
of —— from the rank of lieuten-

ant to captain, etc. 427, 663.

Outfit allowance of Brtish and —
of the Indian Army.

Present strength of —— in the rank
of lieutenant, captain and major..
426

INDIAN OPINION—

Question re Indian associations in the
colonies and dominions and  how
agents in the colonies keep in touch
with —. .

INDIAN Parents AND DssigNs (AMEND-
MENT) Brir—

“« "

See ““——"" under ‘“‘Bir’.

INDIAN RAILWAY SCHOOL, ASANSOL—
Question 7e accommodation in the

INDIAN RAILWAY SErvICR OF

ENGINBERS—

Question re recruitment of students
form the Maclagan Engineering
College, Lahore, to the . 267T-
68.

INDIAN REFUGEES—
Question re - from Burma. 4.

INDIAN RESEARCH FUND ABSOGIATION,
GovERNING Bopy oF THE—

Motion for election of a Member, vice
the late Sir Phiroge Sethna. 50.

Election of Member. 185

INDIAN SANDHURST COMMITTRE—

Motion for Adjournment re constitu-
tion of —. 46-48

INDIAN ScHOOL, ASANSOL—
See ‘‘RarLway ——"'.

InDIAN Sorr Coke Cmss  Commirres
iRwonsan’uou AND INoorPORATION)

See ‘‘——'' under ‘‘BrLr’’.
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INDIAN STATES—
Question re—

Loan of officers to ——, Ruling
Princes, forgign Governments,
ete. 717-18.

Number of I. 0. 8. and military
officers lent to —. 977,

INDIAN SvccEssioN (AMBNDMENT) Brur—
See “——"' under “Bmr’’.

INDIAN TARIFF (AMENDMENT) Brri—
See ‘“——" under “Bmr’’.

INDIAN TARIFF (SECOND AMENDMENT)
Bri—

See ‘“—" under “Bmy’”.

INDIAN TAR(FF (THIRD AMENDMBENT)
Bru—

See ““—’ under ‘“‘BrLL”,

INDIAN TEA Cess (AMENDMENT) BIrir—
See ‘‘——"’ under “Bmyr’’.

INDIAN TRADE COMMISSIONERS—

Question re activities and status of
—— abroad.

‘““INDIAN TrADE JOURNAL''—

Question re non-publication in the
—— of exports of cotton piecegoods
to Burma. 376.

INDIAN TRADERS—

Question re facilities for —— in the
United States of America. 193.

INDIAN TRUSTERS—

Question re number of European and
in Port Trusts. 973-74.

INDIANISATION—

Question re—
—— of Regiments of Field
Artillery. 663.

—— of the Indian Army. 424.

INDO-AFGHAN TRADE AGREEMENT—
Question re ——. 46,

INDO-AFGEAN TRADE TALKS—

Question re consultation with comm.er-
cial bedies in connection with —.
372-73

INDo-BRITISH TRADE AGRERMENT—

Question re new ——, 376.

Resolution e ——. 800-62.

Ipo-BrrTisE TrADE Nscorurions—
Question re— ”
Bxpenditure incurred in connection
with the —. 375-76.
— 41, 4243

INDO-BurMA TrADE RmauraTiON' O
By RDER, .

Question re termination of the ——,.
264,

INDUSTRIBE—
See ‘‘ProTECTED ——",

INFERIOR PENSIONABLE STATY—

Question re system of  provident fund:
for the of telegraph offices.

INFORMATION (LAID ON THE TABLE) re—
Amount of compensation paid to the-
dependents of the killed and injured
in the Bihta railway disaster. 942-
43.

Letter delivery clerks in the Allaha-
bad Division, E. 1. R. 473-74.

Missionaries in the tribal areas of
Assam. 475.

Navigation of the River Hooghly.
474,

Qualifications of imported Europeans
in service in the mechanical work-
shope of State-managed Railways.
436-73.

Reserving of first and second class
accommodation from Hardwar to
Delhi, E. I. R. 255.

Restrictions placed on military and"
canteen contractors.

INLAND WaATER COMMUNICATION—

Resolution re , irréggtion and’
prevention of floods. -67.

INSPECTORS—

Question re number of Muslims ‘in-
Post Offices in Bengal serving as.
—, etc. 902-03

INSTRUMENT OF ACCESSION—

Question re —— circulated to Ruling
Princes and Chiefs. X

INsURANCE (AMENDMENT) Brrr— . .
SUG “____» under uan.
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| ———
Question re rate of —— adopted in
calculating —— on capital outlsy on

new railway projects. 879-80.

INTRRBST-BRARING OBLIGATIONS—

Question re —— of the Government
of India. 936-37.

Inrarests IN Famrny Paxsion Fuxps—

Question 7re  objections to transfer

—— to Commissioners in England.
936

INTERNATIONAL LABOUR CONFERENCEI—
Statement (laid on the table) re—

Drafs Convention concerning statis-
tics of wages and hours of work
in the principal mining and
manufacturing  industries, etc.,
otc., adopted by the Twenty-
igurth Session of the —.

Draft Conventions and Recommend-
ations adopted by the 2lst
g{;;itime) Session of the —.

IRRIGATION—

Resolution r¢ inland water commu-
nication, and prevention of
floods. 365-67

IRRIGATION RESEARCH INSTITUTE—
See ‘‘PunNiap —’.

IsEURDI-PABNA RalLway ProszcT—
Question re —. 38-40.

IsuurDI-PABNA RoOAD—
Question 7e ——. 880-81.

IsHURDI-PABNA-SADHUGANJ RAILWAY
Prosmer—

Question re ——. 878-70.

Ismarer ALikEAN, Hon. Kunwar

Hams—

Delhi Masajid Bill—
Motion to introduce. 613-14.
Motion to circulate. 655-56.

Question (supplementary) re main-
tenance of Oak Grove School and
Indian High Schools by the E, I.
R. 325-26,

Resolution 7e appointment of a
committee for undertaking legis-

lation in regard to Hindu
marriages.

ITALYy—
Sae 'INDIAN(S)".

J

Jaepish Prasap, HoN. KuNwar Smr—
Ajmer-Métwara Municipalities Régu-
lation (Amendment) Bill—
Motion to consider. 195, 196,
Motion to pass. 186.

Destructive  Insects and Pests
(Amendment) Bill—

Motion to comsider. 197-98
Motion to pass. 188.

Indian Cotton Cess
Bill—

Motion to consider. 196-97.
COonsideration of clause 3. 187,
Motion to pass: 197.

Indian Merchant Shipping (Second
Amendment) Bill—

Motion to comsider. 710-11.
Motion to pass. 711,

Motion for Adjournment r¢ railway
disaster near Haszaribagh, E. I. R.
9.

(Amendment)

Motion for election of a Member to
the Governing Body of the Indian
Research Fund Association, vice the
late Sir Phiroze Sethna. 50.

Motion for election of four non-official
Members to the Standing Com-
mittee on Emigration. 475.

Presentation of a Mace to the Council
of State by the Hon. Maharaja-
dhiraja 8ir Kameshwar Singh of
Darbhanga. 866,

Resolution re—

Constitution of the Legislatures in
India on a uni-cameral and entire-
ly elected basis. 660-61.

Bxcluded and grthlly excluded
areas. 340-43, 359-60.

Indo-British  Trade  Agreement.
807.

Kenya (Highlands) Order-in-Coun-
cil. 64142, 643-44.

JAIPUR SATYAGRAHA SAHAIXK SAMITI—

Question re orders issued by the Dis-
trict  Superintendent of Police,
Ajmer-Merwara, for application for
& licence to hold & meeting of the
5 24in the Naya Bazar Choper.
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JarGAON—
See ‘“Goops TrArriC”,

JANADARY-
Question re—
Scales of pay of —— and duftries
of the Government of India

Secretariat in 1926 as compared
with present scales of pay. 888.

Number of ns and —— em-
loyed in the Governntent of
ndia Secretariat. 887.

JAMArcA—
See ‘“‘REBPATRIATION’.

Jaws—
Quéstion re  settlement of —— in
Kenya. 321
JOURNALISTS—

7

See ‘‘INDIAN —",

K

KaLikar, HoN. MR. V. V.—

Eléetion of the —— to the Central
Advisory Council for Railways
863

Genéral dfscussion of the General
Budget for 1039-40, 557-59.

General discussion of the Railway
Bhdget for 10309-40. 289-92.

Ingg?ln Income-tax (Amendment)
Motion to consider. 78-80, 96.

Indian Naval Reserve Forces (Amend-
ment) Bill—
Motion to consider. 494-86.

Indian Tariff (Amendment) Bill—
Consideration of clause 2. 54.

Ingi_an Tariff (Third Amendment)

ill—

Motion to comsider. 1040.

Question re—

Complaints against contractor for
ice and aeruted waters on the

Southern Section, N. W. R. 246.

Contracts for ice and aerated
waters on the Southern Section,
N. W. R. 244-45.

Killing of & cow in front of the
‘Police Lines, Delhi, 245-46.

Question (supplementary) re quarters
for daftries and record sorters of
the Governiment of India Becretariat
in New Delhi.

Kaurar, Hox. Mr. V. V.—contd,
Resolution re—

Excluded d rtiall
Py £;53 Pa y  exeluded

Expansion and protection of the
41611:lisn Mereantile Marine. 745-

Indo-British Trade Agreément.
830-32

Kenya (Highlands) Order-in-Coun-
cil. 632-35.

Replacement of the Royal Air Force
by an Indian Air Force. 688-700.

Bevision of pay of Indian commis-
sioned officers. 649.

KaMEsHWAR  SINGH oF  DARSHANGA,
HoN. MAHARAJADHIRAIA Sim—

Indian Ineonte-tax (Arendment)
Bill=—
Motion to pass. 173-T6.

Motor Vehicles Bill—
Consideration of clause 44. 207.

Presentation of a Mace to the Council
of State by the —— 865-66.

Resolution re appointment of a
committée for undertaking legis-
lation in regard to Hindu marriages.
361, 5

KaracHi A Porr—
Question re racial discrimination ot

KAy, HonN. Sir Jamms Rmp—

Congratulations to the —— on his
Knighthood. 12-13.

KeNYA—
See “Jrws’’.

KeNYA HIGHLANDS—
Question re ——, 627.

Kanya (HigHLANDS) ORDER-IN-COUNCIL—
Resolution re ——. 628-44.

KENYA IMMIGRATION ADVISORY Boanp—:
Question re ——. 430-31.

KHAMGAON (BRRAR)—
See ‘‘Mams”.

Nee “TELEPHONE EXCHANGE',

Kine, His MAJESTY THE—

Question re number of officers in those
services, recruitment to which s
made either by —— or by the
Secretary of State. 576.
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KiNg's CoMMISSIONED OFFICERS—
Question re—

Lodging allowance of —— and
gndian commissioned officers, etc.

Pay and allowsnces of ——, Indian
commissioned officers and Vice-
roy’s commissioned officers in
1938, etc. ‘1.2,

See “INDIAN —"'.

KoNgAN CoasT—

" Question re rate war on the —. 799,
799-800.

KRISHNAGOPAL (ARG AND NARSINGDAS,
Mzssns.—

Question re petitions of —— praying
for removal of disqualification in
connection with election to the
Ajmer Municipal Committee. 624.

Kunzru, HoN. PANDIT HmpAY NATH—

Coal Mines Safety (Stowing) Bill—
Motion to consider. 966.

Election of the to the Standing
Committee on Emigration.

General discussion of the General
Budget for 1839-40. 539-44, 564.

General discussion of the Railway
Budget for 1939-40. 276-80, 316,
318, 319,

Indian Merchant Shipping (Amend-
ment) Bill—

Motion to consider. 269, 260.

Indian Naval Reserve Forces (Discip-
line) Bill— )

Motion to consider. 481-84.
Indian Tariff (Second Amendment)

Bill—
Motion to consider. 911, 914-17,
921, 924.

Consideration of clause 2. 928,
929

Motion to pass. 930-32.
Ingilllln Tarif (Third Amendment)
ill— . .
Motion to consider. 10198-24, 1040.
Motion to pass. 1045-46.
Motor Vehicles Bill—
Consideration of clause 65. 214-16.
Question re—

Accommodation in the Indian Rail-
way School, Asansol.

Kunzru, HoN. Paxpir HIRDAY NATE—
contd.

Question re— contd,

Amount of surplus funds taken over
by the E. I. R. Administration on:
assuming direct control of Oak
Grove School and Indian high
schools. 327-28.

Assumption of direct control of Oak
Grove BSchool and Indian high
schools by the E. I. R. Adminis-
tration. 326.

Enrolment in each class in OQak
Grove School and Indian high
schools maintained by the E. I.
R. 975.

Expenditure incurred from railway
revenues on Oak Grove School and:
Indian high schools maintained
by the E. I. R. 326,

Leave rules applicable to teachers in
State Roeilway schools, etc. 326

Leave rules applicable to the teach-
ing staff of Oak Grove School.
g76.

Leave rules applicable to the teach-
ing staff of schools maintained by
the Government of the United
Provinces and Bihar. 9876-T7,

Maintenance of Oak Grove 8chool
and _Indian high schools by the
E. 1. R. 325-26.

Number of European and Indian
Trustees in Port Trusts. 973-74.

Number of . Europeans, Anglo-In-
dians and Indians appointed 1n new
appointments by the Port Trusts.
on Rs. 500 and over.

Number of Buropeans, Anglo-
Indians and Indians in Port
Trusts in receipt of Rs. 500 and
over. 973.

Number of I. C. 8. and military
officers lent to Indian BStates.
vt

Proposal to give increased remu-
neration to  Anglo-Indians in
certain departments. 936-36.

Salary of letter delivery clerks.
a75.

Question (supplementary) re—

Interception of the private corre-
spondence of some public workers
in the United Provinces. 873-74.

Kenya Immigration Advisory Board.
430-31.
Loan of officers to Indian Btates,

Ruling Princes, foreign Govern-
ments, etc. 71718, o
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Kunzru, HoN. Panpir Hrmpay NATH—
concld.

Question (supplementary) ro ——coatd.

Publication of the Tariff Board’s
Report on Sugar. 374-76.

Rate war on the Konkan Coast.
7989-800.

Regimental duties of cadets passing
out from the Indian Military
Academy, Dehra Dun, and of
cadets passing out from Sand-
hurst. 424-26.

Repatriation  of
amaica. 230.

Resolution re—
Appointment of & committee for
undertaking legislation in regard
to Hindu marriages. 388, 04,
406.
Contribution of railways to general
revenues. 677;

Expansion and protection of the
Igdian Mercantile Marine. 746-
48.

Indians from

Increase in recruitment of Indians
of pure descent to senior subordi-
nate services on railways. 719-24,
728, 730, 731-34.

Indo-British Trade Agreement. 807,
836-39, 848, 850, 859.

Kenya (Highlands) Order-in-Coun-
cil. 628-32, 642-23. )

Replacement of the Royal Air
Force by an Indian Air Force.

684-89, 701, 704-06.
‘Sugar Industry (Protection) Bill—

Motion to comsider. 994, 1005,
1006, 1007, 1008-12, 1013.

L

LABOUR—
Question re contracts for —— on
railway stations, E. B. R. 882-83.

Lasouvr CONFERENCER—
See *‘INTERNATIONAL —''.

Lasour DxzparTMENT, STANDING CoOM-
MITTERX TOR THE—

Motion for election of Members.
Nomination of Members. 627-28.
Election of Members. 660.

leouf—
“See ‘‘CENTRAL TrrEGRAPE OFFICES’.

Lau, Hon. MR. SHAVAX A—

Civil Procedure Amendment Bill—
Motion to circulate. 400-10, 411.
Dissolution of Muslim Marrisges

Motion to consider. 601.
Consideration of new clause 7.
608

Employment of .Children (Amend-
mént) Bill—

Consideration of clause 2. 518,
Consideration of clause 3. 614.

Indian Cotton Cess (Amendment)
Bill— C

Consideration of clsuse 3. 197.°
Indian Buccession (Amendsent) Bill—
Motiou to consider. 760.

Motion for election of three Members
to serve on the Standing Committee
for Roads, 1839-40. 627.

Oath of Office. 035.

Parsi Marriage and Divorce (Amend-
ment) Bill—

Motion to circulate. 615,
Shebaity Bill—

Motion to circulate. 411.

LAMPs—

Question 7e¢ purchase of —— made

in Hungary for Btate Railways.
431-32.

LASCARS—

Question re belonging to the
Sylhet district. 191-92. '

LEAGUE oF NATIONS—

Q:;;stion me India's contribution #o
e —

.

LzAve RUtzs—
Question re—

~—— applicable
State  Railway
328.

—— applicable to ‘the teaching
staff of Oak Grove Bchool. 976.

- —— applicable to  the teaching
staff . of schools maintained = by
the Government of the United
Provinces and Bihar. 976-77.

to teachers in
schools, ete.
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Laoistarron—
Resolution re appointment of & com-
mittee for undertaking —— in

regard to Hindu magriages. 388-
400.

Lagisrarumn(e)—

. Resalation re constitution of the ——
in Indis on & uni-cameral and
entirely elected basis. 666-62.

See “‘MaMBERS OF THR —''.

Larren Dmauivery CLERKS—
‘Information (laid on the table) re

—— in the Allahabad Diyision,
E I R 41374
Question re salary of —. WI6.
LIceNCE(s)— '

Question e orders iasued by the Dis-
trict  Superintendent of Palice,
Ajmer-Merwara, for application
for a —— to hold a meeting of
the Jaipur Setyagrahs Sehaik

Samiti in the Nays Bazar Choper.

823-24.

Nee “AnMs ——'',

Liccance Feps—

Question re —— from liquor shops
in the centrally administered areas,
etc.

Liquor SHoPs—

Question re licence fees from —— in
the centrally administered areas,
etc. 262.

Liquors—

See ‘‘ALcOHOLIC ——'',

Lroyp, Hon. Siz AraN—

Congratulations to the —— om his
Knighthood. 12-13.

Copies (laid on the table) of Central
Government Appropriation Accounts
(Civil) 1837-38 and the Audit
Report, 1939, etc. ©90.

Oath of Office. 807.

Loans—
See ‘‘StmmLiNg —''.
LopGING ALLOWANCE—

Question re —— of King's commis-
-sioned Officers and Indian Commis-
sioned Officers, etc. 3.

Long Stapia Corron—
Question re ——. 242,

Loss(zs)—
Question re—

Amaunt of —— incurred op . rail-
Ways. -68.

—— of goods traffic from Bombay
to Jalgaon, G. 1. P. R., due to
competition #zom .motor lorries.
266.

—— of Indian lives and property
in the -Burma riots. .3@4.

—— suffered by Indians on accouns.
of the Burma riots. 627,

 LuckNow—
See “Carrrar ofr vae UmTep Pro-
VINCES''.
Mace—

Presentation of a —— to the Council
of State by the Hon. Maharaja-
‘dhiraja Bir Kameshwar Singh of
Darbhangs. 865-71.

MACLAGAN
LAHORD—

Question re recruitment of students
from the —— to the Indian Rail-
way Service of Engineers. 267-68.

ENGINERRING Corre:s,

MantrA, Hon.
NapaiN—

Blection' of the to the Standing
Committee for the Department of
Commerce. 628.

General discussion of the General
Budget for 1939-40. 536-39.

General discussion of the Railway
Budget for 1839-40. 273-76.

Indian (Amendment)
Bill—
Motion to consider. 71, 108.
Indian Naval Reserve Forces (Dis-.
cipline) Bill—
Motion to consider. 493-94.
¥ridian Turiff (Amendment) Bill—
Conq_ider.tion of clause 2. 54.
Ingiiﬁn Tariff (Third Amendment)

Rar  BAHADUR 8n1

Income-tax

Motion to consider. . 1036-38.
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MagTHA, HoN. Rar  Bamabum  Smr
NaRAIN—contd.
stion re number of casualties on
Qu&w North-West Frontier. 880-800.
Resolution re—
Indo-British  Trade  Agreement.
844-46.

Replacement of the Royal Air
orce by an Indian Air Force.

680, 603-95.
Sugar Industry (Protection) Bill—
Motion to consider. 1013.

Mamp—
Question re—
Number of occasions on which —
conveyed by Imperial Airways,
Ltd., have been delayed, etc.

b71-74.
Transit of —— from Khamgaon
(Berar). 265.
Maraya—

See ‘‘EMIGRATION.

MARBLE—

Question re discovery of —— in the
hills near Mussoorie. 378.

Marks—

Question re average secured by
Indians in the open competitive
examination held for the Royal
Tndian Navy. 621-22.

MABRIAGES—
See ‘‘Hinpv —''.

MATOHES—
Question re manufacture of —— as
s cottage industry. 244,

MATHURAPRASAD VAIDYA, SHRI—
Question 7e arrest of —— and
Maniklal Verma by the Mewar
Police. 666.

MaxwerLn, Hon, SR ReGINALD—

Congratulations to the —— on his
K.C.8.1. 1213.

MacHANICAL WORKSHOPS—

Information (laid on the table) re
qualifications of imported Euro-
eans in service in the — of
tate-managed Railways. 436-T3.

MBCHANISATION—
Question re —— 632,

MmmrNG(s)—

Question re orders issued by the
District Superintendent of Police,
Ajmer-Merwara, for application for
s licence to hold a —— of the
Jaipur Satyagrahs Sahaik Bamiti
in the Nays Bazar Choper. 623.94.

See ‘‘PusLic —'’.

MzupERS oF THE LEGISLATURE—

Question re—
Installation of electric call bells in
quarters allotted to . 568.

Installation of wash basins in quar-
ters allotted to ——. 568.

MaNTALS—
Question re—

Cases of tuberculosis and acid poison-
ing among the —— employed in
the Government Test House, Ali-
pore, Calcutta. 876.77.

Dismissal, etc., of the —— employed
in the Government Test House,
Alipore, Calcutta. 876.

Grievances of —— employed in the
Government Test House, Alipur,
Calcutta. 876.

Maxnow, HoN. SiR RAMUNNI—
Election of the —— to the Standing
Committee for the Labour Depart-
ment. 669.

Hl};m]llu Polygamous Marriage Restraint
ill—
Motion to refer to Select Commitiee.
361-63.

Indian Finance Bill, 1830—
Motion to consider. 787-90.
Indian Income-tax (Amendment) Bill— .
Motion to consider. 75-78. 110
Indian Naval Reserve Forces (Discip-
line) Bill— .
Motion to consider. 507-09.

Nomination of the as a member of
the Committee on Petitions. 11-12.

Nomination of the — to the Panel
of Chairmen. 11.
Resolution re—
Appointment of a committee for un-
dertaking legislation in regard to
" Hindu marriages. 304-05, 307, 402.

Excluded and partially excluded
areas. 343-45.
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MmNoN, HoN. Sin RAMUNNI—contd.
n. 1. hon re +d
Indo-British Tude Agreement. g1z,
Brohlbmon of ‘the sale of alcotolic
liguors in rulwuy refreshment
, _rooms. 588,
MBRCANTILE MABRINE—
See “INDIAN —-"'.

MBRCHANT SHIPPING (AMENDMENT) Brni—
See ‘‘Indian ——'’ under ‘‘Bry’’.

MERCHANT SHIPPING (SECOND AMEND-
MENT) Brii—
See *‘Indian —" under “BLr’’.

Maussager—

—— from His Excellency the Governor
General appointing days for the
presentatlon and general discussion

of the General Budget. 184.

—— from His Excellency the Governor
General appointing days for the
presentation and general discussion
of the Railway Budget. 194.

—— from His Excellency the Governor
General certifying the Indian Finance
Bill, 1838. 765.

from His Excellency the Governor

General recommending the Council of

State to pass the Indian Finance Bill,

1939, as certified. 765.

—— from His Excellency the Governor
General certifying the Indian Naval
Reserve Forces (Discipline) Bill.
256.

—— from His Excellency the Governor
General recommending the Council of
State to pass the Indian Naval Re-
serve Forces (Discipline) Bill as cer-
tified. 256.

from His Excellency the Governor

General certifying the Indian Tariff

(Third Amendment) Bill. 971,

from His Excellency the Governor
General recommending the Council
of State to pass the Indian Tariff
glhird Amendment) Bill as certified.

from His Excellency the Governor
General directing that the heads of
expenditure specified in sub-section
(3) of mection 67A of the Governmsnt,

., of Indis Act shall be open to discus-
sion when the Budget is under con-

- sideration.

—— from His Excellency the Governor
General nominating ‘the Panel of
Chairmen. 11.

‘Mzss axD Baxp BUBSCRIPTIONS-=

1d b British and
ndian “Army.

.Question re —
i ian officers o

MzssENGERS—
See ‘TrLRGRAPHE Tasx Womk —''.

Mxrex G,Aﬁon RamLways— _
Question re air-conditioned coaches on

—

Mzwar Porrce—

Question re arrest of Shri Mathura-
prasad Vaidya and Maniklal Vemia
by the ——.  666.

Mn.x-rm Acapamy, DeHra Dun—

See “‘INDIAN —''.

MILITARY AND CANTEEN CONTRACTORS—

Question re restrictions placed on ——.
664, 895, 898

MiLITARY OFFICERS—

Question 7¢ number of 1. C. 8. and
lent to Indian States. 977.

MiLLER, S1R ERNEST—

Expressions of regret in connection
with the death of T70-71.

MINING AND MANUFACTURING INDUS-
TRIES—

Statement (laid on the table) re Draft
Convention concerning statistics of
wages and hours of work in the prin-
cipal ——, etc., etc., adopted by the
Twenty-fourth Session of the Inter-
national Labour Conference. 043-49.

MISSIONARINS —

Question 7¢ —— in the Tribal Areas of
Assam. 183-84, 475.

Mircazir, HoNn. Mr. K. G.—

Motor Vehicles Bill—
Consideration of clause 7. 1868.
Consideration of clause 11. 168.
Consideration of clause 13. 100,
Consideration of clause 28. 199.
Consideration of clause 29. 199.
Consideration of clause 37. 200.
Consideration of clause 38, 200-01.

" Consideration of olause 41. 201.
‘Consideration of clause 42. 201.
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MrrereLL, Hon. Mz. K. G.—-contd.

Motor Vehicles Bill—contd.
Consideration of clause 53.
Consideration of clause 59.
Consideration of clause 64.
Consideration of clause 75. 216.
Consideration of clause 84. 216-17.
Consideration of clanse 108. 218.
Consideration of clause 128. 225.

Consideration of the First Schedule.
226.

210-11,
21l
212-13.

Consideration of the Fourth Schedule.
227.

Consideration of the Seventh Sche-
dule. 227-28.

Consideration of the Ninth Schedule.
228-29.

Oath of Office. 1.
Mi1trA, Hon. MR. D. N.—
Oath of Office. 237.

Moxnry OrDER FoRM—
Question 7e refusal by the New Delhi

Post Office of a —— written in
Hindi. 7.
MONUMENTS—

Question re conservation of —— and

archmological excavation in Orissa.
243.

MORATORIUM—

Question r¢ extension of the period of
—— as regards contribution from
railways to general revenues, etc.
569.

Morirar, HoN. Mr. G. 8.—
Dividends and Interest Returns Bill—
Motion to circulate. 615-16, 617-19.

Election of the —— to the Btanding
Committee for the Department of
Commerce. 628.

General discussion of the General Bud-
get for 1939-40. 524, 553-57, 565.

Indian Naval Reserve Forces (Discip-
line) Bill—
Motion to consider.
Question re-—

Awards to British and Indian officers
of the Indian Army on passing an
Urdu ' examination. 2.

498-500.

MoriLar, How. MR. G. 8.—contd.
Question re—contd. ‘
Ba';:hrooma in Railway Station, Delhi.

Expenditﬁre incurred in connection
with the Indo-British trade nego-
tiations. 375-76.

Fall in export of raw cotton. 6.

Lodging allowance of King's com-
missioned officers and Indian com-
missioned officers, etc. 3.

Mess and band subscriptions paid
by British and Indian officers of
the Indian Army. 2.

New Indo-British trade agreement.
375.

Non-publication in the Indian T'rad:
Journal of exports of cotton piece-
goods to Burma. 376.

Normal period taken for promotion
of Indian officers from the rank of
lieutenant to captain, etc. 663.

Number of officers admitted annually
into the Indian Army.

Outfit allowance of British and
gndian officers of the Indian Army.

Pay and allowances admissible to
Indian commissioned officers. 260.

Pay and allowances of King’'s com-
missioned officers, Indian commis-
sioned officers and Viceroy’'s com-
missioned officers in 1938, etc. 1-2.

Publication of the Tariff Board's
Report on Bugar. 374-75.

Publications of the Commercial Intel-
ligence and Statistics Department
published in Hindi, etc.

Raids on the North-West Frontier.
44-45.

Railway Station, Hardwar. 6-7.
Rastgo war on the Konkan Coast. 799-

Refusal by the New Delhi Post Office
of a money order form written in

Hindi. 7.

Reserving of first and second class
accommodation from Hardwar to
Delhi, E; I. R. 7, 255.

Restrictions placed on military and
canteen contractors. X

Schemes snd plans formulated by the
Economic Adviser 10 the Govern-
ment of India. 376.

Bpecification of important items of
“Imports’’ included under unsus-
pected ‘‘Other Articles’’. 8.
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Moruar, Hox. Mg. G. S.—concld.
Resolution re—

Appointment of a committee for un-
dertaking legislation in regard to
Hindu marriages. 395, 396-98, 398.

Kenya (Hggélhnde) .Order-in-Council.
637-38, 630.

Purchase of stationery, etc., of
Indian make. .

Revision of pay of Indian commis-
gioned officers. 644-48, 653-55.

Shebaity Bill—
Motion to circulate. 412
MoTION FOR ADJOURNMENT 76—
Constitution of the Indian Sandhurst
Committee. 46-48
Railway disaster near Hazaribagh, E
1. R. 9-10, 129-39.

Moror Lorrizs—
Question re loas of goods traffic from
Bombay to Jalgaon. G. I. P. R., due
to competition from ——. 265.

Mumamynap Hawn, KE#aN  BarADUR
HaFiz—
Expressions of regret in connection
with the death of —. 14.

MuraMMAD Husain, HoN. Hajr Syep—
Election of the —— to the Central
Advisory Council for Railways. 863.
General discussion of the Railway
Budget for 1939-40. 301-05.
Question re—

Alleged alliance between Congress
and the British Government on cer-
tain questions. 429-30.

Contracts for ice and wrated waters
on the Northern Section, N. W. R.
244.45.

Letting of quarters of the E. I. R.
to private persons. 428.

Reductions and increases in staff in
the Office of the Director Genersl,
Posts and Telegraphs. 877, 878.

Rent charged for quarters sllotted by
the E. I. R. from certain classes
of employees. 428.

Water-supply arrangements, etc., etc.,
made by the E. I. R. 427, 427-28,
428, 428.

Resolution re—

Excluded and partially excluded

areas. 353.55, 357.

Purchase of stationery, etc., of
Indian make. 3

Munrerrar CouaiTras—
See ‘“Amxg —",
See “‘Bawar —''.

MuszroM—
See “DrLaxr Forr ——"'.

MusLivs—
Question re—

Number of —— in Post Offices in
Bengsal serving as Inspectors, etc.

Number of —— in the Office of the
gsot:tvmr QGeneral of India, etc.

MussoorIiE—

See ‘““MARBLE’.

MvuzammiL-ULcar  KuraN, Nawaz Sir
MUHAMMAD—

Expressions of regret in connection
with the death of . X

NAvak CHAxD, Hox. Rar Bamapur
Lata—

Indian Tariff (Third Amendment)

ill—
Motion to consider. 1041-43,
Oath of Office. 621.

NARSINGDAS AND KRISHNAGOPAL GaRG,

MEssrs.—

Question re petitions of —— praying
for removal of disqualification in con-
nection with elestion to the Ajmer
Municipal Committee. 634.

NatioNAL PLANNING COMMITTER—
Question re ——. 41,

NavaL Reserve Forcps  (DISCIPLINE)
- BLL:

See ‘Indian ——"’ under “Brr’’.

Navy—

See ‘“‘RovaL INpDIAN —'.

NAYA Bazar CHOPER—

Question re orders issued by the Dis-
trict Superintendent of Pohce, Ajmer-
Merwara, for application for a licence
to hold a maeating of the Jaipur
Satyag?zlé.am&w‘, Samiti in the
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New DrLar Posr Orrrce—

Question re refysal by the — of a
money order form written in Hindi.
7.

New Driui; Rammway Srtatox, N. W.

Question 7e¢ parcel office at ——. 264-

’

NEw York WorLp’s Farr—
Question re ——. 4.

NEW ZEALANDERS—

Question re rights of Australians, ——
and Canadians in India and disabili-
ties of Indians in Australia, New
Zealand and Canada. 322,

N1aMATULLAR, HoN. CHAUDHRI—
Disdolution of Muslim Marriages Bill—
Motion to consider. 588-600.
‘Consideration of clause 2. 605,
\Colnlsidemtion of new clause 7. 610-

NorrH-EAsT FRONTIER- -
Questicn 7e defence of the ——. 663.

NorRTH-WERT FRONTIER—
Question re—

Tmportation of unlicensed arms and

ammunition on the . 46.
Number of casualties on- the ——.
.399-900.
Raids on the —. 44,44.45, 255.
NorTH WESTERN RAILWAy—
See "’ under “RAiLway(s)”,
Nores—
Statement (laid on the table) re Com-
mercial Treaties and — affecting
India. 80.

0
Oak GROVE SCHOOL—

Question re—

Amount of surplas funds taken over
by the E. 1. R. Administration on
assuming direct control of —— und
Indian high schools. 327.28

Assumption of direct control of —
and Indian high schools by the
E. I. R. Administration. 326,

0ax Grove ScEOOL—COontd.
Question re—contd.

Enrolment in each class in —— and
Indian high schools maintained by
the E. 1. R. 975.

Expenditure incurred from railwa{
revenues on and Indian hi
schools maintained by tha E. 1. R.

326.
Leave rules applicable to the teach-
ing staff of —. 976.
Maintenance of —— and Indian high

schools by the E, 1. R. 325-26.
OATH oF OFFICB—

Bewoor, Hon. Mr. G. V. 767.
Chambers, Hon. Mr. 8. P. 1.
Dalal, Hon. Mr. M. N 1.
Dow, Hon. Mr. H. 141, 708.
Gorwala, Hon. Mr. A. D. 621.
Hind, Hon. Col. N. G. 897.
Lal. Hon. Mr. Shavax A. 935.
Lloyd, Hon. 8ir Alan. 887.
Mitchell, Hon, Mr. X. G. 1.
Mitra, Hon. Mr. D. N. 237.
Nférzula,k Chand, Hon. Rai Bahadur Lala.

Pillai. Hon. Mr. N. R. 1.
Puckle, Hon. Mr. F. H. 1.
Raisman, Hon. Mr. A. J. 237,
Sheehy, Hon. Mr. J. F. 1.
Yeatts, Hon. Mr. M. W. M. 101,

OFFicE oF THE Dmecror GENkraL, Posts
AND TBLEGRAPHS—

Question re reductions and increases in
staff in the 877, 878.

OFFICE OF THE SURVEYOR GENERAL OF
INDIA—

Question re number of Muslins in the
—, ectc., etc.

OFFICER(8)—
Question re—

Loan of —— to Indian States, Rul-
ing Princes, foreign Governments,
etec. 717-18.

Number of —— admitted annually
into the Indian Army.

Number of — in the oivil and mili.
tary services, etc. §76

Number of —— in the public ser.
vices, etc., etc. 574-75.
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OFFICER(S)—contd.
Question re—contd
Number of —— in those services,
recrnitment to which is made either
by His Majesty the King or by the
Secretary of State. 575

See ‘“‘Brrmsa —.
See *‘Cabpre o8 —"'.

See ‘‘CENTRAL GOVERNMENT'.
See “‘INDIAN —"'.

See “‘INDIAN COMMISSIONED ——''.

See “INDIAN KiING's COMMISSIONED

See ‘King's COMMISSIONED —'",
See ‘' VicEROY'S COMMISSIONED ——''.

on—

Question re revenue derived from tea,
—— and petrol exported from
Assam. 192,

OpPEN COMPETITIVE EXAMINATION—

Question 7e average marks secured by
Indians in the —— held for the
Royal Indian Navy. 621-22.

OrpER-IN-CoUNCIL—
See “KENYA (HIGHLANDS) —''.

ORDINANCE—
See *“‘CEYLON DESTITUTE IMMIGRANTS
i1

See “CeYLoN VILLAGE COMMUNITIES
"

ORIssaA—
See ‘“ ARCHAEOLOGICAL CIRCLE’.
See ‘‘MONUMENTS''.
See “‘Sart’’.

“OTRER ARTICLES''—

Question re specification of important
items of ‘‘Imports” included under
unsuspected ——. 8.

OTHER RANKS—
See “BrrTisE —'’.
OTTAWA PREFERENCES—

Question re modifications in the —
accorded to India in the United
Kingdom due to the Anglo-U. 8. A.
trade agreement. 237.

Orrawa TrADB AGrREEMENT RULES, 1932—

Amendments to ——, laid on the
table. 10-11.

OUTFIT ALLOWANGE— .

. Question ze —— of British and Indian
-officers of the Indian Army. . 2,

OVERLAND RoOUTE—
Question re connection of India and

)

Burma by an ——. "'436

P

PapsHAR SaHis Bamapur, Hon. Saivep
MoBRAMED—

Coal Mines Safety (Stowing) Bill—
Motion to consider. 963-64.

Dissolution of Muslim Marriages Bill—
Motion to consider. 586-97.

Consideration of new clause 7. 608-
09, 610.

Election of the —— to the Standing
Committee on Emigration. 693.

General discussion of the Railway Bud-
get for 1939-40. 312-15.

Indian Income-tax (Amendment) Bill—
Motion to consider. T1-73

Indian Naval Reserve Forces (Discip-
line) Bill—

Motion to consider. 504-05.
Motor Vehicles Bill—
Motion to pass. 232-34.
Qti%stion re All-Tndia Radio. 909, 909-

Resolution re—

Appointment of a committee for
undertaking legislation in regard
to Hindu marriages. 398.

Indo-British Trade Agreement. 852-
Bb.

Kenya (Highlands) Order-in-Council.
638-30.

PANEL OF CHAIRMEN—

Message from His Excellency the Gov-
i;nor General nominating the ——.

PanTULU, HON. MR, RAMADAS—

Ajmer-Merwara Municipalities Regula-
tion (Amendment) Bill—

Motion to consider. 185-86.
Coal Mines Safety (Btowing) Bill—

Motion to cousider. 856-60, 962.
Motion to pass.  868-68.

Dissolution of Muslim Marriages Bill—
Motion to pass. 613.

Election of the —— to the Governing
Body of the Indian Research Fund
Association. 185. : ‘
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Panrury, HoN. MR. Ramapas—contd.
Election of the to the Standing
Committee on Emigration. 693.

Employment of Children (Amendment)

11—

Motion to consider. 512.

General discussion of the General Bud-
get for 1839-40. 520-26, 534.

General discussion of the Railway Bud-
get for 1938-40. 296-
Indian Finance Bill, 1930—

Motion to consider. 773-74, T80, 783,

Indian Income-tax (Amendment) Bill—
Motion to consider. 80, 81.89.
Consideration of clause 2. 113, 114,
Consideration of clause 5. 144.
Consideration of clause 60. 154.
Consideration of clause 80. 159.
Motion to pass. 185-88.

Indian Naval Reserve Forces (Discip-
line) Bill—

Motion to consider. 477-81, 506, 508,

Indian Soft Coke Cess Committee (Re-
constitution and Incorporation) Bill—

Motion to consider. 1(17.
Indian Succession (Amendment) Bill—
Motion to consider. 759-60.

Indian Tariff (Amendmwent) Bill—
Consideration of clause 2. 53-54.
Indian Tariff (Second Amendment)

Bill—

Motion to consider. 91810.
Consideration of clause 2. 924-26.
Indian Tarif (Third Amendment)

Bill—
Motion to consider. 1026-31, 1038.

Motion for Adjournment re constitu-
tion of the Indian Sandhurst Com-
mittee. 47, 48.

Motor Vehicles Bill—--

Motion to consider. 33-35.
Consideration of clause 43. 201-02,
205

Consideration of clause 63. 209-10.
Consideration of clauge 63. 211-12.
Consideration of élause 65. 213-14.

Consideration of clause 108. 217,
218, 218-21, 222.°

Motion to pass. 229-32.

Paxruru, HoN. MR. RAMADAS—concld.

Presentation of a Mace to the Council
of State by the Hon. Maharaja-
dhiraja Sir Kameshwar Singh of Dar-
bhanga. 867-68.

Question re—-

Educational qualifications of duftries
and record sorters in the (overn-
ment of India Secretariat. 888,

Installation of electric call bells in
quarters allotted to Members of
the Legislature. 568.

Installation of wash basius in quar-
ters allotted tc Members of the
Legislature. 568.

Loss of Indian lives and property in
the Burma riots. 324.

Number of duftries and record sor-
ters employed in the Government
of India Secretariat. 886.

Number of peons and jemadars em-
ployed in the Government of India
Secretariat. 887.

Quarters for duftries and record sor-

ters of the Government of India
Secretariat in New Delhi. 887.

Scales of pay of jamadars and duf-
tries of the Government of India
Secretariat in 1926 as compared
with present scales of pay. 888.

Registration of Foreigners Bill—

Motion to consider. 892-93.

Resolution re—

Appointment of a committee for
undertaking legislation in regard to
Hindu marriages. 391, 401-&.

Excluded and partially excluded
areas. 333-40, 343, 365’- 9.

Indo-British Trade Agreement. 805-
10, 824, 825, 847.

Prohibition of the sale of alcoholic
liquors in railway refreshment
rooms. 576-82, 588-80.

"Purchase of stationery, etc., of
Indian make. 378-83, 387-88.

Sugar Industry (Protection) Bill—
Motion to consider. 991-88, 1000,
1002, 1004, 1006, 1007.
Paroer Orrice—

Question re —— at New Delhi Rail-
:é?%smtion, N. W. R. 264-65,

PaRis—
See “INDIAN JOURNALISTS’'.
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PsrKER, Hox. MR. R. H.—
Dividends and Interest Returns Bill—
Motion to circulate., 618, 618.

Election of the —— to the Standing
Committee for Roads, 1839-40. TY7.

General discussion of the General Bud-
get for 1839-40. 534-36, 549.

General discussion of the Railway
Budget for 1939-40. 283-85.

Indian Income-tax (Amendment) Bill—
Motion to consider. 89-80, 110.

Consideration of clause 5. 118, 141,
142-43, 144.

Consideration of clause 51. 150.

Indian Naval Reserve Forces (Discip-
tine) Bill—

Motion to consider. 495, 496-98, 499.
Indian Tariffi (Amendment) Bill—

Consideration of clause 2. 52.
Motor Vehicles Bill—

Motion to consider. 24, 27-28.

Consideration of clause 43. 206.

Consideration of clause 5§3. 210.

Motion to pass. 234

Nomination of the —— as a member
gg the Committee on Petitions. 11-

Presentation of a Mace to the Council
of State by the Hon. Maharaja-
dhiraja 8ir Kameshwar Singh of Dar-
bhanga. 869.

Resolution re—
Inzl'?-Brit.ish Trade Agreement. 846-

K%x:%a \Highlands) Order-in-Council.

Prohibition of the sale of alcoholic
liquors in railway refreshment

rooms. 589.
Purchase of stationery, etc.,, of
Indian make. 388.

PaRs1 MARRIAGE AND Divorcr (AMEND-
MENT) BIiL—

See “—"' under “Bmy’.

PASSENGER AND GoODS TRAINS—
Question 7e —— runnin%dnﬂy in the
Howrah, Asansol snd Dinapur Divi-
sions, E. I. R., etc. 266.

PASSPORTS—

Question re —— for foreigners entering
British India from the Frontier
tribal areas. 3

Patents AND DEsIGN: .(AMENDMENT)
Bi—

See “Indian — under *‘BiLL’’.
Patro, Hon. Sz A, P.—

General discussion of the Qeneral
g;ldget for 1939-40. 526-29, 530,

General discuseion of the Railway
Budget for 1839-40. 280-83.

Indian Finance Bill, 1938—

Motion to consider. 790-93.

Indian Income-tax (Amendment) Bill—-
Motion to cousider. 66-70, 76, 102.
Motion to pass. 179, 183-85.

Indian Naval Reserve Forces (Discip-
line) Bill—

Motion to consider. 484-87, 489, 496.

Indian Tariff (Amendment) Bill—
Consideration of clause 2. 53.

Motor Vehicles Bill—

Motion to consider. 23-25.

Nomination of the as & member
of the Committee on Petitions. 11-
12,

Question re—

Age-limit for entry into the Indian
Military Academy, Dehra Dun.
427

Indianisation of the Indian Army.

Normal period taken for promotion
of Indian officers from the rank of
lieutenant to captain, etc. 427.

Normal strength of the cadre of offi-
cers in the Indian Army. 426.

Posting of Indian King's commis-
sioned officers. 426.

Present strength of Indian officers in

the rank of lieutenant, captain and
major. 426.

Regimental duties of cadets passing
out from the Indian Military Aca-
demy, Dehra Dun, and of cadets
ggssing out from Sandhurst. 424-

Resolution re—
Appointment of a committee for
undertaking legislation in regard
to Hindu marringes. 381, 400-01.
Contribution of railways to general
revenuss. 676-78.
Excluded and partially excluded
areas. R

Indo-British Trade Agreement. 807,
832-34.
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Patro, HoN. Sir A. P.—contd.
Resolution re—contd.

Prohibition of the sale of alooholic
liguors in railway refreshment
rooms. 582-85.

Replacement of the Royal Air Force
by an Indian Air Force. 696-99.

Revision of pay of Indian commis-
sioned officers. 649-51.

Pay—
Question re—

Reduction in —— of bhisties and
sweepers attached to the Ceéntral
Telegraph Offices at Lahore and
Amritsar. 770,

Bcale of pay granted to telegraph boy
peons. 769.

Scales of —— of jamadars and

duftries of the Government of
India Secretariat in 1926 as com-
pared with present scales of ——.
888.

Resolution re revision of —— of Indian
commissioned officers. 644-55.

PAY AND ALLOWANCES—-

Question re—

admissible to Indian commis-
sioned officers. 260.

of King’s commissioned officers,
Indian commissioned officers and
Viceroy’s commissioned officers in
1938, etc. 1-2.
PENSIONABLE STAFF—
See ‘‘'INFERIOR —''.
PENsION FuNDs—
See “FaMiLYy —"',
PENSIONS—
Question re commutation tables for

PEONS—

Question r¢e number of —— and jama-
dars employed in the Government of
India Becretariat. 887.

See “TELEGRAPE —'.
See ““TELEGRAPH Boy —"’.

PEoN Task WoRK MESSENGERS—
See 'Trimenare —''.

PERMANENT Way IN3PRGTORS—
Question re—

——, etc., employed on the B. N. R.
in divisions n‘dad’oining the Howrah,
} ant

PRERMANENT WAy INSPECTORS—cCONtd.
Question re—contd.
——, etc., employed on the Howrah,
Asansol and Dinapur Divisions,
E. I.R. 267

PETITIONS—

Question e —— of Messrs. Narsingh-
das and Krishnagopal Garg praying
for removal of disqualification in con-
nection with election to the Ajmer
Municipal Committee. 624,

PEerrrions, COMMITIEE ON—
Constitution of the —. 11-12,

PETROL—

Question re revenue derived from tea,
oil and —— exported from Assam.
192

Prrror Tax—

Question 7e salary tax and —— in the
United Provinces. 627.

PIECEGOODS =
See “‘CorTroN —".

PiLrar, Hon. Mr. N. R.—

Amendments to Ottawa Trade Agree-
i:aeix{, Rules, 1932, laid on the table.

Indian Tariff (Amendment) Bill—
Motion to consider. 50-52.
Consideration of clause 2. 54.
Motion to pass. 55.

Oath of Office. 1.

Statement (laid on the table) re Draft
Conventions and Recommendations
adopted by the 2lst (Maritime) Ses-
sion of the International Labour Con-
ference. 48-50.

PorsoNING—
See ““Actp ——"',

Porice LiNEs, DELHI—

Question re killing of a cow in front of
the —. 245-46.

PoLr Tax—

Question re levy of 8 —— on foreigners.
in French Settlements. 102-03.

PorT TRUSTS—
Question re—

Number of European and Indisn
Trustees in —. 973-74.

inapur Divisions,
E. 1. R. 267. *
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Porr TrUsSTS—COnNtd.
Question re—contd.

Number of Europeans, Anglo-Indians
and Indians appointed in new ;&;
pointments by the — on Ra.

and over. 974.
Number of Europeans, Anglo-Indians
and Indians in —— in receipt of

Rs. 500 and over. 973.

Post OFFICE CAasH CERTIFICATES—

Question re bonus accruing on all out-
standing ——. 940

Post OrFicE, NEw DELHI—

Question re refusal by the —— of a
money order form written in Hindi.

Post OFFICEs—

Question e number of Muslims in ——
in Bengal serving as Inspectors, etc.
902-03.

PosTs AND TELEGRAPHS—
See ‘‘OfFFiCE OF THE DIRECTOR GEN-
PRAL, —'’,
PosTs AND TELEGRAPHS DEPARTMENT—
Question re holidays enjoyed by the
768.

PrAaTAP, MR. MAHENDRA—
Question 7e¢ return of —— to India.

PREFERENCES—
See “‘OTTAWA —".

PresipeNt, HoN. THE—

Presentation of a Mace to the Council
of State by the Hon. Maharaja-
dhiraja Bir Kameshwar 8ingh of
Darbhanga. 869-71.

PREVENTION OF CRUELTY TO ANIMALS
(AmFNDMENT) BIiir—

See *'—"’ under ‘‘BLr’’.

PRINTING AND STATIONFRY DEPARTMENT—

Question 7e communal composition of
the —. 902.

PRrIvVATE CORRESPONDENCE—

Question 7e interception of the —— of
some public workers in the United
Provinces. 873-74.

PROMOTION—

Queetion re normal period taken for
—— of Indian officers from the vsnk
of lieutenant to captain, etc. 427,
663.

PROSCRIPTION—

Question re —— of certain books pub-
lished by the Basta Sahitya Mandal.
874-76.

PROTECTED INDUSTRIES—

Resolution re submission by employers

of —— of annual wage bills. 580-84,
ProviDENT FUND—

Question re system of —— for the in-
ferior pensionable staff of telegraph
offices. 770.

PROVINCIAL GOVERNMENTS—

Question re attitude of —— towards

the construction of railways. 39.
PUBLICATIONS—

Question re —— of the Commercial In-
telligence and Statistics Department
published in Hindi, etc. 8.

PusLic MeeTINGS—

Question re use of the Trevor Town
Hall, Ajmer, for certain ——, 625.

PuBLic SERVICES—

Question re number of officers in the
—, etc., etc. 574-75,

PusLic WORKERg—

Question re interception of the
private correspondence of  some
—74 in tHe United Provinces. 873-

PusLic WoRkS DEPARTMENT—
See ‘‘CENTRAL —"'.

Puckrz, HoN. Ma. F. H.—
Criminal Law Amendment Bill—
Motion to comsider. 1015-16.
Motion to pass. 1016.

Delhi Masajid Bill—
Motion to circulate. 656.

Dissolution of Muslim Marrisges Bill—
Motion to comsider. 507.
Consideration o!' clause 2. 605.
'Coll:)lideuﬁon of new clause 7. 600-
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Puckws, Hon. Mr. F. H.—contd.

Hindu Polygamous Marriage Res-
traint Bill—

Motion to refer to BSelect Com-
mittee. 363-64.

QOath of Office. 1.

Registration of Foreigners Bill—
Motion to consider. 889-91, 893.
Motion to pass. 893,

Resolution re—

App«:iint:nale:t of a committee for
undertaking legislation in regard
4t¢68Hindu marriages. 400, 43%6,

Censoring or stopping of telegrams.
756-58, s

Shebaity Bill—
Motion to circulate. 412.

PUNJAB  IRRIGATION  RESEARCH INns-
TITUTE—

Question re grant to the —. 4,

Poniap Mams—

Question re stoppage of 5-Down and
6-Up875— at Burhanpur, G. I. P.

R.
Q
‘QUARTERS—

Question re—

Installation of electric call bells in
—— allotted to Members of the
Legislature. 568.

Installation of wash basins in ——
allotted to Members of the
Legislature. 568,

Letting of of the E. 1. R. to
private persons. 420,

—— for duftries and record
sorters of the Government of
£18n7:ha Secretariat in New Delhi.

Rent charged for —— allotted by
the E. I. R. from certain classes
of employees.

Rent charged for — allotted to
duftries of the Government of
ggadiu Secretariat in New Delhi.

R

RaciAL DisCRIMINATION—
Quaegstion’ re —— at Karachi Air Port.

Rapio—
See ‘“ALL-INDIA —"',
Rapio RECRPTION—
Question 81:7‘5 reduction in the cost of

Rap1o SErs—
Question re unlicensed —. 6.

Rapio STATIONS—
Question re number of —. 42.

RAmDS—
Question re —— on the North-West
Frontier. 44, 44-45.

RamLway(s)—
Assam Bengal ——
Question re—

Total number of employees serv-
ing on the —, etc. 161

Total route milesge under the
management of the —, ctc.,
191, :

Bengal Nagpur
Quastion 7e¢ permanent way inspec-
tors, etc., employed on the ——
in divisiong adjoining the qu{rah,
Asansol and Dinapur Divisions,
E. I. R. 267.
Central Advisory Council for —

Motion for election of Members.
709

Nomination of Members. 735-36.
Voting by Members. 800.
Election of Members. 863.

East Indian —

Information (laid on the table) re
letter  delivery clerks in the
Allahabad - Division, ——. 473-
74.

Motion for Adjournment re rail-
way disaster near  Hasaribagh,
—.  9-10, 129-29.

Question re—

Amount of surplus funds taken
over by the —— Administra-
tion on assuming direct control
of Oak Grove School and
Indian high schools. 327-28.

Assumption of direct comtrol of
Oak Grove School and Indian

high  schools by the —— Ad-
ministration. 326.

Enrolment in each class in Oak-
Grove School and Indian high
s%ools maintained by the —.
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RAILWAY(8)—contd.
East Indian ——conid.
Question re—contd.

Expenditure incurred from rail-
way revenues on Oak Grove
School and Indian high schools
maintained by the —. 326.

Goods and passenger trains rum-
ning daily in the Howrah,
Asansol and Dinapur Divi-
sions, ——, etc.

Introduction of first class air-
conditioned coaches on
N. W. R. and —

Letting of gquarters of the —
to private persoms. 429.

Maintenance of  Oak Grove
School and Indian high schools
by the —. 325-26,

Paid apprentices of the —— to
be considered as in Government
service. 377.

Permanent way mspecbora, etc.,
employed on the B R. in
divisions a.dJommg the “owmh
Asansol and Dinapur Divi-
sions, —, 267.

Permanent way inspectors, etc.,
employed on the Howrah,
Asansol g;xd Dinapur .Divisions,

Rent charged for quarters allotted

:{ the —— from certain classes
of employees.

Reserving of first and second
class accommodation  from

Hardwar to Delhi, —. 7,
255.

Steps taken to nfegﬁmd travel-
lers on tie —. 7.

Water-supply arrangements, etc.,

etc., made by the —. 427,
427-28, 428, 429.
Eastern Bengal —
' Question re—
Contracts for labour on railway
stations, 882-83.

Ghat charges levied for carriage
of traffic from Dhubri Station
to Dhubri Ghat, —. 883-84.

Mr. Hannah, Sleeper passing
882,

officer, ——.
Great Indian Peninsula—
Question re—

Loss of goods traffic from Bom-
bay to Julgaon, ——, due to
g:pemmn from motor lorries.

RamLway(s)—contd.

Great Indian Peninsula ———contd.

Sbopp&ge of 5Down and 6-Up
umubmsMuls at Bu.rhanpur,

Miscellaneous—

Question re—
Air-conditioned coaches on metre:
gauge —, X
Amount of loss incurred on ——.

Attitude of Provincial Govern-
ments towards the construction:
of —, 39.

Catering on ——. 261.

Contracts for catering on ——.

264

Development of third class traffic
on —. 42

Extension of the period of
moratorium as regards contri-
bution. from —— to general
revenues, etc. 568.

Policy adopted by —— in con-

nection with vending and re-
freshment room contracts. 881-
82,

Steps taken to recover from ——
arrears of contribution due to-
general revenues. 569.

Watch and Ward Department on-
433.

Resolution re—

Contribution of —— to general
revenues. 669-84.

Increase in  recruitment of
Indians of pure descent to-
senior subordinate sgervices on:
—  T19-35.

North Western ——

Question re— -

Complaints against contractor for
ice and aerated waters on the:
Southern Seetion, —.

Contracts for ice and aerated
waters on the Northern Sec-
tion, ——. 244-45.

Contracts for ice and aerated:
waters on the Southern Section,
— 6.

Contracts for licensed coolies on
the —. 325

Introduction of first class air-
conditioned ¢oaches on the
~——- and E, I. R. 335
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Ramway(s)—concld.
North Western ——contd.,

Question re—contd.

Literate firemen recruited on the
—— and other State-managed
Railways. 374.

Parcel Office at New Delhi rail
évssy station, ——. 264-65, 625-

State-managed —-

Information (laid on the table) re
qualifications of imported Euro-
peans in service in the mechani-
oal workshops of ——. 436-73.

Question re—

Foremen recruited for workshops
on —. 374,

Literate firemen, recruited on the
N. W. R. and ether —. 374.
Purchase of lamps made in
Hungary for —. 431-32.
Raway BunerRr—
General discussion of the —— for

1939-40. 268-320.

Message from His Excellency the
Governor General appointing days
for the presentation and general
discussion of the —. 194,

Presentation of the —— for 1939-40.
247-53.

RAILWAY CONCERSBIONS~—
Question re—

Modification of —— granted to the
Defence Department. 5.

—— admissible to British officers
and British other ranks when
travelling by rail. 623.

RAiLwAy CONNECTION—
Question 7e between India and
Burma. 40.

RAILWAY DiISASTER—

Motion for Adjournment re —— near
Hazaribagh, E. I. R. 9-10, 129-39.

See ‘“BiHTA —'.

RaiLway FREIGHT—
Question 7e—
—— on soap. 262.

Rebate allowed on —— for the
carriage of goods from foreign
countries to Afghanistan. 666.

Special combined —— rates quoted
for trafic from India to ether
countries and vice versa. 8T3.

Surcharge on —— on coal. 324.

RaLwAy  LaABOUR—
See ‘“‘SuPERVISOR OF ——''.

RaiLwAay PROJECT(8)—
Question re—
Ishurdi-Pabna ——. 39-40.
Ishurdi-Pabna-S8adhuganj _—
878-79.

Rate of interest adopted in cal
culating interest on ca.pltal out-
lay on new ——. 879-80

RAILWAY REFRESHMENT RooMsS—
Resolution re prohibition of the sale:
of alcoholic flquors in rmlvuy re-
freshment rooms. 576-90.

RarLwAY R®vENUES—

Question re expenditure incurred
from on Oak Grove Bchool
and Indian hiih schools maintained
by the E. 1. R. 326.

RAILWAY SCHOOLS—

See ‘“STATE —'.
RAILWAY SERVICE OF ENGINEERS—

"

Sez “INDIAN —'".

RAILWAY STATION, DELHI—
Question re bath-rooms in —. T.

RAlLWAY STATION, HARDWAR—
Question re —. 6-7.

RaiLway StaTIONS, E. B, R.—
Question 7e contracts for labour on.
-83

——

RATLWAY WEIGHTS AND MBASURES—
Question 7¢ ——. 800.

RAILWAYS, CENTRAL ADVISORY COUNCIL
FOR—

Motion for election of Members. 708.
Nomination of Members. 735-36.
Voting by Members. 800.

Election of Members. 863.

Rarsman, Honw Me. A. J.—

Congratulations to the —— on his.
appointment as Finance Member of
the Government of India. 12-13.

General discussion of the General
Budget for 1939-40. 516.

Indmn Finance Bill, 1939—
cgmdar 72, 775 776.

Mouon to pass. 797
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RaisuMaN, HoN. MR. A. J.—contd,

Indian Income-tax  (Amendment)
Bill—
Motion to consider the further

amendments made by  the
Assembly. 257-58,
Oath of Office. 237.

Presentation of the General Budget
for 1838-40. 41521,
Aesolution re—

Contribution of railways to general
revenues. X

Indo-British Trade
808, 809.

il

Agreement.

Prohibition of the sale of alcoholic

liquors in railway refreshment
rooms. -87.

Rax 8araN Das, Hon.

Rar  Bamanur
LaLa—

Delhi Masajid Bill—
Motion to introduce. 614,

Election.of the —— to the Standing
Commltt@e for the Department of
Communications. 863,

Election‘of the —— to the Standing
Committee on Emigration. 683,

General discussion of the General
Budget for 1939-40. 523, 529-34.

‘General discussion of the Railwa;
gl%dget for 1939-40. 305-12, 314,

Indian Finance Bill, 1939—
Motion to consider. 773 781
m. ’ ) 782'
Indian Naval Reserve
cipline) Bill—
Motion to consider.
505

Forces (Dis.
483,  500-03,
Indian Tariff (Second
qan (Second * Amendment)

Motion to consider. 920.

Consideration of clause 2, 927-28,

¢ y .

Indian Tariff (Third Amendment)

11—

Motion to consider. 1024-26.
Motion to pass. 1046.

Nomination of the —— to the Panel
of Chairmen, 11,

Presentation of a Mace to the Council
of Btate by the ‘Hon. j
dhiraja Bir Kameshwar

ja-
8ingh of
Darbhanga, 866-67. .

RaM S8ARAN Das, HoN. RAr BAHADUR

LaAta—contd.
Question re—

Amount realised from furmiture
- auctioned by the Central Public
Works Department. 900-01.

Air raid precautions. 373-74, 374.

Commutation tables for pensions.
899.

Contracts for licensed ooolies on
the N, W. R. 325,

Goods and senger trains run.

ning daily in the Howrah,
Asansol and Dinapur Divisions,
E. I. R, etc. 266.

Introduction of first class air-con-
ditioned coaches on the N. W. R.
325.

and E. I. R.
Literate firemen recruited on the
N. W. R. and other State-

m;anaged Railways. 374.
Number of shamianas held by the

Central Public Works Depart-
ment.
Passports for foreigners entering

British India from the Frontier

tribal areas. 372,

Permanent  way  inspectors, etc.,
employed on the Howrah,
Asansol and Dinapur Divisions,
E. I. R. 267.

Permanent way inspectors, etc.,
employed on the B. N. R. in

divisions adjoining the Howrah,

Asansol and Dinapur Divisions.
E. I. R. 267.
Production and import statistics

of ‘vegetable compound (vanas-
pati).” 901,

Railway weights and
899

Rate war on the Konkan Coast.
799.

measures

Recruitment of students fro& I the
Maclagan  Engineering ege
Lahore, to the Indian Railwn):
Service of Engineers. 267-68.

Steps taken to safeguard travellers
on the E. I, R. .

Surcharge on railway freight on
coal. 324,

Question (supplementary) re Indian-
isation of the Indian Army. 424.
Rebolution re—

Contribution of railways to general
revenues. 675-76.

Expansion and protection of the
2dinn Mercantile Marine. 742-44,
745.






